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TUESDAY, 15TH JULY, 1930--contd. 

The Hindu Gains of Learning Bill-Passed 

The Court-fees (Amendment) Bill-Passed 

The Mussalman Wakf Validating (Amendment) Bill-Passed •• 

The Hindu Widows' Right of Inheritance Bill-Discussion on the 
motion to refer to Select Committee, adjourned 

WEDNESDAY, 16TH JULY, 1930--

Questions and Answers 

lJnstarred Questions and Answers 

Motions for Adjourument-

Treatment received by two Congress vounteers from the Police 
in Simla-Ruled out of Order 

Firing into and violation of the sanctity of the Sis-Gunj 
Gurdwara at Delhi-Ruled out of Order 

Resolution ,.e Outbreak of lawlessness at Dacca-Negatived 

Election of Members to the Governing Body of the Indian 
Research Fund Association .. 

Resolution re Railway accidents-Discussion adjourned 

THURSDA.Y, 17TH JCLY, 1930--

Short Notice Questions .and Answers 

Statements laid on thc  Table ,.e Appearance of Counsel in the 
Court of the Revenue Commissioner, North-West Frontier 
Province and Convictions under the Salt Act 

Resol!le Railway accidents-Withdrawn .. .• 

RetlOl e Formulation of a scheme of Self-Government for 
India release of political prisoners-Discussion not con-
cluded 

~ , 18TH JULY, 1930--

Questions and Am,wers 

Unstarred Questions and Answers 

Motion for Adjournment ,.e Dacoity in Akbarpura o n ~uled 

out of Order 

Message from the Ol~n l of State 

Resolution re Termination of the contract of the Assam Bengal 
Railway--Adoptefl, as amended 
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LEGISLATIVE ASSEMBLY. 

Friday, 18th July, 1930. 

The Assembly met in the Assembly Chamber at Eleven of the 
Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

PAY OF PREVENTIVE OFFICERS ()F THE MADltAB u ~  DEPARi'MENT. 

291. ·Rao Bahadur P. T. Xumaraswami Chettiyar: (1) Will Gov-
ernment be pleased to state: - , 

(a) whether there iR an," difterencp between the nature of duties 
performed by the" ;P'reventive -Officers onRs. 120 and the 
Assistant Preventive Officers on Rs. 60 of the Madras Customs 
Department ; " 

(b) whether the Preventive Officers are required to possess any 
qua1ifications in any way higher than the Assistant Pre-
ventive Officers ; 

(c) if the reply to part (b) be in the negative, what are the reasons 
for direct recruitment of Preventive Officers on Rs. 120 and 
Assistant Preventive Officers on Rs.-60 ; 

(d) whether Government have any special grounds for maintaining 
these two grades ; auit 

(e) whether Government are prepared to inquire and consider 
the question of abolishing the system of direct appointment 
of Preventive Officers on Rs. 120 in future Y 

(2) Is there any communal rotation or rule applied to the Madras 
Customs Service as adhered to by the Madras Government Y If not, why 
not Y 

The Honourable Sir George Schuster: (1) (a), (b) and (d). Form-
erly there was only one grade of Preventive Officers in Madras. In 
1920 the Madras o"ern ~nt drew attention to the facts that with the 
low rates of pay then in force, it was difficult to recruit men with 
the necessary qualifications for the more rtsponsible posts and that 
there was a consequent temptation to dishonesty. It was t ert~ ore 

decided to follow the practice at Bombay and Karachi and to aim at 
recruiting a better class of men on higher pay for the more r po~ le 

work, while maintaining a reduced number of men on the lower grade 
for the less responsible work. It is understood that as a result the 
Collector is now able to recruit men for the higher gradew.ho can be 
employed with more confidence in the more .responsible duties. 

(1) (c). Does not arise. 

(1) (e). No. 

LIOCPB(LA) 
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(2) No definite rotation has been prescribed, but following the rule 
adopted by the Government of India the Collector is require4 to re~~e 
one-third of the Yacaneies fur :the redress of communal mequalitIes. 
'1'he strength of the Preventive Department on 1st October, 1929, was as 
follows: 

Europeans 
Anglo-Indians 
Mussalmans 
Brahmans 
Non-Brahmans 

6 
,9 

8 
7 
18 

Total 48 

Rao Babadur P.!. K1l1ll&t'aIWailii Ohft'tttU: May I know what 
qualifications' are required for .. r.e e~t e .()ffieers,-what hifther u~l
ficat;ons EtTe required for Preventive Officers, what academIcal qunldi-
cations are required for Preventive Officers ? 

!'b.e BonOlll1"&b1e Sir Qeorge SchuAer : I am afraid I have not heard 
the Honourable Member's question. . 

Rao Bahadur P. T. Kumaraswami Chettiyar: May I know what are 
the academical qualifications required for: a Preventive Officer ? 

Mt". "esident : The HonOurable Mem.ber wants to know what acade-
mical qualifications are required in a Preventive Officer. 

'Be llo11OUttLble t J ~ BchustU' : r find it rather difticuJt to say 
exactly what tbe acad'enlical'qtullificntions ftre. I p-resume they must in-
clude some knowledge of the general trades :concerned, but chiefly, these 
officers IDllSf. be men of goodcharaeter--"-that is the chief requirement. 

Rao Bahadur P. T. Kuma.raswamiOhettf,ar : Then do you find, Sir, 
that among the Assliitant Preventive Officers there are n~ proper men 
for promotion to Preventive Officers ! 

Mr. President: That is not a question. 

DEATH OF SERGEANT WILTSHIRE IN LANDING IN AN ABROPIiANE AT 

RISALPUR. 

292. *Mr. B. F. Sykes: (a) Will Government please state if it is a 
fact, as reported in the Press, that on l\iay 23rd, Sergeant Wiltshire of 
the Royal Air Force, brought. an aeroplane ort ~t e miles from the front 
to Risalpnr, but was killed in the end for want of training in landing , 

(b) If not, will Government please say what the actual facts of the 
case were T 

Mr. G. M. Young: An aircraft, piloted by Flying Officer Stroud; was' 
carrying out a reeonnaissanee over Mohmand territory, when the pilot 
w'as hit by a rifle shot froID. the ground, and rendered unconscious. Air-
cl'aftman Wiltshire was the passenger in this machine, which is of a type 
fitted witli dnplicate c'(mtrolrii' in the pliE!senger's cockpit. He navigated 
the aircraft back to Risalpur, and almost succeeded in eHecting a safe 
landing. Only those officers and men of the Royal Air Foz:ce are trained 



to fly whose duties require that they' should be capable of piloting air-
craft. Aircraftman Wiltshire was a fitter by trade, and airmen of this' 
class are not required to pilot aircraft. He had, therefore, received no 
;nstruction in flying, and it was by his exceptional courage and initiative 
that he succeeded in getting the machine back to Risalpur at all. 
(Cheers.) 

AMENDMENT OF THE CHILD MARRIAGE RESTRAINT ACT. 

293. *Mr. M. It. Acha.rya.: With reference to Government's reply 
to my starred question No. 656, da.ted 19th March, 1930, will Government 
be I,leased to state: 

(a) whether, in view of the considerable feeling against the 
Sarda Act all over the country, Government will bring in 
an amendment exempting the purely religious part of Indian 
marriages from the scope of that Act ; or 

(b) what other relief, in the alternative, do Government propose 
to give to those who are forced to disobey the Act for· the 
sake of their religion T 

The Honourable Mr. B. G. Baig: (a) and (b). As promised by 
Sir James Crerar in reply to the Honourable Member's question No. 656 
on the 19th March, 1936, the Government of India have· circulated to 
Local Governments for opinion certain Bills for the amendment of the 
Act which have been introduced., or of which notices have been given, 
by Members of this and the other House, including the Honourable Mem-
ber himself. When the replies of Local Governments have been received 
and the actual operation of the Act for some months has been observed, 
Government will be in a position to define their attitude towards any 
proposals for amendment. 

~ Barl Singh Gour : What object do Government think would be 
served by circulating an Act of the Legislature which was oniy placed 
on the Stntute-bool, on the 1st April last, and what experience has tlie 
public gained of the working of this Act during the last three months to 
entitle it to give any opinion on the point of the working of the Act Y 

The Honourable Mr. H. G. Haig : It is not a question of r ulat n~ 
the ..:\.ct for opinion, but circulating for opinion certain Bills which were 
introduced in this House or the other. 

Sir Han Singh Gour : Are they not Bills repealing an existing Sta-
tute. which only came into effect on the 1st April last? 

~e Honoura.ble Mr. H. G. Ha.ig : No, Sir. They are Bills proposing 
"ertam amendments in particular provisions of the Act. 

. Sir Harl Singh Gour : Is it not a fact that the Bills that have been 
CIrculated by the Government are practically Bills which propose to re-
peal the so-calh'd Sarda Act or the Child Marriage Restraint Act ~ 

. Mr. M. K. Acharya : Is it not a fact, Sir, that the so-called ard~ Act 
IS an Act which deserves to be repealed at once Y 

REPORTED INSANITY OF A PRISONER UNDER SOLITARY CONFINEMENT. 

294. *Mr. Abdul Haye: (a) Has the attention  of Government been 
drawn to the Free Press message, published on page 9 of the Tribnlu., 

A2 
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dated the 6th July, 1930, UJlder the heaqing " l tar on ~e ent turns 
Kamal Nath Tewari ,mad ,"1 

(b) Is it a fact that l\Ir.Tewari oecameinsa:ne whilesu1rering soli-
tary confinement T .  .  , '. 

(c) Is it a fact that"no m:edical relief ,,;as afl'ordedto him' in ~on e,. 
qilence of which he grew WOrse ~ 

(d) What is the present state ()f his health Y 

The HonoUJ,'able Mr. H. G. ij:aig : (~) e~. , .. '. 
o .' • _ , • • !' , . : .' _ 

(11,) No. He has not been in S()litaryconfinement. 1  " .•. ,' 

(c) No, 

Cd) When last reported, his health was satisfact!'lrY.' He'is howe,-er, 
under close and constantmedieal o ~r at on  

REPORT OF THE PESHAWAR INQUIRY COMMITTEE. 

, 2915. *Mr. Abdul ;B,;aye: (a) Will Government please state on what 
date the Report of the Peshaw'ar Inquiry (Sulaiman) Committee was 
submitted to Government '1 

(b) Why has the said Report not been p~ l ed so far ',. 

(c) Will Government please lay on the table of the HOUBe the said 
~port 1 

(d) What action, if any, haw Goyernment taken on the .~a d Report T 

The HonourablelVlr. H. G. Haig: (a) The Report was received by 
the Government of India on the 19th June. 

(b), (c) and (d). It was published on the 7th July together with 
a Resolution of the Government of India thereon which states the action 
they have taken and propose to take. 

ADMISSION OF CERTAIN RETRENCHED CLERKS TO THE CLERICAL EXAMINATION 

OF THE PUBLIC SERVICE COMMISSION. 

296. *Mr. Amar Nath Dutt: Ca) Is it a fact that an examination 
will be beld this year by tbe Public Service Commission for the recruitment 
of candidates for the clerical grades of the Government of India ? 

(b) If the answer to part (a) be in the affirmative, will Government 
be pleased to state whether the examination will he for outsiders or for 
departmental candidates only? 

(c) If the examination be for departmental ca:p.didates only, will 
GOYernment be pleased to state whether they propose to allow those depart-
mental candidates who are eitller age-barred or below the educational 
standard prescribed to sit for the examination ! 

(d) Is it a fact that the retrenched men of the Army Canteen oa~d 

were given the above concessions T 

(e) Are Government aware that there are some retrenched candidates, 
who have served the Government of India for a considerable period but 
were not permitted to sit at the la>;t departmental examination? If the 
answer be in the affirmative. do Government propose to make some proyi-
Rion by which E.-ucb men may be permitted to sit at the next examination T 
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(f) If the answer to part (e) be' in the negative, do 'Government 
propose to inquire into the nu ~er of such candidates and give them the 
same concession as was given to the men of the Army Canteen Board last 
year ~ If not. why not 1 

The Honoura.ble Mr. H. G. Haig: (a) Yes. 

(b) The examination will be an open competitive one. 
(c) Does not arise. 
(e) and (I). Government are not aware of any such cases. 

CLAIMS OF EXISTING QUALIFIED CANDIDATES TO VACANCIES IN THE SECRETA-

RIAT AND ATTACHED OFFICES. 

·297. *:Ma.ulvi Sa.yyid Dlunusa S&beb Bahadur :. (a) Will Govern-
filent be pleased to state separately the number of candidates who qualified 
themselves for appointment in the Upper, Lower and Third divisions of 
the Government of India Secretariat and its Attached Offices in each. of 
the years 1922, 1925 and 1926 , 

(0) How many of these candidates have not yet been provided with 
employment in the Secretariat or, if provided, are still holding temporary 
and officiating appointments? 

(c) Do Government propose to take early steps to provide these men 
with permanent appointments in the appropriate divisions for which they 
are qualified? If not, why not ? 

The Honourable Mr. H. G. Haig: The information is being collected 
alld will be supplied to the Honoul"able Member in due course. 

CLAIMS OF EXISTING QUALIFIED CANDIDATES TO VACANCIES IN THE SEeRE'lA-

RIAT AND ATTACHED OFFICES. 

298. *Ma.ulvi Sayyid Murtuza Saheb Ba.ha.dur: (a) Is it a fact that 
Oovermaent have recently issued orders that the first vacancy occurring 
after the 1st April, 1930, in any of the three divisions of the ministerial 
estahlishment of the Secretariat and Attached Offices must be thrown open 
to an " external candidate" and must not therefore be permanently filled 
up until the result of the next Public Service Commission examination is 
known? 

(b) Is it also a fact that the term " external candidate" as used 
in these orders means those candidates who will qualify in the forthcoming 
examination and excludes those candidates who qualified in previous 
examinations and still remain to be permanently provided for ~ 

(c) If the answers to parts (a) and (b) are in the affirmative, wiI! 
the Government he pleased to state why the claims of existing qualified 
llandidates who have been serving in temporary and officiating capacities 
for so long have been ignored in favour of the persons who are yet to be 
recruited' 

(d) Do Government propose to modify their orders to the extent 
that the existing qualified candidates who are working to the satisfaction 
of the Departments in which they are employed should be given preference 
and absorbed in permanent vacancies as soon as, possible and should not be 
replaced by external candidates unless their work proves unsatisfactory , 
If not, why not 7 
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The Honourable Mr. JI. G. Ha.i.g : (a) Yes, unless strong reasons can 
be &hown to the contrary by the Department eoncerned. 

(b) Yes. 

(c) and (d) . The claims of the persons in question will not be 
ign,)red. As only a percentage of the vacancies will be recruited by ('OlD-
petitive examination from external candidates, it is not necessary to 
modify the orders in the manner suggested. 

CLAIMS OF EXISTING QUALIFIED CANDIDATES TO VACANCIES IN THE ~

RIAT AND ATTACHED OFFICES. 

299. *Ma.u1vi Sayyid lIIurtuu.S&heb Bahadur: (a)· Will Govern-
'ment be ple.ased to state the number of permanent and temporary vacancies 
·likely to occur in each of the three divisions in the Government of India 
Secretariat and its Attached Offices during the 18 months commencing 
from the 1st April, 1930 T 

(b) Against these vacancies how many qualified candidates for the 
respective divisions are there who have not so far been provided with 
permanent appointments ? 

(c) If the number of persons mentioned in (b) above is sufficiently 
large, do Government propose to postpone the holding of the next Minis-
tcrialSelection Branch examination until these .candidates are absorbed 
in the vacancies which are likely to occur ¥ If not, why not ? 

The Honourable Mr. H. G. ll&ig: (a) The information as regards 
permanent vacancies likely to occur within the period mentioned is being 
collected from the various Departments by the Public Service Commis-
sion. It is not possible to ascertain the number of temporary vacancies. 

(b) Accurate figures are not obtainable at present, but these ,yill be 
collected. 

(c) No. The new recruitment rules provide that a certain propor-
tion of appoint.ments in the two Upper Divisions shall be filled by promo-
tion of departmental candidates and the remainder by external candi-
dates. 

RECRUITMENT OF MUSLIMS TO THE GOVERNMENT OF INDIA SECRETARIAT AND 

ATTACHED OFFICES. 

300. *Ma.u1vi.8ayyid Murtuza Saheb Bahadur: (a) Will Govern-
lllent bc pleased to state the total number of requisitions for assistants 
and clerks belonging to the Muslim community received by the Public 
Service Commission from the various Departments of the Government of 
India Secretariat and its Attached Offices during the last three years Y 
Of these requisitions, how many were complied with ¥ 

(b) Is it a fact that in a majority of cases the Public Service Commis-
sion could not provide Muslim candidates for these vacancies with the 
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result that appointments reserved for the Muslim community had to be 
filled up by Non-Muslims T 

(c) If so, are Government prepared to ask the Public Scrvice Com-
mil!lsion to consider the possibility of declaring those Muslim candidates 
qualified for the various divisions for which they obtained a sufficiently 
high number of marks in the aggregate in the Ministerial Selection Branch 
examination, 1929, but failed to secure a fixed percentage in any parti-
cular subject T 

The Honourable Mr. H. G. Haig: (a) and (6). 'fhe information is 
being collected and will be supplied to the Honourable Membel in due 
course. 

(c) The question does not arise. 

DIFFERENCE IN TREATMENT BETWEEN DEPABTHENTAL AND NON-DEPART-

MENTAL CANDIDATES FOR APPOINTMENTS IN THE GOVERNMENT OF INDIA 

SECRETARIAT. 

301. *Ma.ulvi 8ayyid M:urtuza 8aheb Bahadur: (a) Will Govern-
ment be pleased to state the percentage of qualifying marks fixed for the 
Uppcr Division in the late Staff Selection Board examination held in 
1922 1 

(b ) Was the percentage the same in the case of both departmental 
und nOll-departmental candidates 1 If not, why not 7 

(c) Is it a fact that some departmental candidates who did not 
qualify for the Upper Division in that examination and obtained an aggre-
gate of less than 200 marks, were subsequently declared qualified for that 
Diyision, whereas the cases of non-departmental candidates who obtained 
200 or even more marks were .not considered 1 

(d) Is it also a fact that most of these non-departmental candidate!! 
are now employed in the Lower Diyision in the Secretariat or Attached 
Offices '/ . 

(e) If so, are Government prepared to ask the ~u l  Service COlll-
mission to accord the sallle treatmcnt in this respect to non-departmental 
candidates as has been meted out to departmental candidates Y If not, 
wby not? 
(f) Will Government be pleased to state the number of Muslims 

aud Non-Muslims affected by the suggestion at (e) ahove ? 

The Honourable Mr. H. G. Haig: (a) and (b). The examination 
held in 1922 for the Upper Division in the Secretariat was confined to 
departmental candidates. It is not the practice to make public the num-
ber of marks required to qualify in examinations of this nature. 

(c) No departmental candidate who obtained less than 200 marks 
at this examination was subsequently declared qualified for the Upper 
Division of the Secretariat. There were no nou,..departmental candidates. 

(d), (e) and (n. Do not arise. 

ApPOINTMENTS IN THE OFFICE OF THE CHIEF CONTROLLER OF STORES,b."'DIAN 

STORES DEPARTMENT. . 

302. *Maulvi 8ayyid Murtuza 8aheb BahadlU": (a) Will Govern-
ment be pleased to state separately the total number of vacancies of clerks 
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aud Assistants which occurred in the office of the Chief Controller of 
Stores. Indian Stores Department, during the period 1st April, 1929 
npto date? 

(b) How many of these vacancies were filled up by 

(i) qualified candidates, 

(ii) unqualified candidates T 

(c) Of the unqualified candidates mentioned above, how many were 
Muslims and how many Non-Muslims T . 

(d) What was the mimber of (i) Muslim and (ii) Non-Muslim un-
qualified candidates who applied for these vacancies and how many of them 
were selected for each category ? 

The Honourable Sir Joseph Bhore : (a) Assistants-I. 

Clerks-55. 

(b) (i) Assistants-I. 

Clerks-6. 

(ii) Assistants-Nil. 

Clerks-49. 

(c) Muslims-14. 

N ()n-Muslims-:15. 

(d) Recruitment for the clerical staff of the office of the Chief COIl-
troller of Stores is normally made through the Public ScrvicP Commis-
sion, and ll/) re~ ter of lppl (:~.t on  rf'ccived direct by the Chief 
Controller of Stores from unqualified candidates is' maintained. It is 
t ~re ore regretted that the information required under the first clause 
of thil'l part is not available. 

As regards-the second clause the number of unqualified Muslims 
and Non-Muslims selected for each category is given in reply to part (c) 
of the question. 

ApPOINTMENT OF MUSLIMS IN THE OFFICE OF THE CHIEF CONTROLLER OF 

STORES, INDIAN STORES DEPARTMENT. 

303. *Maulvi Sa.yyid Murtuza. Sa.heb Ba.hadur: (a) Will Govern-
ment be pleased to state the existing strength of Assistants and clerks 
elllployed in the office of the Chief Controller of Stores, Indian Stores 
Department ? 

(bj What is the percentage of Muslims and Non-Muslims employed 
in each category , 

(c) Is it a fact that the percentage of Muslims has of late been 
decreasing in the Indian Stores Department T 

(d) If so, do Government propose to take necessary steps to bring 
the per('entage of Muslims upto the mark as_soon as possible? If not, 
why not? 

The Hononrnble Sir Joseph :Shore: (a)' Assistants-45. 

Clerks-l06. 
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(b) Muslims-Assistants-1313 per cent. 

Clerks-19.8 per cent. 

Non-Muslims-Assistants-86.7 per cent. 

Clerks-80.2 per cent. 

(c) No. 

(d) Does n{)t arise. 

FLOGGING OF PRISONERS IN PESHAWAR. 

665 

304. *Maulvi Sayyid Murtua Saheb Bahadur: (a) Is it a fact that 
some volunteers of Peshawar who are undergoing imprisonment were 
flogged -for having been on hunger-strike? 

(b) If so, will Government be pleased to state if being on hunger-
strike is a crime Y If not, what punishment has been meted out to tho:;e 
who are responsible for the punishment Y 

The Honourable Mr. H. G. Haig: (a) No. 
(b) Does not arise. 

REFORMS FOR THE NORTH WEST FRONTIER PROVINCE. 

305. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) Is it a fact that 
the people of North West Frontier have been held out an assurance that 
they will !ret full-fledged reforms ()n the same lines as are being enjoyed 
in other parts -of India ? 

(b) If so, will Government be p!eased to state what progreSi! has been 
made between the Chief Commissioner and the Government of India in 
giviug effect to the assurance j 

Mr. E. B. Howell: (a) It is not clear ,,-hat the Honourable l\Iem-
bel' is referring to. In case he has in mind the reply given by His 
Excellency the Viceroy to theadrlres!; presented to him on the 4th June, 
1930, by the deputation of representatives of the Muslim zemindars of 
the Punjab, a copy of the reply if:, laid on the table. Iu case he is 
alluding to the reply given by the Honourable the Chief Commissirjner, 
North West Frontier Proviuce, to the address presented to him on the 
31'0 July, 1930, hy certain prominE'nt rE'sidents of the Province, a copy 
of the address and of the reply is laid 011 the table_ Final decision rests 
of course with the British Parliament. 

(b) As stated by His Excellency, a Committee presided over by Sir 
Fazl-i-Hussain has been actively engaged in re-examining the problem 
of reforms for the North 'Vest Frontier Province in all its bearings, 
and has formulated certain proposals which are now under the consider-
ation of the Local Administration and the Government of India. 

HiB Exccllency the Viceroy'8 reply to an addl"tJS8 presented by a depv,tatiOl< of Muslim 
Zt1nillilars of the Punjab, at Simla, on 4th JUlie,. 1930. 

Gentlemen, 

.r am very glad to .have the opportnnitr of meeting so manr of the leading Mnsilm 
Zemn:dars o .t ~('. PunJab, and r eall assure you that r consider it a pleasure, and in 
nQ wayan flUUltlOll to the lahours of what, as you a~ , is a u ~  time for us all, 
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to weleonw '"Oll" deputation here this afternoon and to be put in possession of your 
views on lluitters of such great moment. I only wish that in your' journey to Simla 
vou had 1I0t b!'en forc!'d to travel through a Punjab' June, which I fear must have 
caused many of you an uneomfortable journey. 

The ("ondenlllatioll you have pronounced on the efforts which have recently been 
ronde to disturb the p!'ace of India echoes what is being generally ex;pressed by Mus-
lims, hoth individually and through meetings and associations, in many different 
parts of the roulltr~ . It is a great satisfaction i{) have the clear assurance of a 
body such as ~our , which has, I know, II wide influence on publie opinion both \\ithin 
and outside the Punjab, that you are d!'termined to support Government in their 
task of upholding the authority of the law and to pursue the course of wise men 
towards the development of the country 011 peaceful ami constitutional lines. I desire, 
on behalf of my Government, to acknowledge with the most cordial feelings the ex-
pression of continued loyalty which you have been good enough to make this after-
noon. '. 

You have asked in your address. that I should urge upon His Majesty 's o ~rn  

ment the neccssity of securing to Provinces a large degree of autonomy, and to India 
equality with the Dominions, in the new constitution about to be framed for India. 
At the moment my lips are sealed upon such con:stitutionaJ problems will no doubt 
be fully dealt with in the report which Sir John Simon is on the point of submittQig. 
They will also, I doubt not, be one of thc main topics of discussion at the Conference 
t() be held in London, at which I shall certainly hope-in· accordance with your de-
sire-to see the interests for which you speak adequately represented. I often look 
back to the oceusion at which most of you; I think, were present, when I was privi-
leged to hold a Durbar-my first in India-in Lahore, and to add my meed of homage 
to the sacrific(,!l which the Punjab made on behalf of the British Empire in the stem 
days of the Great War. Those sacrifices are not likely to be forgotten, and so long 
as they are remembered I cannot believe that the Muslims of the Punjab need fear 
that their just claims will pass unrecognised. I repeat what I said not long ago In 
a statement which some of you may have read that no settlement of the problem 
which confronts us can be considered satisfactory that does not carry the consent of, 
and give a sense of security to, the important minority communities who will have 
to live under the new constitution. 

The claim which you have made this afternoon for adequate representation of 
the Muslim ('oDimunity in the public services is one with which I fully sympathise and 
which I have done, and will continue to do, my best t() advance. As I have said on' 
more than one occasion recently to Muslim deputations, the general policy of the 
Government of India is to adjust any unreasonable preponderance of particular com-
munities in the public services by taking special steps to admit duly qualified mem-
bers of other communities. We do not propose to depart from that principle, and I 
may say that the Home Department are now engaged in examining the practical work-
ing of our pr('sent system to see whether it is yielding fair l'esults. This examinationr 
as YOll will realise, involves u good deal of statistical research, but the Home De-
partment are proceeding with it as quickly as they can at a time when they are neces-
sarily burdened \\ith other and grave responsibilities. As soon as this material is 
available, representatives of Government would be very glad to discuss the situation 
with any representative body of Muslim opinion. 

The liarticular question of the appointment of Muslims to the High Court of 
Lahore is also, as I appreciate, one of the greatest concern to you. The fixing of 
any definiteproporlion of Muslim Judges would, I fear, be a departure from accepted 
prineiples, but you may be sure that I recognise lohe force of the representation ad~ 

in your memorial, and that in recommending names for permanent appointments and 
in filling appointments of Additional Judges, the considerations you have advanced 
will not be overlooked. 

I have spoken earlier this afternoon of the great traditions of service to o e ~ 

ment for which the Punjab Muslims are famoUl,j, and you may therefore feel assured 
that the question of the admission of Muslims to King's Commissions in the Army, 
to which you have referred, is one which will always have my sympathetic interest. 
I find on reference to the eurrent Army List that out of 99 Indian King'lI Commis· 
sioned officers in the Indian Army 40 .:If(' now Muslims, and I trust that there is nil" 
reason to fear that the u~l  community will fail to maintain at least the same 
percentage of sueeesscs in future entrance examinations as it has in the past. I 
understand that there has been a high proportion of Muslims in the reeent batches-
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of Inman clJdets entering Sandhurst, and I tmst that their eareers will be a credit to 
the yirilo raees from .which they have tiprung. 

To turn to the other matters mentioned in your address, I have watched the 
eourse of rccellt events in Palestine with particulnr 80licitude, for I am well aware 
that developments in that country II re a subject of the closest ~onee  to the Muslimii' 
of India. J have 1)01. failed at each t~l e to keep His Majesty's Government apprised 
of the sentiments of Indian Muslims regard'lng affairs in Palestine, and I shall be 
careful to communicate to them the views on the subject to which you have given 
expression today. As 1 have said on another occasion, the declared policy of Hi& 
Majesty's Government is to secure to every section of the population' in Palestine 
thll due protection of their right-s anit interest_both religions and secular. That is, 
I think, as fair and explicit a declaration as it is possible to make, and I think you 
may have confidence that in Palestine, as elsewhere, His Majesty's Government will 
pursue their dedared policy, whatever the difficulties which may appear to beset their 
course. As you h!lvc probably seen from recent Pre88 reports, His Majesty's Gov· 
ernment have called for a further detailed eu.milw.tion of the vitally important ques-
tions affecting land tenures and immigration. 

I entirely share the feelings of regret expressed by you with regard to recent un· 
fortunate events ill the North West Frontier Province, and I trust that the tranquillity 
of the Pronnce and con1idenee in Government will speedily be restored. Two High 
Court Jud~e  are now conducting an enquiry into the disturbaneetl of the 23rd of 
April at Peshawar and the measures taken to deal with them. Pending the results of 
that enquiry I would enter a word of caution against the aceeptanee in any quarter 
of nnverified reports as to what actually took place, which may tum ont to· be untme, 
and the expression of opinions whieh appear to prejudge the facts. With regard to 
the· antecedent canseR of those distnrhanccs I can 88sure you that ,these are engaging 
active attention, and if they are not included in the terms of reference to the enquiry 
Committee, it is only because it is considered that other methods of arriving at a. 
appreciation of those causes are more apprOprill.tc. You may also be assured that 
no time will be lost, as soon as the f:lcts are known, in taking steps to redresfl any 
administrative grievances of the people of the North West Frontier Province whieh 
may be disd08ed. 

You express the view that one of the main ~au e  underlying unrest in the North 
West }'rontiel' Province is the sen,*, of disappoiutment felt by the people that their 
legitimate IJolitical aspirations have not been satisfied, and you believe that their 
satisfaction will prove to be the fouudaton of stable and peaceful admiltistration. 
I am fully convinced of the inlportance which the people of tDe l"rovince attach to 
constitutional advance, and realise the desire of your commuDity in general that a 
Province which is predominantly Muslim should not be demed the means of political 
helf·expression. 

You mlly be interested to know thnt on my return from my recent nsit to the 
Province, and before these unfortunate disturbances had arisen, I request.ed Mian 
Sir Pazl·i·Hnsain to examine this question in order that no time might be lost by 
the Government of India after receiving the Report of the Statutory Commission, in 
reaching their OW1l conclusions. I am gla,i to be able to inform you that he is now 
pres.iding o~er a committee which is actively engaged in re·e_milling the problem iIi 
all Its bearlllgs. You will of course ullIlerstand that it is not possible to anticipate 
the solution which may ultimately be approved by Parliament. But I can assure yoo 
that ~ faT, as 1 an~ my ?,overnment are concerned, when making recommendatiOJUi 
on thIS subJect to HIS MaJesty's Government, the natural claims of the Province in 
the eonstitt;tionai field will be vie"-Cll with sympathy, and I am t~ n  steps to see 
t~at the pe,upl.:: of the Province may have an opportunity of making direet repre~nta  
tion of t.hen news at the forth('oming Conference in London. 

_  I have, 1, ihink, touched on all the points which you have beel' good enough to 
bnng to Illy 1I0tice, and it only remains for me to thank you again for coming here 
today and fo)" your reassurane(', whi('h I most highly value, that the loyalty of the 
re~t ('on.llllUnity for which you speak remains unshaken. WOe are passing through 

an: lO~  tHlles, and have Been the damage wrought to India by a policy ,vhich is tne 
ne at~on of all progress and construction. It has been a source of deep gratificatioD 
t? me and to my Government to know that the Muslim community, with few exeep· 
tt.o~  ha\'e been ~e and statesmanlike enough to appreciate the dangers of sueh actio 
VItIes .and by keeplllg sternly aloof from them they have acteli in the true interesw 
of theIr own community and of India. 
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I hav(· seen it suggested that iu the face of the present troubles the Government 
have lI110wed their desire to find means of meeting Indian 'aspirations to be buried 
under ,Il ruthless determination to seeure victory over those who are responsible for 
the present Civil Disobedience movement. Nothing could be further from the truth, 
for it remains illy fixed r!'sol\'(' to do all that is in my power to give effect to the words 
which I used ou Novcmber 1st, last year. 

, But conHritutional advance, in thet;ue sense of a change which will be beneficial 
j;f) India clepends at this stage upon two c,onditions : first, on eo-opcratjon based upon 
Jllutual trust between the Indian ,aud the British peoples; and secondly, the main-
tenance of the authority of constituted Govel'llment. It is because the present Civil 
Disobedience n~() e ent represents a negation ,of both these conditions that it must 
~e the illlpcrativfJ duty of my Government to oppose it. 

But while recognising thi8 necessity it remains my eamest desire to promote gen-
erous constitutional advan!'e, ancl if those Indians who, like yourselves, are prepared 
til join with Illy Government in this endeavour, can also find means' of persuading 
~ ou llltr~ nl( n of whatever creed to join you in this ,o~operat on, then your efforts 
will be of true service to your eountry. 

I am not withoat hope that it mlly be po.'lSible to ~tt e the future eonstitution 
of India, ilS I and m)' Government, and His Majesty's Government, have a a~  

hopes that it would be settled, by agreement between the various parties and interests 
in Indin on the one hand, and His Majesty's Government on the other. But if these 
hopes are to be realised, it will be necessary that those who have embarked 011 the 
Chil Disobedienee movement should disea.rd the ideas of ore~ and coercion which 
underlie it lind be prepared once again to adopt the methods of argument and reason. 
In such happier circumstances it would be possible for all those who wish . India well 
to collaborate in finding a solution of her problems by which all communities might 
lIeeurely and freely give of their best in India's service. 

4d('i1"C8S pl'fsel/t(li to the ClIief COffl1llil/sioner, North West Frontier Province, by certain" 
Prominent Residents of the Province. 

To THE HON 'BLE MR. S. E. PEARS, C.S.I., C.I.E., I.C.8., ETC., 

Chief Commissioner, North West Fl"OlItier Provinc-e_ 

N:ay it please Your Honour, 

We the undersigned residents of the N. W. F. P. are here to accord you our 
hearty welcome on your taking over charge of this Provinee, and we express the hope 
that yonr long al!Sol'lation with this ProvineI' and valuable experience of an advanced 
State in India like Mysore will prove beneficial to the interests of this Province. The 
!lnfortunatc events of the last two months did not admit of the usual formal welcome 
function, they being such that the memory of the same will linger for Borne itme to 
come in the memories. of the present generation. This we believe has made ~"our 

ta6k more difficult than it would have been under normal circumstance/l. This, how-
eV(,T, is not the oce-nsion to go into these matters. Representations relating to this 
subject will 1.(' made separatdy. 

Sir, 20 ~('ar  ago, the Minto-Morley Reforms were introduced in the Punjab and 
parts of Inoia, but not in this Province. Ever since then, this Province has been 
suffering from a feeling of very great disappointment. Our Rense of despair has been 
growing 1D0re and more acute, and has now culminated in grave discontent, since the 
publication of the Simon Report. We realise that the matter of Reforms is one, the 
decision of which lies chiefly in the hanclsof His Majesty's Government at Home, Bub-
ject to the approval of the British Parliament; but recommendations on the' subject 
are in your hands and in those of the Government of India, and it is for this reason 
that the (lemaml for putting this Province on a footing of equality with the rest of 
India hus b"en made from time to time. We beg to assure YOU, Sir, that feeling on 
the subject is and has always been very strong. . 

There lire, however, certain matters which, under th·e existing law, could have been 
·taken up by the Local Government yearl! ago, for the better administration of the 
Province. It is, therefore, reqnested that in order to restore confidence, immediate 
:aetion l'cl:lting to these matters be taken up without any further delay: 

(0) Loeal Self-Government: 
Distri .. , Boards ancl Municipalities be reconstituted and substantial elected ele-

nlpnt L" Introd!lced in the same as it obtains at present in the Punjab. 
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(b) The Punjab Panehayat Act be applied to this Province. 

«(') J(~ ~rop ' of the .ad t e~ of the ~ne ~ ent departlllent : dueat~on, Public 
Health. ~r('(l ('nl Co·operatIon, AgrICultural, "etermary, be enlarged; and, m geueral, 
uplift 'or l1 ( ll('~lunl, III ora I :lIld e('ono ('~ e spriouRly taken up and raised to 
II st:<lJ(lnrd ns prevailR in the neighhol1ring Province of the Punjab. 

(d) We I,eli('ve tha.t Land ~ enue, water rates, and Local rates are hell:vier here 
than t1108e ill the Punjab. It IS ller('ssary that a general 3SBuranre be glven that 
the PllnjntJ ~tandar  ,,,ill not he exeepdea here in this respeet. 

(,.) The rerent land assessnH'nt of the e a~ lr 1?istrid is v·ery ,harSh. It. ~  

uesir:l hI" tlmt tIl(' assessnlPnt recently made be revIsed.m accordance ~t  the SpInt 
of the Lalll1 Rewlll1e Amendment Art :!9, of the Punjab as soon as possible. It is 
also requested that the enforcement of the Act to this Provin('e at an early date be 
cOflPiclefl'tl. 

:Mny we also take the opport.un t~  to emphasise that the associatiou (If the people 
with the administration is highly d('sirable. There are wide·spread ('omplaints as 
regards ('orruptioll, ,mel eftieiency of administration is 1I0t generally believed to be 
high, ,md it is submitte(l that suitable ae-tion be taken in this connection. 

IVe beg to emphasiRc the nc('(1 Hnd importance of expediting aetion in the above· 
mentioned m'ltterE. 

COI:8titl1ti(ln:l1 agitation is the method on whir.h we rely, and defiance of law is 
not the ~O l (' which we pursue or approve of. We feel that our Province cannot 
fiouri3h, or a<lmnce, unless it be through the eo·operation of the Government and the 
people, hoth \\'orking in a spirit of mutual confidence. 

In ("OlJl"lllSion, we beg to express our gratitude to you for giving us this oppor· 
tunity of laying" our ,·iews before you, which we hope will receive your most sympa-
thetic ronsi(ieration nnd support. 

We beg to 8ubscribe, Sir, 

Your most obedient servants. 

Libt of the mrlllbers of the Deputation which waited on the Chief Commissioner, N. W. 
F. P. on the 3rd of July, 1930. 

1. X:nmb Sir Sahibzada Abdul Qaiyum Khan of Topi. 

., !';:a-dar Sahib Sent Singh. 

3. So IGrpal Singh, :Municipal Commissioner, Peshawar. 

4. Lientenant Zakaria Khan of Xowshera. 

5. Khan Abdul Latif Khan, Orakzai, Pleader, Peshawar. 

(;. Licutpnant Taj ~ d. Khan, M.B.E., Jagirdar of Dangarzai. 

7. Pensiol1ed Inspector llohd .. A .. kraol Khan of Dangarzai. 

~. Xo(>r IIlahi Khan, Pleader, Peshawar. 

9. R 8. Lala Ram Xath, Lambha, :Municipal Commissioner, Peshawar City .. 

10. Lab 'Vazir Chand of ::\Ie8srs. ::Iroolchand and Sons, Peshawar. 

11. Pandit Bhagat Ram, B.A., Head )ohster, Xatioual High School, Peshawar. 

12. Arbalo Fateh ::\1(1. Khan, KhaIiI, Tehkalbal, Pleader, Peshawar. 

13. 8. S. Xarinj:m Singh, Landlord and house proprietor, Peshawar City. 

14. S. ~r l. AUl"llllgz('h, Reis, Knlachi. Vakil, Peshawar. 

15. Khan Md. Ibrahim Khan, Heis, China, Charsadda, Vakil, Peshawar. 

16. Syed Ali Xaki Hizvi, e~ a ar. 

17. Lala Dheru Mal Kapoor, Municipal Commissiouer, Peshawar City (Elected,. 

]8. Khan Xassnrullah Khan, Orakzai, Jagirdar BhanallUlri. 

19. Sh"ikh Abdul Ali, Reis, Sheiklwm. 

~~(l. Khan E. ~ u nddar Khan, Pensioned, D.F.C. of Sheikboli. 
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21. K. B. RisaldaT Md. Akranl KiIan, O.B.E., I.D.S.M., Mathra. 

22. 2nd Lt. K. 8'. Md. Yakub ' ~n, Reie, Hoti. 

23 .. K. S. Md. Aslam Khan, BUll Khankhel, Mardan. 

24. Md. Aslam Khan, Reia, Hoti. 

,25. Kban Abdul Gatfur Kh.aJl" Bar.,at·Law, Peshawar, Reis Parang. 

26. ~ e(: Ali Shah, Elected MuBieiPaI OemlBi88ioner, Peshawar City. 
27. Bh. AMullahKhan,. Zemindar, Sheikhan. 

28. M. Mahmlid Jhan, Coptractor, Peshawar. City. 

1l9. n. B. Karam Chand, O.B.E., Reis and Municipal Commi8sioner, Peshawar. 
'30. MT. JIukam Chand, B.A., Bar.-at·Law, Peshawar. 

:no M. Abdul Am, Bar.-at·Law. 
'32. Lieutenant "l'aj Md.. Khan of Ismaila, Mardan. 

33. Lieutenant· Bahadur Sher Khan c1f MuHami. 

34. S. Aijar; HU88ain, Munieipal Commissi.oa.er, Peshawar· City . 

. 1lfi. Nawab Sir Arbab Det. Md. Khan of Tabkalbala. 

:M. Nawllb HamiduBah Khan of Tora. 

11'7. K. B. Manlvi GhulaIil· Hasan Khan, V. President, Peshawar MuriieipaI Com-· 
mittel'. 

:38. K. H. SaJ'faraz Khan of Chamkani. 

:39. Arbab' Ai-tidi Khan, Jagirdar of Tahkalbala . 

.40. L. KisheR CLaud, HC)llorary Mllgistrate, Peshawar. 

41.. R. S. L. Shankar Das Kha)!.lla, Peshawar. 

42. Arhab Tehnazkhan, Khalil, Reis, .Tahkalbala. 

43. Arbah Sber Afzal Khall, Reill, Tahkalbala. 

44. A>:-lJub Sber Akbar Khan, Reis, Tahkalbala. 

45. Arhab Sher Hasa .. Khan, Reis, Tahblbala . 

. 46. Sarc1m Narinjan Singh Dedi, B.A., Head ::Master) a~t an Dharma High 
~e ool, MUllieipal Commissioner, Peshawar City . 

. 47. Zaildar ~ d. Asl'lm Khan of Hariann. 

48. Khan Abdul Ral;tman Khan of Taroab, Charsadda. 

49. Capt. Xawab Md. Akbar Khan, Reis, Hot.i. 

50. Md. Yunu8, B.A., LL.D., Elee.Municipal Commissioner, PestUtwar City. 

51. Mirza Attaullah Jan, B.A., LL.B., Elee. Municipal Commissioner, Peshawar. 

52. K. B. Abdul GaffoorKhau,Reis, Zaida. 

53. W. Capt. Hisamuddilil, Reis, Peshawar. 

54. W. Abau) J;taoof Khan, Sadozai, Jagirdar, Peshawar. 

,J/,cply by tile H(m 'blc the Chiej Commisaioile1'and Agent to the GoveTllor General, 
N ort.b-West Frontier Province. 

(1) Gentlemen, I am very glad to meet you, and I thank you for your weleome 
and for your good wishes. I appreciate the self· restraint which you have .displayed 
in dwelling upon certain unhappy incidents in the recent history of the Province and 
.as in duty· bO\ln(1 I· will inquire into any complaintswhieb ~ be. brought ~ my 
tloticc. Such eomplaints will form the subject of full and impartial investigation at 
the hands of Government. 

(2) In the matter of Reforms, I can asslire you of niy sympnthy and you can 
cOunt uyon Illy giving the J!).8tter yery careful considerl,ltion before I formulate my 
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views on the sub.iect in the near future. You may be sure that I will try to do 
all I fan for the Province as a whole. 

(3) I haye considered very carefully the matters which you have mentioned in 
connefltion "ith which you, ask, for actlOll under the existing constitution, and I have 
arrived at the following conelU8loll8 : 

(a) Loca; Self·Governmeflt.-I am prepared to reconstitute the Distriet Boards 
and Muuicipalitiesand. to introduce an elected element in both. J?e-
taill< of this scheme wIll be workl'd out and early steps t.aken ~ give 
t'ffeet to this decision. As regards Panchayats, a CommIttee will be 
eonstituted to examine the matter and make a report. 

(b) Aotivities of the Beneficient Departments.-I am glad to bem a poeition, 
after consulting the Government of India, to, announce that it will be 
m\' object t-o secure to the Province as regards these Departments the 
same standards of administration as obtain in the frontier Districts of 
,the Punjab, and our proposals for nm year will be framed en that 
husiR. 

(c) As to financial burdentl, I have no hesitation in giving you the aBll\lrance 
thl.t Land·Revenue, water rates and local rates in the Frontier Province 
will not be, 'on the whole, higher than those obtaining in the Punjab, 
nnrl that the l'e·a!l8l'ssment proposals of the Peshawar District will be re-
examinf'd in the light of the new Punjab Land·Revenue Amendment Act. 

(d) I weleome your desire to be a ~o att'd with the administration by way of 
Ad\·iBory o ttee~, and your desire that corruption be stamped out' or 
substantially reduced. Inquiries into these .,suggestions will be. duly made 
'nnd suitable action taken. 

(e·) It is a matter of 8Iltisiaetion to me to have your _ranee that you do not 
approve of defiance of law and that you pin your faith to constitutional 
,methods only. For Illy part, I assure you that I look with sympathy on, 
the natural aspirations of the people to advance intellectually, ecollomi-
eally aud politically; that all reprelientations on the subject will re-
ceive my careful consideration, and all rea~ona le requests may cOUllt 
upon my Hympathy and support. 

(I) The tnsk before us, the Government as well all the people, is a great and 
noble one. It is ~' earnest desire to see the ProvineI' prosperous, con-
tented and ,progressive, and with your co-operation I am confident that 
'lIluch can be (IOlle to seeure the best results. 

UNQUALIFIED CLERKS IN THE ARMY DEPARTMENT. 

306. *Mr. Abdul Qadir Siddiqi: (a) Will Goyernment please state 
the number of the,non-permanent clerks in the offices under the Establish-
ment Officer of the Army Department, who do not possess the educational 
standard required by the Public Service Commission, i.e., have not passed 
the Matriculation Of any similar examination Y 

(b) Is it a fact that these clerks were employed by the Establishment 
Officer in preference to those possessing the necessary qualifications and 
have not been replaced? Is it possible to make them permanent Y 

(c) Is it a fact that qualified candidates were available at the time 
these clerkll were selected and that such candidates are still available an 
the list retained by the Establishment Officer f 

(~) Have o ern~ent considered the question of the advisability (If 
rep~a. lll  the non-qualIfied men by those who can ultimately take the com-
petItIve examination of the Public Service Commission and have a reason-
able chance of permanency Y 

Mr .. G. M. YOUDg : ,(a) 23. 

(b), (c) and Cd). None of these 23 are eligible for permanent posts. 
They are only employed un'til such time as persons who have duly passed 
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the Public Service Commission examination are available for permanent 
appointments. Some candidates possessing the educational' qualifications 
required hy the Public Service Commission no doubt were, and are still, 
available : but for t~ e temporary appointroentst special qualificatioJls, 
such as typew;iting, are often of more value' than aMatriculationcerti-
ficate. Out ofa total of 119 persons holding temporary clerical posts at 
Ar:my B;eaQquarters,96 are already qualified to take t~e competitive 
exm;uinafion, al}d only the 23 already mentioned are unquahfied. 

TRL"iSFER TO DIVISIONAL OFFICES ,OF CL:ERKS .AND ACCOUNTANTS' iN Mn.ITARY 

ACCOUNTANT GENERAL'S O ~' 

307. *Mr. Am&r Hath ])utt: (a) Is it a fact that of late the Military 
Accountant General has introduced the system of transferring the 
ministerial staff of his office to far off Divisional Offices sub()rdinate to him 
and that under this system no clerk or accountant is to be entertained in 
the head office at Simla or Delhi for' more than fiye years? Is it also a 
fact that, since the creation of the Military Acoouniant General' s o l'~~ 

many years age, no derk or accountant has lbeen transferred elsewhere 
except on promotion 'and that the ~n passed the whole tenure of their 
appointments in Otic and the same office wherefrom they ultimately retired f 

(b) What is the amount bpent so far inconneetion with the travelling 
and other allowances ,that have been paid to clerks and accountants trans-
ferred and. ,menreeruited in their places from the Divisio:nal Offices Y Do 
Governnte,Dt propose. to inquire of the )Iilitary Accountant General if any 
suckexperiditure was ever incurred in any of his predecessors' times and, 
if the reply to the query i'i in the negative, wh"!t is the justification for 
:ncurring this new expenditure 1 

(.c) Is it a fact that t er~ is no such system of tranmer of the 
ministerial staff in existence in the Auditor General's office! If so, why 
are the clerks and accOuntants of the Military Accountant General's office 
transferred to subordinate offices after the men concerned have put in five 
years' service ? 

The Honourable Sir George Schuster: (a) The information on which 
the Honourable Member has evidently based his question is not quite 
correct. The facts are briefly as follows : The Accountants and clerks of 
the Military Accounts Department are borne on a general r6ster for all-
India and are Eiable to serve in any Military Accounts Office and also to be 
sent on field service. Even in the past men transferred to the Office of the 
:Military Accountant General could be, and on occasions were, retransferl'cd 
to other offices. There was, however, a tendency for men transferred to 
the Headquarters Office to remain there more or less permanently. In 
1926 the then Military Accountant General represented that this practice 
was not conducive either to the efficiency of the Department or to the general 
ontent en ~  the personnel. The Government of nd~a, accepting his 
views, ~~~ orders in September of that year that in the interests of the 
efficiencY,.of the office Accountant.-; and cle,J;'ks who had been serving there 
for five years or more or who might do so in future should, at the d ere~ 

tion of the Military Accountant General, be gradually transferred to the 
District Controllers' Offices, the men so transferred e n~ replaced in 'the 
Headquarters Office by specially selected individuals from the Controllers' 
Offices. As a . result of 'the carrying" out of these orders by the MilitarY 
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Accountant General and his Sl:1eeessol's tramfers in recent .yet1.rs have 
naturally been more frequent than in the past. . .. ..•.. 

(b) Th-e e pend t~te ~ee 1st Apni, 929~' ( r '~ra e l n  'and otlu:r 
allowances in connectIOn wIth these transfers IS estImated at approXI-
mately Rs. 15,000. As I have already stated, .'tt l ~er  were-PQ&Sible, and .• 
were occasionally made, even before the orders of 192ft The more fre-
quent transfers in rec.ent years have naturally re ul~ed in. increased 
expt>nditure on travelling allowances ; but these wIll fall mllowthe 
present level w};len the preliminary moves of the old incumbents have 
been completed. As re ~rd  the final suggestion in this part of the ques-
tion, I would merely point out that this expenditure has: bElen incurred 
by the Military Accountant General in carrying, out t ~ ~rd r  of o ~ 

ernment. 

(c) The answer to the first question in this part is in the affirmative. 
The two cases, however, are not parallel. Unlike t ~ ministerial staff of 
the Auditor General's Office, the Accountants and clerks of the l tar~ 

Accounts Department are, as I have already stated,· borne on a general 
roster for all India and are liable to serve in any Military Accounts 
Office. As regards the second question, a regular. inter-change of 
personnel is considered desirable in the interests of efti.¢.iency, as it was-
found that as a result of long employment in the Headquarters Office there 
was a tendency for Accountants and clerks to lose touch with the practieal 
work of an audit office. In view of the changes that occur in the rules, 
regulations and accounting procedure it is considered essential in the 
interests of efficiency that transfers should be effected so that the staff of 
the Headquarters Office may consiSt of men who have an up-to-date and 
practical knowledge of the work in the subordinate offices. A further point 
is that the posts in the Headquarters Office are the prize posts of the 
Department and from the point of view of general contentment it is not 
desirable that these posts should be the pe~u te  of a' :few individuals 
throughout their service. 

MEMORIAL FROM THE CLERlCA T_ STAFF OF THE OFFICE Ol!' THE DIRECl'OB 

GENERAL OF POSTS AND TELEGB.APH8 • 

. 308. *Mr. ADlaI' Nath Dutt: (a) Is it a fact that the clerical Staff 
of the office of the Director General, Posts and ele r~p' , ,&ubmitted an 
identical memorial to the Secretary of State for Indifll praying for the 
improvement in their pay and prospects during recent years ! 

(b) If so, will Government be pleased to say what action has been 
taken· on the same ? 

" . 
The Honourable Sir Joseph Bhore : (a) Yes, in 1928. 

(b) The memorials were withheld 'bv the Government of India und~r . 
the Rules regarding the submission of. m'emorials to the Secretary of State 
for India, on the ground that they were an appeal against an order of the 
Government of India refusing to grant a eoncession not elaimable under 
any law or rule. I may, however, add that the pay of the clerical staff of 
the Director General's Offl.ce has recently been improved. . .. 

~.l ld L&l : May I venture to ask, Sir, whether it is not a faet 
that the salary of theest8blishment alluded, to in qu.estion ~o: 308 is really 

~ . ) B 
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less when compared .with the salary .. of theelerks in othe1.l offices who are 
of a similar status T .  . 

The Honourable Sir Joseph Bhc)re :  I must a ttnot~", of tbatques-
tion Sir. . 
" 

RBOOCTloNOFSUFFCJF THE' OFfICE OF THE DIRECTOR GENI;RAL OF O~'J:  AND 
T;ELEGRAl'HB. 

309. *.,. ~. Bath Butt: (a). Is it a fact that as a result of the 
subordinate staff of the office of the Director ~ner :l, Posts and Telegraphs, 
having submitted an identical petition to the SeCretary of State for India, 
it was considered necessary ito ha'\le the method of working of that dffice 
examined by ~r. J. P. Ganguli with a view rodect redootion of the 
subordinate staff of that office 1 

(b) ~  itproPO$ed by Mr. Gaa:tg.Illi to e ~ t l'eauetion' a terr~du.e n  
the work of that offiee, f ., 

(c) Win o err .nu ~t be ple:ased to lay on the tllble a a~nt sbp .. , 
ing item by item the reduction of the work in the Directoz: enel~al.' 'o e 
effected? .. 

(d) Was a proportionate reduction made in the guetited .staii nf 
offieers ofth8t office? If not, why not 1 

Mr.H. A. Sams.: (a) The fact is not as stated by the lIonourable 
Member. 

, ' 

(b) 1\0. 

(c) and (d). Do n.ot Ij.l"i&e in view of the reply to (b) above. 

PAY OF TRESUBORDINATE STAFF OF THE OFFICE OF ~ O  GENERll 
OF POSTS AND ,TELEGRAPHS. ' 

310. *1Ir. Amar Hath .D1Itt: (IJ) Are Government aware that the 
revision in the scales of pay sanctioned by Government for the subordinate 
staff of the office of the Director General, Posts and Telegraphs, during the 
current year, has the effect of raising the minimum and m8rimtim of the 
two scales for the benefit of the future incumbents only J 

(b) Are Government aware that none of Ute slI,oordinatestaif of that 
office o ~: e alre¢y rendered sernces ranging from twenty to. thirty 
ea~ can e pe t.an ~ l, lonet~r  benefit. by the revision or ~ pe t ~ get .the 
faCIlIty 'of reaching the mrunmum. of blS scale even at the tIme of hIS retll'e-
ment? .. 

(c) Is ita, faet that the rumal incrementall'ates of the clerks have been 
reduced in the revision recently sanctioned Y 

The Honourable Sir Joseph Bhore: (a) and (b). The reply is in 
the negative. 

(c) Yes, in the case of the second division clerks. 

PAY OF THE SUBOBDINATi!: STAFF' dF THEOFFtCE OF THE DIRECTOR GENE;RAL 
OF POSTS AND. TELEGRAPHS. 

311. *Mr. Amar :Math Dutt: (a)' Is it a fact that a IUDlP BWJl...a.molWt 
of laving has been e1 ~d 'a~nt reduetion. in thesu\lordiiiiite 'stiff 
of the office of the' t~rt Genm-aJ, Posts and ~le rap  T ',.' ". 



(b) Is it a fact that out of that salving an improvement of pay . and 
prospects for the Postmasters General and. officers of similar. stat1;lB has 
been made with ,effect from' Maveh, 1930, 1-'.6., before the modlfieatlOn of 
~ 'unda ental Rule· 22; , ,'. ' 

(c) Is it a fact that as a result of having the new scales of pay for t~e 
subordinate staff of that o1'6ee sanctioned :with effect from the 1&t AprIl, 
1930, tb.e staff will be dt)pFived of the 'benefit of that rule before the modifi-
cation made with effect from that date Y If s<>t ll,~ etJunent, eple ed 

what is ,the· ~t eat on ~ their· m3king this·,distinetion by, 
giving the benefit of the Fundamental Rule 2! tot.lle officers 
on high-er salaries an4 depriv.ing the subordinate staff of the 
Director Genel'al's office of the .same benefit ; and 

(ii) whether the sUbordinate staff of the Director General'8 office 
have recently submitted petitions to the Honourable Member 
in charge' of the Department praying forihe gt:ant Qf the 
benefit of tbe old FundamentalRqle 22,1 Ifso,wJiat orders. 
have been passed on their petitionsT -', , 

the Honourable Sir Joseph :Shore: (0) The redueti9B8 'tillat it has 
recently been decided to make in the strength of the;subor$,nate staff of 
the Officc of the Director General of Posts and TeTegraphs ;are being 
effected gradually and the full saving will only be realised after a period 
of a year or two. '  . 

(b) 1t is a fact that an improvement or the pay and prpspects of the 
Postmaster-General and officen;; of sJmilar status has. been given effect -to 
from the 1st Mareh, 1930. There. is . no onn~ )n, o e er  ,between 't ~ 

mtasure and the saving referred ,to in part (a) of the question.' 

(c) (i) As the modifications of Fundamental Rule 22 we're sanc-
tioned from the 18th of March, 1930, the introduction of the newscales of 
pay for the subordinate staff of the Director-General's Offieewhieh came 
into force from the 1st of April, 1930, will be governed by the new rule. 
It may be expliained, that the date of revision of Fundamental Rule 22 was 
fixed by the Secretary of State for India without reference to the Govern-
ment of India and S()me time after the decision to introduce. the l'eYised 
scales of pay for these subordinates, with efi'ectfrom the 1st of April, 19:~O, 

was arrived at. No question, therefore, of any distinction arises in this 
matter. 

(ii) Government understand that petitions have been received by thp 
Dil'6ctor-Geueral from the subordinate stair of his otficepraying fo-r the 
grant of the benefit of the old Fundamental Rule 22 in respect of tOOl' 
transfer to the new soales of pay. On receipt of the petitions from that 
officer withhisrem/trks they will be duly considered by ~ el'n ent. 

PAY OF THE SUBORDINATE STAFF OF THE OFFICE OF THE DIRECTOR GENERAL 

OF POSTS AND TELEOiRAPl'Ie. 

312. *Mr. A.m&r NatJaDutt: (a) Ate Government aW'areof the fact 
that the subordinate staff of the office of ~ Director General, P6Sta and 
Telegr&phs,whose annual increment of pay is Rs. 6 at present and who 
were granted personal pay of Rs. 40 on being transferred to Delhi, will 
still be getting the fixed amount of emolument they are now drawing for 

B2 
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at least three years more whether there is revision or 110 revision in their 
scaies of pay}'" .'\ .' :.',' ,  . 

. (b) is it 'a a~t tlui-t'they have to p~ a . o e rent, etc., iIi Delhi of an 
approximate amount of Rs. 25 to 30 per month for ocenpying Government ' 
quarters f 

.~: . 

(c) What amount.of:net.p·ay, after this deduction, are those offieials 
on a total emolument of ·RsJ 158dr1l.wing per month for their&xpenaes to 
live upon with their-families" " 

(d) What net amount will such officials draw if they are in the 23rd 
year of their service or less, at the time of their retirement at this rate at 
55 years of age t  . 

( e) What steps have' been taken by Government to allow such official!; 
to reach the maximum of the revised scale of their pay at the time of their 
retirement Y . 

(f) What steps ha,-e been proposed to be taken by Government to 
enable such officials tQ,draw a pension of Rs. 150 per month after retire-
meut f It nothing has been done, do Government propose to take steps 
now when giving effect to the re,'ised 'scales of pay which has not been 
given ejfeet to as yet !. 

The Honourable Sir Joseph Bhore: (a) and (b). If by" subordinate 
staff" the Honourable Member is referring to the clerical staff, the facts 
as stated by him are substantially correct. 

(c) The net pay will vary according to the actual deductions made, 
but e .er.all~ speaking will be about Rs. 130 per month. 

(d) The information is not readily available and Government do not 
consider that the time and labour involved in working out the figures would 
be justified by the value of the result. 

(e) None. 

(f) None, nor in revising the scale Qf pay of a cadre is it the practice 
to take any special steps to insure that the existing staff shall all reach the 
maximum of the revised, scale before retirement. 

UNSTARRED QUESTIONS AND ...~ . 

APPOINTMENT OF BnrHsIN THE POSTS AND TELEGRAPHS ACCOUNTS OFFICES. 

138. Sardar Gul&b Singh: (a) Are Government aware that the Sikhs 
are not represented in sufficient numbers in the Posts and Telegraphs 
Accounts offices T 

(b) Will Government please state the number of Sikhs employed in 
the offiee of the Deputy Accountant General, Posts and Telegraphs, Delhi, 
in ~ e "  A ", "  B  " and" C  " classes, respectively ~ 

. (c)' Will Government ,please state how many Sikhs have been pro-
moted from" C  " class to "  B  " and from" B  " to "  A  " class during 
the period fl'om 1926to'19:10? If·:1 sufficient ·number of Sikhs have not 
been given promotions;· are Government prepar,eu to take steps to 'give 
the promotions to Sikhs proportionately, and thus remove the r e~ nee  
of the Sikhs ? .  . 
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i(d) Art Government prepared 'to "'i'ecruit some'more Sikhs in the 
office of 'the Deputy Accountant General, Posts and 'ele ~app , ];>elhi, ,and 
other Posts and Telegraphs Accounts Offices if the existing'riutnberof 
Sikbsflmployed n~ lnt y > 

! .. ' 

;" (e) Is it a fact that orders were passed by an Accountant General, 
F'osts and Telegraphs, once that no local man should be appointed 8.i 
·Supervisor of Reco'rds in the office of the J)eputy. Accountant General, 

< Posts lind 'l'f'legraphs;Delhi V If so, is the 'present incumbent a local man 1 
If so, why has he been appointed superseding other senior tuen, as Super-
visor of Records in contravention of the above orders,' '" 

The Honourable Sir George Schuster: EnquirY is being' made and a 
reply will'be sent to the Honourable Member as soon as po ~le. 

SHOOTlNQ ACCIDENT IN PESHAWAR. 

139. Sardar Gulab Singh: (a) Is it a fact that the Chief Commis-
sioner, North West Frontier Province, Peshawar, had' after the shooting 
tragedy (resulting in the death of the son and daugh'ter of' Sardsr Ganga 
Singh and severe injuries sustained by his wife) previous to the formal 
inquiry, declared the shooting as accidental, and if so, why did he do so, 
when it was also announced by him that a formal inquiry was to take place 
in this conllection ? 

(b) Is it a fact that the Chief Commissioner had announced that 
Sardar Ganga Singh was to be compensated, and if so, was he offered 
anything in cash or kind, and if so, how much Y Did SaI:dar Hanga 
Singh accept or refuse the offer, and what werc th.e reasons for his sO 
doing' ' 

The Honourable Mr. H. G. Haig : (a) and (11). The Honourable 
Member is referred to the reply given to Mr. S. C. Mitra 's u~"" on No. 94 
on the 15th July, 1930, from whieh it will be seen that this most regrettable 
incident was the result of a pure accident. 

The Chief Commissioner on receiving the first report that the children 
had been killed accidentally did not consider it necessary to. await the 
results of a formal enquiry before expressing his deep concern at the 
tragedy and his heart-felt sympathy with the father of the children. 

(c) The Chief Commissioner promised that everything possible would 
be done to make amends for the accident. No compensation wasspeeified. 

DEMOLITION OF A TEMPLE IN HisBAR. 

. 140. Rai Bahadur Lala Panna Lal: (1) Will Government please 
state if it is a fact thai a mound known as Agroha Thehin District Hissar, 
Tehsil Fatehabad, was declared as a monument under Monuments Act vn 
~ ' . 

(2) Is it a fact that there existed on fhemound a r,umber of soNes 
~nd four temples T . 

(3)19 it a fact that one of the temples was repaired with too' per-
mission of the Deputy CommislJioner, Hissar, granted to PanditBrahma 
Nand on 2nd October, 1927 , . 



~1  [18TH JULY 1930. 

(~). ~ i,t ~ fll:ct. that suh6lequ,entlythe pel' ~ on ~ :t ~t: l n by 
t e1 :.pllt o: . l~lone~ ~d t ~.te ple was removed :WIthout gmng .• :ny 

~re~Oll lor that 'f . 

(5) Are Government aware that saties and 'temples are saered Telies 
of A.ggarwal and religious rites are being performed twice a year on the 
n;oumd T 

(6) If so, will Government please sta.te the rea o~ for .dew.oli$ing 
the temple and. axe they prepared to. take necessary action to restore it f 
,If not, why not f 

Mr. G. S. Bajpai: (1) Yes. 

(2) Prior to the declaration of the U1:0und .~ a protectOO. monument 
under the Ancient Monuments Preservation Act, 1904, only one Marhi W,QS 
. in existence. 

(3) and (4). Permission to repair Ii te pl~ was granted by the Deputy 
Commissioner, Hissar, to Pandit Brahma Nand, but as it was discovered 
that the Pandit was );lUilding new structuresurider' the pretext of repairing 
the temple, he was o::rdered not to do so ; but the temple, whicl1 was only 
. an enclosure abou.t {-our feet high, was not removed, . 

(5) Yes. 

(6) Does not arise, as no te p ~ o~ t er tru tu.re. a l:leen d';m.olished. 

:MOTION POR ADJOURNMENT. 

DACOITYIN AK'BARPURA 'fOWN. 

Mr. President : ',At 10-56 thtq' tilornhig I received anolice.of a 
motion· for adjournment from the Honourable Dr. Nand Lal. .. T4is 
notice of adjournment motion refers to a dacoity in Akbarpura" town 
at ~ P.M., on the 22nd of June, 1930. 'The onoo el" t ~e.pa e  

and there was luu-dly any time for me tohnve it typed and send a 
eopy of it to the Honourable the Hom-eMember. I have no hesitation 
in saying that the manner in. which thi(l motion for adjournment has 
been handed to me is tantamonnt to an ahuse of th/il power and right 
of moving :motions for adjournment. I have also no hesitation in say-
ing that the matter to which this motion refers is neithef a matter oj 
public importance, nor a matter of urgency, por does it refer to an;v 
matter of recent occurrence. The dacoity, which is the subject of tlie 
motion for adjournment, was committed on t ~ 22nd' of June, 1930, 
according to the statement of the 'Honourable • Member himself, and 
the Assembly had been sitting since the 7th of July, 1930. The Honour-
able Member, t ere~~r~, !).ad IUllple opportunity of movjng this motion 
much earlier than' this. .. 

r.t a~d a .( e t, un a : Non-Muhammadan) :.Ona point of 
order, may OJ. . '.' .. ~ ., 

Mr. President: Order, ol,"der. There is no point of order wb..ellthe 
President is addressing the House. 

Dr. Nand La} : Very good, Sir. 

If,r. ,""i4aJt:· l. ha¥e . r~ad  fully '-fld . clearly' stated 'the prin-
qiples :a' o~t. tbe·,moviJlg.of the 'motions . foradjOtU'nment in' my' tWQ 

*Printed all an Appendix to these Debate! (vide page 695). 
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previous rulings on motions for adjournment and I neet!not 1"epeat the 
. al ear~u ent  aga.m. J decl&re .this ot onou~9  o 'd~, .: ' 

Dr. lIand' Lal :: May' I approach yO).l, Sir, with my e1:plaxia'ti61i' 
, Can I approaeh' you with my submissi()n 1 

Mr. President: Order, order. No. 

Mr. Muhammad' Yamin lthaD (United. Proyinces : .. NominatedNQIl-
Official) : Can there be any suggestion after thl'l re der t~' giv.en 
his ruling Y 

MESSAGE. FROM THE COUNCIL OFSTAT]f 

Secretary of the Assembly: Sir, the following' 'message :has been 
received from the 8eeretary of· ·the Council of State ; 
"  I am direeted to n ~r  you that the Council of Stat.e ,has,! at ~~e~t n  ~ 

on the 17th hly, 1930, agreed Without any -amentlments to the :t'~  13iBswhieh 
~e 'e paased by the,LegislativoA'8eIJ1bly at itam.eeting 'held.OIi the 11M J'nly,mio, 
namely: ' 

1. A Bill topron.lie for the. oe;nstiDn of 'a .fund far tJIia ~e .'and. r e
lopment of the culti:vatil:\1l, manufacture.and marJretmr pi ~ an,Ja  ;. 

2, A Bill further tQ amend the Negotiable n tro ~t  ,A-et, '-1881, fOl' a ~ 
l,urpOlje; 

, 3 .. A. Dill to amend, the Indian Forest Act, 1927, sor: a eprtain pv,rposo;': .. 
4. A. Bill furthm-. to amend the' Indian Telegraph Aet; '1885, '!i'0l" a: ~rta n pift-

pose; 

5. A Bill further to 'amend the Bombay Civil Courl8Aet, IMIJ, ,lM B eeJ'llam 
l'uTl'ose ; and 

6. A Bill ftuthElr ,to amen4 the Benu-es Hindu ;UJiiTersitiyA6t; ;1915,; ~r iIler-
,tain purposes." " , ;' ' 

'RESOLUTION BE TERlUNATION OF 'fHE .CONTRACT ,OJ' a~ 
ASSAM BENGAL RAILWAY. 

Mr. President: TheHQuse will now remlle further' dismission of 
the following Resolution moyed by 'the Honourable. Sir George Rainy 
on the 14th July, '1930 : 

" ThisAMSembly recommends to the o e~ un' Gmier;l.l, l.n .Co,l!JJcil t a,~ n: ~, 
firstly. -of the requirenientsfoT new construction and open line 'w'orks on ra l a ~ 

will IUlve to be lllct in the conrsl' of the next ten years, and of the demands whiek'ffie 
provision of (O,dequat{' funds to lIleet t,he e:1 t~tal )tpe~ t 'e re ."red £Qr.theae,,¥ojeets 
will make 011 the resources of Government, and secondly of'llie filet fh;il ,the p l:~ 
of tho} Assam Bengal Railway Company's interest ill the Assam 8eBg:tllbilway will 
uot at the present time be n~ne all  prufitable,and that lUlother opportunity for 
acqUIring that interest will oce.ur in 1941, notice should not be given to the Company 
011 the present oceasion of intention to' terminate ,t1teir contract unless it should prove 
p06l1iblc to devise ~ e expedient by which the purchase money an~ be found on 
ttn'll\S which will . neither invGlve the Government in substantial financial loss nor 
necessitate any serious curtailment in the programme of new '~p tal expenditure 
require? for tl;e proper development of the ra ~  system in aecordariflC:v4th the 
eeonomlC needs of the eonntry." " . , 

Mr. B, Das (Orissai>ivision: Non-Muh8.lllnUld&ltj .; -atti '* otlMr 
day, I was u e n~ tQ, ~ Uc;nwmaJJk tb.e F.i.nanc.e ,Member :,a:a.Q tfie 
Government of Iudia how ,nlO~  could he found· t~ pUl'ehase this parti-
cular Railway and also the Bengal and North Western Railway,when he 
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comes to budget next year. . J:;ir, the very' fact thllt the Honourable the 
Member for Commerce and. Railways. had brQught the propo ~t on be-
. fore' the House shows that t e ~re . .Ipeetillg ·with:financial 4lfflculties. 
When we were discussing the Railway Budget last session, I was one 
of those who suggested that a Retrenchment Oommittee-shOuld·be ap-
pointed to look into the. railway ad1l!lnistration,bl,1t th,e Goyermuent of 
India thought it fit to appoint Mr. Jukes to go into the re enue~nd ex-
penditure of t ~ Oentral revenues: But the Government of India did 
not refer the Railway Department to be looked into by Mr. Jukes. I 
again submit, Sir, that the time has come when the railway administra-
tion should be thoroughly gone into and the retren~ ent axe be 
applied to the railway adininistration. B1lt whether Mr. Jukes would 
be the ,proper person to investigate regarding retrenchment in the rail-
way administration. or a separate committee sh()uld be appointed, that 
I leave to the Government of India. Knowing that my life in this 
House is' finished with this Session, I leave it to the ~ ern ent of 
India to find a proper way to solve the difficulty. I have received a pre-
liminary report from Mr. Jukes in which I find that the officer has done 
admirable work.· He gauged the situation' as rega.rds extravagance in 
the civil departments,but the civil. departments have little money to 
:spend and there can be hardly any real retrenchment there. We have 
to go into the Army and the Railways if the Government of India anti-
cipate ·any saving under these heads. Sir, I suggested the methods how 
money could be found. I again suggest that the paltry sum ()f £17,000 
which the Honourable the Railway Member anticipates as the loss if 
the Assam BElUgal Railway should be purchased by the Government of 
India, could be really met from the surplus revenue that will come to 
the Government of India next year when the Bengal and North Western 
Railway will be purchased, because the money that will be paid, that is, 
£10 milli()n and the interest that will .be derived therefrom, is more than 
16 per cent. and if We lose one or two per cent. on £11 million, the 16 
per cent. that will aMine on the£l1'1 million that will be paid to pur-
chase the Bengal and North Western: Railway would amply recoup the 
loss. Sir, since we separated the other evening, I find. there has been 
some agreement between this Ride of the House and the Government's 
side. Therefore I need not prolong the debate. I leave it to the good 
sense of the Government to understand and appreciate the feeling on 
this side of the House regarding the State management of Indian rail-
ways. 

... J'aza.l Ibrahim B.a.himtulla. (Bombay Oentral Division : J\Iu-
hammadan Rural) : Sir, I heg to move: 
"That for the original Re!'!olution thl' following he Bubstituted : 

'This ~ e l  .r~o 1 elld~ to' th!' Governor General in Couneil that nego-
tiatious. shoul<:l be unilertaken with the A8IIam Bengal Railway Company 
to obtaIn for Government ont! year's exte1ll!ion of their existing option 
t;> terminate the company's eontraet on the 31st Deeember, 1931 '." 

. Sir, tllisResolution which I have placed before the House for their con-
sideration is entirely due to the feeling which was expressed by nQ less 
than three Members of this House regarding the principle of taking-oyer 

" p ~  n?t ll'yised by the Honourable Member. 
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the English Company-managed Railways as Soon 'as their contracts ter-
minated. I think my H;onourable frienQ" :Mr. Chetty, raised a protest 
on behalf of this House for,' two reasons, one was regarfl,ing the first 
paragraph of the ~ oltJ.t on' moved by the Honourable the Leader of 
the House, and secondly, to the scant treatme:p.t meted out to .the Centl'al 
Advisory Council for Raihvays, . of· which I happen to. be a : e l ~r. 
Sir,' I was the first to make' enquiries as to why the meetipg was called 
On Sunday and why the meeting was Called after the Government of 
India had tabled a motion for discussion at the meeting of the., Legisla-
tive Assembly. That motion, Sir, ,vas not placed before the. meeting 
of the Central Advisory Council for; Railways for their consideration. 
What we got was a memorandum submitted by the Railway Board, in 
which the financial a p~ t of the Assam Bengal Railway was described. 
Having regard to the financial aspect of the Railway, I do 1,l{)t think 
any business man would agrce to ask the, Government of India to ter-
minate their contract immediatel:r and give notice, in December, 1930. 
Therefore, after full consideration of the subject, the, Central Advisory 
Council for Railways came to the conclusion that ,Government should 
try and get an option of nve years instead of ten years., Tbe Mst ques-
tion about the Company-managed Railways, {)r rather the Assam Bengal 
Railway, which was discussed, was regal·ding its relation to the Acworth 
Committee's Report. On page 64, paragraph 208, ,the position of the 
Assam Bengal Railway is fully described and in tJaat :&eport it w8;Ssaid 
that the position of the Assam Bengal Railway was exceptionaL ·There-
fore, whilst they agreed that, for the foregoing, r~on : " 

" We unanimously recommend that the English domicil$l gtJaranteed companies 
should cease to exist at the termination of their present contracts.'" 

They have themselves point-ed out : 
, ,', The position of -the Assam Bengal Company is e ~pt o~  : All t ~ other 
guaranteed companies earn, in the shape of their share of surplus' profits, Ii substan· 
tial dividend above ibe guaranteed' minimum, and their shares; even under the ex· 
ceptional L1.arket conditions of the present moment, stand intheneigllhourhood of, 
par. The ABsam Bengal net receipts do. not even meet the 3 per, cent. go.arantee. 
The shares are eonsequently quoted at present at about 45. We lIb-ould hesitate 
to advise that the Secretary of State should payoff at par in 1931 IIhaies now stand·' 
ing at 45. But the company is not important, and there is aII\p'!e time fer eonsideration 
of thitl exceptional case between now and 1931. In any ease, the amollllt at issue 
is not large.' .. 

Even in 1922, when this Report was signed, the Acworth Committee 
hesitated to recommend to the Government of India that they should im-
mediately go in for the Assam Bengal Railway on the termination of their 
contract in 1931, having regard to the share price which was at 45. To-
day, Sir, according to the memorandum which was presented to us, the 
price of a share is £78. I thil1k, Sir, it, would be a great mistake, apart 
from the financial condition of the Government of India, that' on the 
merits of this question this House could possibly l'ecoinmerid, 'the termi-
natiollof tne contJ;'act. But the fceling here in this !louse is very 
strong (hear, hear) and the ou~e, e~en Rrcordin!!, to my HOllourable 
friend, ¥r. Das. is prepared to recommend to the Goverll,ment of India 
~ a,t they: sli.ould incur; ,the paltry sum as he calls' it, that they'shoUld 
lllcur a loss of £17,oooaye81' and take ovel· the Assam Bengal Rajlway. 
I, for my part,. am not prepared to agree with, that. statement, but I 
do realise the feeling in this House and Uw result of this is that J have 
been able to move, the amendment which I have moved with the consent 
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of most of the Members who have felt strongly ru:i tl!.iS ~u 'l(lt. I 
tlJink this House ought also to feel grateful to my HonQurable. frienp, 
Mr. Chetty, for having advised the deletion of the' fir,st part of this 
Resolution. My friend, Mr. Chetty, does not wish that this Compapy 
should ~ taken up if its financial position is bad ; but if there' is any 
other consideration, he is not prepared to. agree to the postpollement, 
of the taking over of the Assam Bengal Railway. I think he is quite 
right and I am sure Government also will realise that it isaIi importaut 
point to be taken into consideration, and that they. wilI agree to the 
amendment which I have. moved. . 

There is one more point to which I might refer, audit is'this. Whilt 
is going to happen if the Assam Bengal Railway Company is not going 
. to allow the Government of India to agree to the termination of the 
contract after a period of one year, that is, the 31st December, 19 ~ Y 
1 do net . think I w:Quldbe prepart!d to reconlmend to the GovernmeJ1t 
of India to give notice this year till the 31st December, 1'930, But 'I 
would really like the Government .of India to eonsider that,1f the finah-
cialpositi01limpr()ves, then tliey ·m.ight, in the event of the Company re-
fusing to allow llsio exercise the option after a periodcf'one ~'ear,a  
contemplated in my'motiOO'l, take: it over by giving tlOtice on the' 31st 
December, 1930. That is 1he feeling in the House, bntpersbnally, 8S 
a member of the Central Advisory Council, I would be prepared to re-
quest Government and I would be satisfied if the)" were to take the op-
tion @f five .. years mstead of ten years. 

There is another reason als9. . According to the Acworth· Com-
mittee's Report, we find that the.' contract with the Bombay, BarQ.da and 
Central lriqia. a l ~  terminates in 1941', and I do not t4ink the Gov-
ernment of India WGwd be in. a pOl;;ition to ta~e up ,two Railways in that 
year; and if there was Il choice given,1 db ]lot think this House would 
hesitate for a moment to recommend the taking over of the Bombay, 
Baroda alldCentraI India Railway. I therefore say that, if the o~

pany were to be taken over in 1936, that would he a. reasonable period, 
and by that time I think the Government of India would be in a posi-
tion to take over the Railways. I hope in future such an occasion will 
n(lt arise when the non-officiaL,> will have to protest against not carrying 
out a policy which they have laid down with theeoncurrenee of this House, 
namely, the taking over of t e~n l  Companies aSSOOD as their contracts 
terminate. With these or~ , I move my Resolution .. 

*Mr. P. Venkatakrishnayya OhowdJ'y(Guntur cum Nellore : N'on-
Muhammadan Rural): Sir, in rising to speakqpon this e o ~t on, I Pnt-
pose to confine myself to some of 't1u; essetltiaIpoints. inv01ved therein.' It 
isa fundamental pr'ine'iple, accepted' and rec6gnised by -every country and 
every national Government, that the railways should be managed by the 
-State. (Voices:" No, no ".) Mostly that is so. AU these years nd~a 

has befn steadily pursuing that policy and the recomme'l'l.dations of tfte 
Acwortb Committeeeannot be departed from at this time. This is a at~ 

that" requires '8 thorough examination by the Central' AdvisoryC'ottnciI fW 
Railways, to examine at length a proposal of this kind, so that t e l~ .h. 

• Speech notrevilied by the HonoUJ'abIe Membes:. 
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may be in possession of more details to give itseO'llsid'ered opinion. The 
Honourable Member advanced two reasons in his Resolution for not exer-
cising the option toterzninate the contract in e e ~er, 1931. In t!J.e jjrst 
place, it has been said that the a ~la le money should be spent On :new 
construction and, open Hue works. India affords scope al ~  for the ex-
tension and development of railways. Always o~  to be foUlXd for 
the construction of new railway; when such is the case. There is no justi-
fication why Governmeut ~~ld not immediately purchase the Assam 
Bengal Railway when the contra(!t terniinates. We have to pay Ii million 
ponnds ; the net income of the Company is only £78,000. ~rd n  to the 
Honourable the Commerce Member the profit is Gilly Rs. 3t lakhs. A[y 
Honourable friend, Mr. Ma-tin Chaudhury, says it will be about 4 lakhs. 
:My Honourable friend, Mr. Das, has asked a pertinent question 'as to why 
money cannot be raised in India. I am sure the Honourable the Finance 
Member will not find it impossible to raiRe th,is wan in India, even' at Iff'S 
than 6 per cent. In view of the prospeetive gains accruing by purehaRing 
this Company, and in view of the fact thilfa large amoUllt.canbe saved by 
the abolition of the Board of Directol"R in London .. Indianising the serviees 
HHd stopping for a time the ,construction of feeder lines, it is but wise and 
proper that Government should risk the ,sIDaU'los.q anticipated by it in pnr-
chasing the Assam Bengal Railway. It, 'is not every commel'Cial u1!lder-
taking that 'is paying Government. There are a thousand ways in which 
the poor tax.payers'money is wasted by the sins of ,omission and commis-
sion on the part of Go,*ernment. W:herc then is the :objection topurehas-
ing the Railway, whieh in course of time ,will become a paying coneem, 
and even if it does not pay, it would not very much : matter, as it is &. line 
intended for purely strategic purposes., Both on the eapital and profit side 
it is, necessary that the contract should be terminated and the principle 
of Indianising the railways adopted. Viewed f:pomevery point, it is not 
very unwise to iuvestllmiliitm pounds in :purchasing this Railway. Sup-
posing the Company is running the Railway at a loss, why is it anxious 
to have another lease of life for ten years '/ The Honourable the Finance 
}\f embcr and the Commerce Member will see their way to appreciate the 
position advanced on this side of the House and exercise the OptiOD of 
terminating the contraat in December, 19~n. In this connection I venture 
10 suggest that there are several lakhs of rupees in the hands of the local 
bodies in this country invested in Co-operative Societies at 4! per cent. in 
the shape of railway cess. Why should not the Government of India bor-
row that available money, which is intended for the opening of new rail-
ways? They maygetit even fOf' 5 or 5!per cent. In this case the invest-
ment will be a sound one '/Hld the purpose for which these funds are in-
tended will have been largely realised. 

The essence of this amendment is this, namely, that if it is not possible 
to purchase this Railway in December, 1931, the conditions of the contract 
lllay also be altered so as to exercise the option in 1932. An extension for 
one year may bring into e~ ten e favourable conditions wLen the option 
to terminate' the contract may be exercised. Therefore when people are 
already disgusted with the most un-national aspect of several undertakings 
of the Government, and when they sincerely believe t ~t the Imperialistie 
ambition of England has been the chief factor in contributing to the econo-
mic serfdom, agricultural indebtedness, and above all, to the present poli-
tical unrest in this country, it is but just and proper ,Qn the part of Govern-
ment to take immediate steps to purchase the Assam Bengal Railway. 
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Lastly, let me make a fervent appeal to-the Hondurable the Commerce 
and Finance Members to view this question from the broad na:tionalistpoint 
"Of view, ignoring "for the present, tlie 'profit side' of the' qnestion, and yield 
to the rational deIria:nds of the people. III doing so 'Government will be 
avoiding thefurthel' alienation of the sympathies of the people. On these 
grounds, Sir, T support the amendment of Mr. Fazal Ibrahim RahimtuUa, 
",vhich .is: identical with the motion of which I myself gave notice. ' 

Dr. Ziauddin,Ahmad (United Provinces Southern Divisions: Mu:ham-
madan Rural): Sir",I would have very much liked to oppose this Resolu-
tion, but I know that in the Assembly as it is now constituted, it is impo,;-
sible to carry a motion against . the wishes of Government. So I accept 
what is the second best and support the amendment as it now stands. This 
·question"Of the relative importance of the Company and the State-managed 
.Railways was discussed at the' Delhi Session of the Assembly. I admit 
that the Company ana ~ nt in England is working very efficiently, but 
there are' special circumstances in India on account of which it is essential 
.that we should have State-managed Railways. Among the arguments I 
-advanced at the last Session, with your permission, I w"Ould like to repeat 
three important ones. The first was that the central.administration in 
India is not ·located in the· country bilt, it is situated five thousand miles 
;away, and therefore is not in direct touch with the management. Secondly, 
there is no competition in India, such as exists between various lines in 
England ; and the third is that the Company does not care so much for the 
,comforts of the people as it cares for obtaining maximum profit at minimum 
.expenditure, regardless of thecomfort.& of the people. Besides these, there 
are other arguments on account of which I supported State management 
in preference to Company management. These, facts were thoroughly dis-
cussed by the Acworth Committee, and they recommended' as follows in 
'paragraph 207 of their Report : 

" For the foregoing re:\sons we unaninlously recommend that the English domi-
ciled gua.ranteed companies: should cease to exist .at the termination of their present 
'eontracts. ' , 

This was the unanimous recommendatjon of the Acworth Committee, and 
~ think it is very desirable that their recommendations should be followed. 

The a~u ent brought forward by the Honourable l\Iember is that the 
Assam Bengal a ~ a  is not running profitably. Of course, when we 
have determined to follow a particular policy, the question of profit ougllt 
not to come in. .May I ask the Honourable Member whether the railway 
line between Peshawar and Lundi Kotal is a profitable line? It was cer-
tainly not built for commercial reasons, but in pursuance of a certain 
policy. 

An Honourable llember : That is a strategic line. 

Dr .. ~dd n Ahmad : Still it is not a profitable line ; it was built 
in pursuance of a certain policy. We have' adopted a definite policy that 
the railways should all be State-managed, and it does not matter whether 
a .certain . ..railway shows a profit or loss. 

Now, th.e Acworth Committee recommended what the Honourable the 
Mover of ~ 3nlendment has quoted : they say that; " There is ample time 
for on d~rll.t on of this exceptional case between now and 1931". I 
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8hould like to know what the  Government have been,doiBg duting the last 
nine vears. They now come forward-not at the eleventh hour, but at the 
elen~t  hour and 59.9th minute--.--.because this is t ~ er  last d$.Y of 
the life of this Assembly, to discuss this very important question, which-
as a matter {)f fact tbey ought fu have discussed during the last nine yt:ars. 
At the time the Acworth Committee wrote their Report, the shares of this 
particular Company stood at 45. Was it not possible for the Government. 
to purchase, during this interval, these shares at this, .lower rate T Even 
to-day the price, as pointed out .by the Honourable Member, is 78. May 
I ask the gentlemen who' are accustomed to sfuck exchange, is it possible 
for the shares of any Company to stand at 78 if there is a reasonable chance 
of their being purchased at par a year later 9 From this I conclude that 
there must have been some kind of understanding between the Directors. 
of the Company and the Government to the effect that this Company 
management would be allowed to goon for some time longer: otherwise it is. 
jmpossible that the shares of the Company would have stood at 78 just a 
year before the Goyernment was fu purchase them at par ..... 

Mr. A. A. L.Parsons (Financial Commissioner, Railways) : On a 
point of explanation, Sir, may I say that no communications have passed 
between the Government and the Home Board of the Assam Bengal Rail-
way Company on this question at all 1-no communications of any sort, 
verbal or  written. 

Dr. Ziauddin Ahmad : I take it from the Honourable Member that 
there was no official correspondence between the Railway Board and the 
Company; but at the same this is a thing to be taken note of by persons 
who are accustomed to the stock exchange business--as fo how a share can 
stand at 78 if it is going to be purchased at par the fonowing 'year : I lea,e 
it at that. 

I should like to know whether the Government, during the last 8 or 9 
years, ever considered this problem of the purchase of the Assam Bengal 
Railway, which the Acworth Committee so strongly advocated. Have 
Government appointed any committee ~ They never considered the ques-
tion, and at the last minute they come to the Assembly and advocate that 
the time should be extended for another period of ten years. Now, the 
chief reason that has been brought forward in support of this Resolution 
is that the Government have got no money, and whatever money there is 
bhould be spent on more useful purpo e ~ May I draw the attention of the 
Honourable the Finance Member  to another recommendation of the 
Acworth Committee. They say : 

" Direct Government loans bearing a fixed rate of interest appeal to a certain 
section of investors, hut apart from these, there are other, and we belie>e more im-
portant, class of investors who are attracted by a lower rate of guaranteed interest 
coupled' with the prospect of a share in the surplus profits . of. the rillways; the 
shares in companies such as we' recommend should be fonned in 1924 and 1925 will 
offer attractive investments to such lenners." 

Now, may I ask whether any action was taken by the Government on 
this recommendation of the Acworth Committee Y Have Government ever 
proposed to raise a loan guaranteeing 3 per cent. interest, which they are 
guaranteeing to the Assam Bengal Railway, and participation in the pro~ 
fits? Had the Government taken action in 1924 and 1925 according to the 
recommendations of the Acworth Committee and exhausted their resources, 
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of raising funds, then it would havo been reasonable for the Honourable 
~n er to come to the Assernbly and say'· We tried our best to ralire a 
I03D anrl to .. carry out the recommendations .of the Acw.orth Committee, but 
we tailed,'and therefore we l'l'OW recomtll{lOO that this period: shouldhl;l 
extended by aoother ten years." No !"lch·-'attempt was ever rl~. 
Instead, at the last m.omffilt they now come forward Rnd ask tne Assemhly 
to sanction, tht' extensron for another perlod of ten years--":'whieh is now 
rertnced 'W o~ year and which is also very-doubtful becaltse it is left to thE' 
SWfl't will of t ~ Direct.orsof the preserit Company.' 

Sir, the plea of want rtf funds is a plea which I carinever believe as 
far as t ~ Railway Dermrtment is concerned. Theyhave got money to bury 
one crore r:tfrltrees 'in the railway station at CaW1'l.pol'e ;. they have got 
funds to bury 871akhS of rtrpees in the railway station at Lucknow; they 
haY{' got funds to bury R'R', 3! croi'es in the Kalyan Power Bouse; and they 
haye got funds to the extent. of Rs.. 30 crores-not a ~r  small awoun,t-
inyested in something which they canDQt explain. Last time when I asked 
a question about the IDannerof investment of Rs. 30 crores, which is now 
in the Reserve Fund and Depreciation· Fund,' I was given a very poor 
reply, I asked whether the· permission of the Auditor General was ob-
tained ; and the Honourable Member could only tell me that the Auditor 
General was informed. This did not satisfy me. We wl!ont definitely that 
his permission should here been obtained and he ought to 'have certified that 
that was really the best way .of investing the money. The very fact th.lt 
he was merely informed shows that the Government are not working with 
a clear conscience ; otherwise they would certainly have got the whole of 
that amount properly audited and the Auditor General's Report oUght to 
haye been laid before this Assembly. 

Sir, I. am not mer,ely referring to the details of the adminllitration, 
but I am discussing the policy of capital expenditure. In this case I think 
the Railway Board are exceedingly weak ; they do not have any sound 
principles of expenditure safar as capital expenditure is concerned, and it 
is very important to have some kind of system by means of which their 
capital expenditure may be controlled. I admit that the Members of the 
Railway Board are great experts in the detai1s of the administration of the 
railways, but it very often happen8 that a person who has got a very detail-
ed knowledge of a thing is most incompetent to. consider fundamental 
changes in the Department, and therefore it is desirable that we should get 
some financial experts, either from other Departments of the Government 
of India, or possibly from HGme, who might advise the Government to lay 
down, a sound policy for the Railway Board to follow about capital expen-
diture. Tpey ought ,to invest their Reserve Fund as also their Deprecia-
tion Fun.d in a proper manner. They ought to float loans whenever they 
find it necessary to raise money, and control their capital expenditure iu a 
proper manner:, <IDd they ou~.d not invest large sums of money at their 
own ~) e~  wi'll and pleasure in unremunerative undertakings and then give 
up one qf the most important questions of policies on the ground of ex-
penditure.' ,  . 

Sir, finallY" 1 would like to emphasise the fact that any loans which the 
Government may float. in: this country fo1' the purpose of railwaydevelbp-
ment will receive every possible support in this conntry, and  any sum 
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which they may be in want of will be oversubscribed even in this country. 
\Yith ther:;e few words, Sir, 1 support t ea end ent~ 

'. Sir. eo.alP JeI1angit' (Bombay City: Non-Mu.\lamniauan Urban) : 
.May! suggest, Sir, to the Honouraple the Leader of the House to make a. 
statementwhetlier he will accept this amendment, ~a1l e I think it will 
curtail the deQateconsiderab1y ? 

The Honour&bleSir George Rainy (Member for Commerce and 
Railways) :' I think my Honourable friend the Finance Member propose!!. 
to speak, and it might be to the convenience of the House, Sir, if he were, 
.allowed' to speak, 

Dr. Nand La.l (West Punjab : ~on u a adan) : If other Mem-
bers desire to take part in the debnte, are they to be prevented from 
speaking, Sir? Il'!there any nile or is there any order to that effect 1 

Mr. President: No. The Honourable Sir George Schuster. 

The Honourable Sir George Schuster (Finlmcf; Member): Sir, as you 
have called upon me, I take the opportunity of interyening in the debate 
at this stage. Possibly when this House has heard what I have got to 
say, they may desire to give expression to a general opinion that the 
debate should be closed. ' 

I may say at the outset, to make the position of Government clear, 
that the Government are prepared to aecept .the amendment which has 
now beep, moved, but a good deal has been said on financial policy in 
the course of. this debate, ancl, I ~ ould have thought it necessary in any 
case to intervene and make quite clear the position of Government on 
those pointS that have been, put forward. It becomes all the more 
necessary that. I should ma1{e Government's position clear on these 
points, now that Government are going to accept this amendment which 
has been moved. 

Sir, I find myself in some difficulty in dealing with all the va.rious 
points that have been raised, for I do not wish to take a very great cleal 
of the time of the House, and if I were to deal fully with all those poi!!ts, 
I should have to enter int9 long explanations of the whole financialposi-
tion. I will try, Sir, to be as brief as possible. 

I must, at the outset, express my view that it is both natural and 
rig-ht that in debating-a question of this kind the financial position' Of 
Government should be brought up, for personally I have always 
held that, in spite of the so-called separation of railway finance, railway 
matters and particularly the question of capital expenditure on the 
construct.ion of new lines or on the purchase of existing lilies, railway. 
policy on these matters has such an intimate connection wHhtheg-eneral 
financial position of Government that railway policy and nan ~l policy 
C'Imnot be discussed or kept in water-tight compartments. They m1;lst be 
discussed. together and both must be kept in view if sound decisions are 
to be reached. That. Sir, is a doctrine which I know is held by many of 
my Honourable friends opposite. 'who haye taken partin this ¢lellate, 
and if there has been any suggestion in their speeches t ~t they desire 
Government to take every opportunity to purchase Company-manag-ed 
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lines regardless of thee::LIectson the general financial llOsition 'of'Go"etn-' 
ment, I do not really believe that they wish to pusht,.he ar u ,e~ tQ ,..ny 
unreasonable or unconditional conclusion, but rather that they were . 
actuated by a desire to leaye Government underno appr~ en on as to. 
the strong feeling of the House on these matters. If t ~  wished t<? go 
further than that, I should be tempted to presume to offer them a word 
of advice, or perhaps rather to sound a note of warning, to the effect 'that 
when perhaps in ,the course of time they come to ~e the roli of. 
irresponsible critics for the responsibilities of Government whicp. they are 
so anxious to assume, and of which I personally should be so willing to 
divest myself (Hear, hear.) they will find that attractive principles 
cannot always be applied regardless of facts. Sir, we have g<lt to face 
facts in these matters, and unfortunately many of these facts are beyond. 
our own control. ,My friend, :Mr. B. Das, with his accustomed ingenuity, 
has suggested various means for evading the facts which my Honourable 
colleague has quoted as affording obstacles in the way of an immediate 
purchase. He suggested, in the first place, that we might utilise our 
share of German reparation receipts to· finance this purchase, but as this 
House knows full well, as a result of the clause which was inserted in 
the Finance Bill of this year, those German reparation receipts now go: 
into our current revenue and are necessary fer the balancing of our 
Budget. We rely on them already for other purposes. 

Another speaker, I think, suggested that we might use the RailwllY 
Reserve Fund,but that fund is also ear-marked for a special purpose. 
It is a reserve for the existing undertakings, and even theoretically it 
ought not to be regarded as available for the purchase of additional Rail-
ways. From a practical point of view of course the suggestion has even 
less value, because, as all Honourable Members know, the Railway 
Reserve ~und is merged in the ordinary balances of the Government, 
and therefore Government themselves would have to find the money and 
there would be no solution of the practical difficulty. In fact as regards 
both suggestions, we are face to face with the inexorable facts that if we 
use any of our existing resources for this purpose, those resources will 
not be ayailable for other purposes for which they are already pledged. 

Then, again, my friend Mr. B. Das says, and the question has bcC'u 
repeated this morning, why need you borrow money in England at 6 
per cent. when yon can obtain it in India at a yery much lower rate '! 
I am afraid again that it is a suggestion which is of little practical value, 
There are two point'S. In the first place, if Honourable Members will 
refer to the eiistilJg quotations lor rupee securities, they will find the 
rates prevailing are not so very much lower than on our ~terl n  

securities in London, and the amount of saving to be effected by borrowing 
money in India would not be very great. But, Sir, there is anothel-
difficulty of a more practical nature. We have to. find this money; iu 
sterling. If we borrow in India we have to borrow in rupees. There-
fore, if the proceeds of an Indian loan are to be of any use, I have to 

convert those rupees into . sterling. The question is,.. 
can I do it.? That, again, brings me face to face 

with. another of th(,se inexorable facts. To answer that questiQn ,fully 
would take me into the whole controversial fleld of currency policy and 

12 Noollf. 
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the question of sterling borrowing. ] do not wistJ to enter intothilt 
fieM to.day, but I may explain ~ e pOliiti?n quite simply: ~e am01.Ult 
of rupees that we can convert mto sterlmg depends pnmarllyon the 
balance of trade. If there is a favourable balance .uf trade, ~  India's 
exports exceed India's imports by Rs. 60 crores in any year, then, if ,no 
other factors intervene, India can convert the Rs. 60 ~rore  into some' 
form of foreign. currency. Bnt there are other demands on that surplus 
balance. In the first place, as all Honourable ~ er  know, a very 
large amount of gold and silver is imported by India every year. I have 
always said that if the Indian public would change their habits and 
would start the, habit of investing their savings not in, precious metahl 
but in productive u,ndertakings, India could raise by internal loans all 
the capital that she requires, both to buy up these foreign companil\'; 
and to buy. locomotives and rails and other materials which so far have 
to be purchased abroad. But we have not reached that stage yet, and 
at the moment, as everyone knows, there are special factors which have 
intervened to make difficult the exchange position,-forces, which are 
perhaps directed by a desire to embarrass the Government, but which 
I think have resulted in starting a process which threatens rapidly to 
ruin those who have set those forces at work. 

I do not wish to dwell on this point now, but as regards my Honour-
able friend Mr. Das's suggestion, I will only say this, that, as things are 
noW, it would be an extremely unsound financial policy for the Govern-
~nt to commit themselves to find sterling funds for capital expenditure 
without providmg themselves with external capital to meet them. For 
our current requirements our position is secure and sound and I antiei-
pate nodifiieulty ; but when capital expenditure is ,concerl}ed" we should 
only be weakening eur position if we undertook to make payments in 
foreign currency without borrowing foreign currency to meet them. 
That, Sir, IS a sufficient summary, I think, of the ,present situation. 

.  1 would turn now to the arguments advanctld by my Honourable 
fnend, Mr. Chetty. His points, I think, were briefly as follows. He 
said, " You ought not to force the Assembly to take a .-decision now. We 
a ~ not had time 10 consider the matter ". lIe then went on to develop 
a very practical line of argument. He admitted, I think,. that tbespecial 
finaneial difficulties which exist at present wereareat and that for that 
reason it might be yery disadvantageous to attem'Pt to raiscmoney now. 
But he said, " You only have to find money by the 31st December 1931, 
and by that 1'ime things might be better. Therefore you ought not to 
lose that opportunity". I think, if I remember his words oorrectly , he 
said, " If good sense prevails, conditions may be better by the enrl, of 
1931 ". Sir, I echo those words, " If good sense prevails". That is 
the great need. of the country to-day, and I venture to agree with m;y 
Honourable ~lend that, if good sense would really prevail and if all 
the forces which are now opposing Government would work with us for 
the common. good, then, with that joint effort Indian credit could be 
rest?red 1'0 Its former level and even above it. And, if, on top of this, 
~.alll  as p~rt of t ~t joint effort, Indians would, for patriotic purposes, 
JOlll m takIng special courses-if, for instancp, ItHEans were prepared 
to release a part of their own gold holdings in subscriptions to a railway 
~ l,. all the exchang-e difficulties would disappear, foreign borrowing 
LIOCPB(LA) . 
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[Sir George Schuster.] 
would be unnecessary, and the country could indeed carry out that policy 
which Honourable Members have sO much at heart. 

Sir, I do not wish, as I have said; to enter upon a controversial 
field, but, as I contemplate the difficulty and the distress into' which the 
country is now plunged, I cannot refrain from. some COlllment on how 
things might have been. My Honourable friend r. ~ t ' a a ed 

us to take into account the hope that they may be better in the future. 
I am oppressed by the certainty that they could have been, infinitely 
better at present if these disturbances had not been started. I venture 
to say that Bombay at least would have been enjoying a boom this 
Summer ; the cotton mills with the new protective duties would have 
been prosperous, Government's reduced borrowing programme would 
have encouraged confidence in Government securities, and' we should 
have seen a rise of at least five points all round. The banks then would 
have recovered the losses which t.hey have been suffering on capital 
depreciation in their holdings of Government securities during the last 
few years, and a general feeling of confidence and cheerfulness would 
have prevailed. With confidence restored in the good sense. of the 
country, I should not have been forced to borrow in London at the rates 
which have recently been necessary, and we could have undertaken a 
purchase of this kind without any disturbance at all in the G-overnment's 
financial position. Sir, let Honourable Members look upon that picture 
and upon this which IS before us now. 

Sir, I do not wish to say any more on the general position. I have 
informed the House that the Government are prepared to accept this 
amendment, but as I said at the beginning, I wish to make perfectly 
clear what the Government's positi.on is in the matter. It may be, 
indeed I pray that it will be, as my Honourable friend has' suggested, 
that things will be hetter next year. But I would remind the' House 
that we shall then he face to face with the need for a decision on the 
purchase of the Bengal and North Western Railway. This purchase, 
on which Government baveto give notice by the end of December, 1931. 
will involve a sum of about £12 millions, and the two propositions will 
then have to be considered together with all the other needs of the 
Government. NO'W', if we can sncceed in obtaining this period of delay 
for a de ~ on as regards the purchase of the Assam Bengal Railway, I 
think that it will be a very fortunate result, for I think it is entirely 
proper that these two propositions should be considered together. I can 
give this undertaking to the Honse--that we on onr side will do our 
utmost to find ways and means of giving effect to the desire which I know 
is felt so widely for the purchase of the Railways. But we are not in 
control of those inexorable facts to which I have referred. We' must 
now face the fact that our financial position next year will not be as good 
as I hoped it would be when I brought" forward my hudget proposals at 
the last Delhi Session. We must face thr possibility of a deficit as a 
result of the present subversive campaign, and we cannot look with 
great confidence now to the Government's possession of surplus funds 
next year. Then we have other neeos to consider. We cannot devote 
all thn" capital resources of the Government to railways. We have to 
consider irrigation projects, projects to which We are already committed 
and which we have to find money to finance. . I would venture to remind. 

!.i 
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Honourable Members that the Governmellt of India ~arr  this ver.y 
responsible position of acting as a bankt'r to all the provmces. As theIr 
banker I cannot refuse, for example, to find funds next year for com-
pleting such a scheme as the Sukke!' narra r~. e~e. Or, to ~a e 
another example I cannol refu;;e to lwd fundi; for helpmg the provmce 
and State on ~rned t e Bahawalllur : : tat~ to finance the Sutlej 
Irrigation Scheme. My hands are tied in these. ~tter . These a~e the 
fnets which I have to face, and, all these proposItIOns must be cODSldered 
together. At the same time, for that very reason, and for the reason 
that there is still hop(' that things will improve, I personally welcome 
this appeal which has been made, and, as I have already said, we will do 
our best to meet the wishes of Honourable Members and we will not 
abandon hope. 

I might indeed sum up the position by saying that this Resolution 
has been brought forward in a spirit of hope and this induces me to 
remind the House of the old legend from Greek mythology of Pandora's 
box ;-how ZeUB, desirous of punishing the world for the theft of fire 
by Prometheus,-(might I perhaps compare this to the seeds of 
self-government :Qow sown in India), .gave Pandora a box, with the 
warnirig that it should not be opened,as .it contained all sorts of evils. 
But the box was opened; and famine, war, pestilence and evils of all 
kinds were let loose on the world. But one, looking into. the box after-
wards found that the lid had been closed before all its contents had 
eSllaped and there still remained crouching in a corner a single small 
figure-the figure of Hope. Sir,let us accept this Resolution in a spirit of 
Hope and feel that, even in these material matters, spiritual influences can 
help us and spiritual interests are involved. 

Dr. Ziauddin A.hm&d : Will the Honourable the Finance Memter 
reply to the points I raised lor llot giving effect to the recommendation 
of the Acworth Committee to raise money at lower guaranteed interest 
and participation in profit 7 

Rai Bahadur S. O. Dutta (Surma Valley cum Shillong: Non-
Muhammadan) : Sir, whatever may be the policy adopted on the basis 
of the Resolution hefore the House, I wish to bring to the notice of 
Government some problems onne~t~d with the pur a ~ of the Assam 
Bengal Railway and the interests of the pei)ple of the localities served 
by the Railway. I am not going to enter into a discussion of pounds, 
shillings and pence and I am speaking a" one who has seen the working 
of these Railways since the time they were started. Although in the 
memorandum which Goverllment have circulated, they describe this 
Railway as very economically managed, I cannot desl'ribe it as very 
efficient. The railway management might be considered verv economi-
cal in so far as the pay of the Indian staff is concerned, which is Yf!!ry 
low. The usual facilities for passenger traffic are absent, such as, accom-
modation in waiting room!!. '1'here is no platform in any of the stations. 
and the railway ('ompartments are in a bad cOlldition. Since the pay 
of the staff is so very low, from the very nature of the case, the ana ~
blent cannot be efficient, and therefore cannot be economical also. 

Mr. President: Order, order. I think the Honourable Member is 
not o~ n n  his remarks to the point at issue. The q'J.estions which he 
has raIsed are n~t relevant to the subject at issue. We have got 
notlung to do wlt.h the management. of the Railway here. 
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Bai Ba.badur S. c. Dutta: The point is this--whethel' the Railway 
should be  nationalised or not. It.is not right that we should look at 
the question from the financial {Joiut of view only. We. must also 
consider the efficiency of the services rendered by the Railway. That 
is the point I am emphasising. I say that, although it may be said that 
the Railway is working at a loss, it canllot be said that the same loss 
will ~ont llue after t.he l~ l a  is taken ~l  by the GovernIlleut. I 
shall ,give a few reasons. rfhis is a rail\\ay passing through hill 
sections and touching the I,orders of certnin h'a plantations that are 
within the hills, so that in Illany places the main line avoids the thickly 
populated tracts. The re!'>ult is that the income of the Railway cauoot 
be good, unless it is fed by bmnch lines. The opening of branches has 
been begun only very recently and till' inr;omc is coming in and tbe 
prospects are improving. 

:Mr, President: Order, order. The discussion on a Resolution must 
be confined to the subject of tlit: Hesolution and I cannot allow the 
Honourable Member to wander about. iliscllssing qucstions which are 
not strietly relevant to this motion. 

RaiBahadur. S. C. Dutta : What 1 am pointing out is that as soon 
as the Railway is a ~l red, it will become profitable. 

Mr. President: You are saying that ill a very round about way. 

Rai Bahadur S. C. Dutta : I am pomting out that the income is low 
because the staff is ill-paid and the management is not efficient. Apart 
from the question whether the Railway is rUll at a profit or not, tl.JP 

efficiency of the services hal:' a1,>0 got to be considered from the point 
of view whether the a a~ should be nationalised or. not. Efficiency 
in the services rendered is 81so an object of nationalisation. Now I 
have already said that the various facilities enjoyed by persons who 
are in the service of the State Railways are not enjoyed by the em-
ployees of this Railway, and what I complain of is these short-term con-
tracts with -railways, as they stand in the wa.y of improvements· being 
effected on ther-ailways concerned. Here is a contract. It will bt' 
renewable after ten years only and it is now proposed to shorten it to 
five years. Well, for these five years no improvements ean be effecterl 
sinee the Railway Board Oil that account will be unable to insist the 
Railway Company UlHlertaking these improvements. But the important 
point is that. if there are more improvements eifected, more income will 
be earned thereby if the Railway is taken over. I will finish now by 
re err n~ to one important problem connected with this Railway. 
There is a crying need for illlproYem-el1t which cannot be satisfierl un-
less the manng-ement of the Railway is taken over by Government 
. forthwith. Some Honourable Members may know that the main line 
in some places and some of the branches pass across valleys as dams. 

Mr. Arthur Moore (Bengal: European): On a point of order, is 
the Honourable M(>mber, Sir, snpporting or opposing the Resolution 
before the House! . 

Sir Bs.J'i Singh Gour (Central Provinces Hindi Divisions: Non-
u ~adan) : ~ r. Dutta, you clo-.t' yout' remarks..Don't take any 
lI(}tiee of the interruption. 
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Rai Bahadur S. C. Dutta.: Yes, 1 am dOl:!ing my remarks. Now 
these railway:,; act as a dam across the valleys and thereby au ~ abnor-
mal floods, and there a~ a disaster ill the districts of Sylhet and 
Cachar in the lai\t rains. Jl,I. the rnilwllY embankment there was a 
difference of beyeral feet of water from one bide to· the other. The 
houses of people living on the other side went under, there was a loss 
of several lives ; there was great destruction of cattle and of crops, 
and there was u greClt disaster aud widel>pread suffering and distress in 
connection with which charitable peoplc throughout India made con-
tributions for which the people of this valley are deeply grateful. And 
an attempt was made for instituting an inquiry to ascertain whether 
the railway embankments in their present state caused and intensified 
the effects of floods causing los!! of life and cattle and whether there 
should not be more bridges and the spans of the existing bridges should 
not be widened. \Vell, a board of iDlldry was constituted ........ . 

Sir Ha.ri Singh Gour : All t.hese details you can bring oo.t in your 
speech at the time of the Hailway Budget. 

Rai 'Ba.hadur S. C. Dutta : Well, I am just finishing. • Well, that 
Committee visited that place and made a preliI'linary investigation, but 
at. t.hat time t.he water was already greatly subsiding. On that Com-
mittee was also an Engineer of the Assam Bengal Railway.· That Com-
mittee met the members of the non-official Flood Relief Committee, of 
which I was the Vice-President. (Applause.) Well, we found from 
the discussions that although t.he railway embankment was high enough 
for thc purpose of protecting the line from abnormal floods, the Railway 
could not undertake to provide for the passage of water in such abnorlllal 
floods. 

Mr. President : The Honourable Member should now close his re-
marks. 

Rai Bahadur S. C. Dutta :  I will just now conclude my remarks. 
The position of the Railway Company was stated to be that t ~  could 
not undertake so to widen the span of the bridges and to open new bridges, 
as suggested by our Committee, because it was not their busine .. s to 
allow for water in times of abnormal floods but only for normal floods, 
and what they allowed for were simply certain bridges over the rivers 
and certain channels, forgetting altogether that these were not the only 
channels for the passing of water in times of flood, but there are w8ters 
surging round and round for miles and miles when the whole country 
is under water. So I submit t.o this Assembly that these are problems 
connected with this Railway that cannot be satisfactorily solved as long 
as the Railway is under company management, and it is fjr this reason 
imperatively necessary that the Railway should he taken over by Govern-. 
ment at once. With these remarks, Sir, I sit down. . 

Mr., Arthur Moore :  I move that the question be put. 

8everalHonourable Members : The question may he now put. 

Mr. President: The question is that the questior. be now put. 

The motion was adopted. 



lIIr. President ~ The original question was : 

" That this Assembly recommends to th; Ooverno.r General in ~une l that, in 
view, firstly. of. t.he requirements fOI" lIew eonstructlon and open hne works on 
railways which will kave to be met in the (lourle of the next ten years, and of the 
demands which the provision of adequate funds to meet the capital expenditure re, 
quired for tbese projects will make on the resources of Government,' .and I!e,con<ij.y of 
the faettbat thl' purchase of the Assam Bengal Railway Company ' J ~ere t in the 
Asaarll Bengal Railwav will not at the present time be financiaIly profitable, 
and that. another opportunity for acquiring tha.t interest will occur in 1941, 
notice shouid not be given to the Company on the p~e ent occasioB of intention t~ 
terminate their contract unless it should prove possible to devise some expediellt by 
which the fouJ'ehase money can be found' on tenus whieh will neither inv·qlve. the 
Goven.ment in substantial financial losll noJ' necesai.tateany serious curtailment in 
the programme of new capital expenditure required for thep1!Oper development of 
the r&.ilway system in ace.ordanee with thc economic needs of the country." 

An Honourable Member: The Honourable Sir George Rainy, Sir, 
has not replied. 

The Honourable Sir George B.a.iny : I do not wish to exercise . my 
right of reply, Sir. 

Mr. President: Since which the following amendment has bee:Q 
moved by Mr. Fazal Ibrahim Rahimtulla : 

" Thnt for the origina.l Resolution' the following be substituted : 

, This Assembly reeommendsto the Governor General in Council tbat negoti. 
ations sbould be undertaken with the Assam Bengal Railway Company 
to obtain for Government one year's extension of their existing oftion 
_to terminate the company'8 e.ontraet on the 31st Dee.ember, 1931 '.' 

The question I have to put is : 

" That for the original R{'solution the following Resolution be substituted: 

'This Al!sembly' re('~ end~ to. the Governor General in Council. that nego. 
tintions should be undertaken \"ifh the ASSaIll Bengal Railway C9mpany 
to o ta~n or 'Governnll'ut one yenr's ~ ten oll of ibeir existing option 
to h·rllunate the t'omp,l/Iy'8 1'0ntnICt on the' 31st -'Dt'eember, 1931 '." 

The motion was adopted. 

Mr. President: Gentlemen, we are now at the end of our labours. 
This is not only the last day of this brief but crowded and important 
Session, but also the last day of the sittings of this Assembly. Before 
I announce the adjournment of the Assembly sine die, I would request· 
the Honourable Members to do me the honour of coming and shaking 
hands with me after the Assembly is adjourned. The life of the 
Assembly will come to a close at. the end of this month and we do not 
know how many of the Honourable Members present in this House t.o. 
day will again come to the Assembly. I wish thernait good luck in 
their election campaign. 

" 

(~r. : r~ dent then shook h.ands with t.he Members preaeut.) 

The Assembly then adjourned sine die. 



APPENDIX.-

Notice of a motion for Adj01lTJlmcnt given by Dr. Nand. La' for t ~ ~et n  of the 
Legislative Assem/1ly on the ~.' t  Jul]/, 1930, regariJmg a Daeotty m Akbarpura 
Town. 

".To 

The Secretary, 

Legislative Assembly. 

The undersignetl begs to ,allk _ fol' leave to a~e a. motion, nDiler lee~ on 45 of the 
M&Ilual of Business and ProcelllUe, for an adJournment of the. busme8B of the 
ASSl'mbly for the purpose of discussing a definite matter of urgent ~ l  porta~ e 
and eOJlseguentIv, he hereby, leaves. under section 46 of the aforesaId Manual, WItb 
thl3 ' ~retJ '  . tlte follolling written. statement of the definite matter of urgent public 
importance lis described and mentIOned below: 

1. That some forty dacoits entered Akbarpura town at 5·30 P.M. on 22nd June, 
1930. 

~. That they, namely, the dacoits or raiders, were in full military uniform and 
armed with small short rifles. Their officers had axes and hammers 
also, whiCh they. used in breaking open the ironsafes and doors. 

3. That after entering the town they shut up the gates and morchas (pi«<keting) 
were set up there (namely, at the gates). 

4. That rest of the raiders, namely, other than those who were posted as 
"WTC1tas, entered in the Bazar. Thereupon the shop-keepers coDimenced 
shutting uP. their shops. The robbE'rs then satisfied the ;people that the 
former were of the Border Police and had come for theproteetionof 
tbe town and tbat'the latter need not fear; , 

5. That since the robbers were in the Border Police uniform, the people be-
lievedthem and, consequently, there was an exchange of compliments. 

6. 'I'hat a short time aftel' the aforesaid courtesies the robbers began to fire in 
th(' air and loudly said that they had, in fact, come to loot the Hindwt 
only. 

7. That the Hindus, in t,he circumstances, were taken by surprise and felt 
utterly helpless. 

8. That thereupon the robbers caught hold of Lalas Kanshi Ram and Ganesh 
Das and forcibly compelled them to point out shops. Both of these 
Hindus were beaten by the robbers. 

!;I. 'l'hat tllerefore some of the HinduR entered their houses and began firing in 
their self-defence. Thereupon the robbers openly threatened the Hindus 
that if any of the raiflers were wounded, then all of the Hindus would 
be murdered and the village burnt. 

10. That at this critical moment, Lams Kanshi Ram and Ganesh Das, who were 
in the custody and control of the raiders, in order to save the lives of 
the Hindus, advised them to oJiscontinue firing. The Hindus in the 
cimuDlStances, felt compelled to stop it. ' 

11. That the raiders, thus, began to loot, the ironsafee were broken and C3Bh 
taken away. In addition to cash the raiders took away clothing from the 
shops of the pieee-goods merchants. They took away v!Uuable Ql'll&_ 
ments and clothing from the hOUBes of four Hindus. 

12. That there is a Punitive Police Chowkey about half a mile from the town 
but none turned up on the occasion of loot, though they came subse-
quently. 

13. That on the morning of 23rd June, 1930, when the police ~a e, the injured 
and aggrieved Hindus stated the sad tale of their w<'es and details of 
their losses, which approximately amounted to RII. 36,262. 

14. That the Hindus, on the arrival of the Senior Superintendent of Poliee on 
the .spot and after having given details of the dacoity, prayed fO!' pro-
teetwn, but the aforesaid offieer said that they might go to Karimp'U'r 
~nd nda ,~ er, Peshawar City. This taunt added insult to their in-
Jury. 

*VWIl p. 678 of these Debates. 
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15. That this daring daeoity, a~ describt'd above, gOOB to show lawltlll8ntlll8 iI+ 
the plal'Al, n~ 'l . Akbarpura, which is only about 9 miles from Pesha-
war and 18 mIles from Nowshera_ 

16. That a report about the raid was' given by telephone before 7 P.M. and the 
dacoits remained tho)re ul' to 8-30 P.M. but-no one turned up to help 
in time_ The dacoits went seot-free. Had they been, pUl'lSued:they or 
some of them would have been caught red-handed. 

17. That it is the first instanct' that the daeoita looted in broad day-light and 
reaffitltllmek their destmation (ex-border territory 26 miles from Akbar-
r.ura or other plaee) , namely, their Ilomes safely even without being 
PUn!lued. It is thus a definite matter of public importanee. 

18. That there is no Provincial COWlciJ in the North West Frontier Pr-Ovince in 
which the scene of dacoity is situate. The local authqrities ,coneerned 
and the Local Gov('rnmcnt have not, as yet, taken any effective measure 
to redress the grievances tlfthe Hindus. They have not, up to now, 
taken any suitable and satisfactory step to extend the desired protection 
to thenl, IIJlIllely, the Hindus. They waited up to now for such measure 
and such steps. 

The Hindus of Akbarpura, beingtkus disappointed 'and being in danger, and 
there bei.g fea.r of recurrence of su('h, like raids, the matter deserved to be brought 
to the notiee of this Honoura.ble House. 

The circnmstanecs and the iBcident, DleJl,tion!l<i and deseri,bedabove in para rap~ 
1 to 1~, constitute 'a definite matter of ul'gentpubli.c importa,nee which is also recent, 
the, undersi.gned thus begs to give notice thRt. he begs fpr leave to make a motion 
~t an JldjoDmment of the House of the Assembly fQr the puqlO8e of discussing it, 
nameiy, the aforesaid reeent and definite matter of wgent public impor:tance and is 
primarily coneerned now with the Government of India, today. 

Sd. NAND LAL, M.L.A., 

18th July, 1930. 
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Installation of a teleprillit·r at the Park Street Telegraph Office, 
Calcutta. 394-95. 

Mtmagement of th!' Imperial Bank of India. 427. 

Memorial from the, offiCI> of the Director General, Indian Medical 
Sen-ice and other Attached Offices. 425-26. 
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in Peshawar. 383. 

Under-trial prisoners in the Peshawar Fort. 379. 

Wretched condition of the Magra Post O ~e. 401. 

Question' (Supplementary) ~e refusal of permis!>ion to Ghulam Kasim 
Khan, ex-Nawab of Tank, to reside in the North-West'Frontier Pro-
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Amendment of th<e --. 659. 
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thereunder. 329-30. 

Indian Income-tax-
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Convictions under the --. 233. 
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Pay and --of British warrant officers. 246-47. 
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Subsistence --paid to apprentices in the Kharagpur Railway 
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Racial discrinJ.ina;tion in the admission of cycles to arseJ;lals. 247. 

" - , 

Revenue derived .from petrol and oil in Assam. 402. 
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402. 
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Question re-

Appointment of clerks in --. 284. 
Checking of accounts of branches in --. 507. 
Grant of house rent and Secretariat rates of pay to clerks of --. 

504. 
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Offices. 407-08. 
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547-48. 

Representation of the . .ll~ nd .a CaJitonments' --.at the Round 
Table Conference. 311-12. 
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Detention of --and subordinate offices 'in New Delhi. 508. 
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Motion to reduce Demand for Supplementary Grants for " Miscel-
laneous " re inadequate and unsatisfactory suggestio.ns and recom-
mendations of the Indian Statutory Commission. 67-70,  72-73. 
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Oath of Office. 1. 
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Question re coal-tal1.'ing of --, New Delhi. 509. 
RAJPAI,MR. G. .~ 

Indian Forest (Amendment) Bill-
Motion for leave to introduce. 4. 
Motion to consider. 347-48. 
Motion to pass. 348. 

Oath of Office. 1. 

BAJP AI, MR. R. S.-
Oath of Office. 1. 
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Question re casualties in the -_ .. riots at Digboi, Assam. 240-41. 

BANK(S)-
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Business done by the Imperial--of India. 426-27. 
Indianisation of the superior staff of the Imperial --of India. 
491. 
Management of the Imperial --of India. 427. 
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400. 
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Assent of the Governor General. 2. 
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Assent of the Governor General. 2. 
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Considered and passed. 343-44. 

Passed by the Council of State. 679. 

Indian Patents and Designs (Amendment)-

Assent of the Governor General. 2. 

Indian Railways (Amendment)-

Assent of the Governor General. 2. 

Tndian Sale of Goods--

Assent of the Governor General. 2. 

Indian Tariff (Amendment)·-
Assent of the Governor General. 2. 

Indian Telegraph (Amendment)--
Introduced. 4. 
Considered and passed .. 348-49. 
Passed by the Council of State. 679. 



• 
BILL (S) -concld. 

Inland Steam-Vessels (Amendment)-
Assent of the GovernQr GeneraL 2. 

Insolvency Law (Amendment)-
Assent of the Governor General. 2. 

Mussalman Wakf Validating (Amendment)-
Presentation of the Report of Select Committee. 41. 
Considered and passerl. 464-70. 

Negotiable Instruments (Second Amendment)-
Referred to Select Committee. 3-4. 
Appointment of Sir Hugh Cocke to the Select Committee. 41. 

Presentation of the Report of Seleet Committee. JOO. 

Considered and passed. 344-47. 
Passed by the Council of State. 679. 

Prisons (Amendment)-
Assent of the Governor General. 2. 

Provident Funds (Amendment)-
.Assent of the Governor General. 2. 

Repealing and Amending-
Assent of the Governor General. 2. 

Silver (Excise Duty)-
Assent of the Governor General. 2. 

Steel Industry (Protection)-
_\ssent of the Governor General. 2. 

Tr:msfer of Property (Amendmel'lt)---
Assent of the Governor General. 2. 

Transfer of Property (Amendment) Supplementary-
Assent of the Governor General. 2. 

BISLA-

Question re collection of water in the --tank at Ajmer. 400. 

BOLTON, Sm NORMAN-

l'~1 on re alleged pledges given by --at Peshawar. 417-18. 

BO!lffis.-

Question re dropping of --on enemies from aeroplanes. 419. 

BOMBAY-

Question re-

Alleged assault by police of women and children in Calcutta, -'-, 
Lucknow, etc., in dealing with the Congress movement. 546-47. 

Professional accountants employed by the Income-tax Department, 
-. 303. 

Restriction of recruitment in the Postal Department, --. 297. 



BOMBAY, BARODA AND CENTRAL INDIA RAILWAY......;. 

See" RAILWAY(S)." 

BOMBA 1'CIVIL CODR'TS(AM:ENDMENT) BILIr-

. See" BILL{S).'" 

BRIDGE-

11 

Question re construction of a railway --over· the river Gandak. 
285-86. 

BRIJ KISHORE, LALA-

.Motion to reduce Demand for Supplementary Grant for "~'l el

laneous " re inadequate and. unsatisfactory suggestions and reeom-
mendations of the Indian Statutory Commission. 206-07. 

Oath of Office. 30. 

BRrrISH MILITARY CHIEF CLERK-

See" Chief Clerk." 

BRITISH WARRANT OFFICERS-

Sec " Warrant Officers." 

BROAD GAUGE RAILWAY-

See " RAILWAY(S)." 

BUDH PERKASH, MR.-

Oath of Office. 1. 

~'~' rl' CARS-

Question re provision of --in the Grand Trunk pre ~. 490. 

BUILDING(S)-

Question re-

IJack of unorthodox Hindu tiffin room in the Ciyil Secretariat --
at Simla. 539-40. 

Sanction to the re-erection of an old --by the Executive Officer. 
Ambala Cantonment. 307. . 

Bt:NDLES-

Quest.ion re carrying of h(·avy --by the peODS of the Government of 
India Press, Simla. 549. 

BUHMA-

Question re~ 

Percentage of Burmans in certain departments in --. 267-68. 

Railway connection between --and Siam. 268. 

Selection ·of candidates for the Indian Civil Service from 
307-08. 

Spccial allowance paid to certain nurses in --. 416. 
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BURMAN(S)-

Question re-

Employment of .--<On. the· Public Service Commission. 2 9~ 

Hardships of candidates for training on the " ~~ n ". 268. 

Percentage of --in certain departments in Burma. 267-68. 

BUIUIESE REGIMENTS--

Question re disbanded --. 268. 

BUSINESS-

Question re ._-done by the Imperial Bank of India. 426-27. 

See aIRO ' , STATEMENT OF BUSINESS." 

BUSINESS l\IEN-

Question re-

Appointment of --to gazetted posts Ilnd to committees. com-
missions, etc. 536-37. 

Disabilities of --under the Income-tax Act. 311. 

Hardship of --making income-tax returns. 308-09. 

BUSS, MR. L. C.-

Oath of Office. 1. 

CALCUTTA-

Question re-

o 

Alleged assault by police of women and children in ._-, Bom'Jay, 
Lucknow, etc., in dealing with the Congress movement. 546-
47. 

Appointment of Mr. J. N. Gupta, as Accountant, --General 
Post Office. 399. 

Denial of first class powers to the Sub-Postmaster, Beadon Street 
Post Office, ---. 395. 

Discharge of a clerk by the trustees of the Indian Museum, --. 
229-30. 

Exclusion of Muhammadans from the Council of the Imperial 
I.ibrary, --. 252. 

Extension of the Air Mail Service to --and Rangoon. 282. 

Grievances of certain employees of the East Indian Railway 
Presses of Howrah and --. 390-92. 

Grievances of certain employees of the Government of India 
Press, --. 92~9 . 

InstnUation of a teleprinter at the Park tree~ Telegrapll Office, 
--·-.394-95. 

Non-employment of Muhammadans in the Imperial Library, --. 
250-52. 



CALCUTT A-contd. 

Que!)1;ion r~ontd.  

Reduction of the Pay of the Head Clerk of the IndIan Museum, 
-. 227-29. 

Revenues of the Indian Museum, --. 22~2 . 

CANDIDATES-

Question: re-

---from minority communities appointed to the Indian Railway 
Service of Engineers and the Indian Service of Engineers. 
333. 

--of 1922 for the First Division of the Secretariat. 425. 

Claims of existing qualified --to vacancies in the Secretariat 
and Attached Offices. 661-62. 

Difference in treatment between departmental and non-depart-
mental --for appointments in the Government of India 
Secretariat. 663. 

Hardships of Burman --for training on the " Dufferin ". 268. 

Probationary period for --for the Staff Selection Board exami-
nation in 1920. 511.12. 

Selection of --for the Indian Civil Service from Burma. 307-
08. 

CANTONMENT (S)-

Question re--

Appointment of Advisory Boards of civilians in --. 331. 

.<\.ppointment of Assistant Secretaries in --. 330 . 

. CANTONMENT ACT-

Sec" ACT(S)." 

CANTONMENT BOARD(S)-

Question re-

Absence of Mr. Augier from meetings of the --, Neemuch. 305-
06. 

Complaint by a member of the Deolali --. 304. 

Introduction of the elective element in -_.. 304. 

:l\Iembership of the --, Lahore, of a lessee of cantonment land. 
326. 

Representation of Dr_ Desai, a Member of the Deolali 
306. 

CANTOmcIENT FUND-

Question re-

Discharge of --servants. 305. 

Discharge of certain --employees. 32S. 



CANTONMENT LAND-

Question re membership of the Cantonment Board, Lahore, of a l~ ee 

of --. 326. 

...~'rO ' ASSOCIATION-

QUf>stion re representation of the AU-India _.-at the Round Table 
Conference. 311-12. 

CANTONMENTS (HOUSE-ACCOMMODATION AMENDl\1F.:NT.J 
RILL-

See" BILL(S)." 

eARN ATIC F MIlLY-

Question re restoration of stipends of members of the --. 266-67, 
492, 495, 535. 

CARRIAGE (S)-

Question re-

Improvement of privies in t ~d class railway --. 281. 

Overcrowding of third and intermediate class --on the North-
Western Railway. 408-09. 

Overcrowding of third class ~ on the Madras and Southern 
Mahratt!l Railway. 290. 

Overcrowding of third class railway --. 314-15. 

Overcrowding of through third class --by Indian sepoy>;. 490. 

Provision of better type --for through service on the Mndras 
and Southern Mahratta and South Indian Railways. 490. 

CARRL\GE O ~ 

Question re fire in the Bombay, Baroda and Central India Railway 
---, Ajmer. 532. 

CASH CERTIFICATES-

Question re post office --. 420-2l. 

(JASHIERS-

t~ue t on re --in Government of India offices. 539. 

CAWNPORE-

Question re resumption of bazaar sites in --. 305. 

CA WNPORE CANTONMENT-

QUf'stiun re conservancy tax in --. 327. 

CENSUS-

Question re ineorrect --of Anglo-Indians. 421-22. 

CENTRAL BANKING INQUIRY COMMITTEE-

Question re members of the LegislatiYe Assembly appointed to the 
402-03. 

CENTRAL COMMITTEE-

Sec" INDIAN ---." 



~ TO LEGISLATIVE ASSEMBLY DEBATES. 

CENTRAL GI;RLS' SCHOOf.l..-

See" GOVERNMENT --." 

CENTR.AL ·GOVERNMENT-

Preliminary Report upon the expenditure of the --laid on the table 
by the Honourable Sir George Schuster. 343. 

CESSES-

Question re extortion of arbitrary --from tenants by the .Istimrardar 
of Pisangan. 530-31. 

CHAIHMEN-

. Nominations to the Panel of --. 41. 

CIIAKIA-SUDHW ALIA RAIL W A.Y-
See" RAILWAY(S)." 

CHA.MPARAN-

ll ~ t on re withholding of atelegrllm in -.--. 414. 

CHARGE (S)-

Question re transit --on material despatched to the Shahjahanpur 
clothing factory. 525.' . 

CHARGE HANDS-

Question re recruitment of Indians as "  " in t:b.e Kharagpur 
Railway Workshops. 322-23. 

CHARSADDA-

.-Question re shooting of a villager. of ~  381-82. 

t."HATTER.lEE, THE REro. J. C.-

BCllares Hindu University (Amendment) Bill-

Motion to consider. 355-57. 

Question re fate of Sadhu Sundar Singh. 262. 

CHETTIYAR, RAO BAHADUR. P. T.KUllA.RASWAMI-

(~ue t on re-

Appointment of appraisers in the Customs epart ~nt at Madras. 
292-96. 

Clerical establishment of the CorreSpOJldenCil Department of the 
Madras General Post Office. 485-86. 

Clerical establishment of the Foreign Money Order Department 
in the Madras General Post Office. 483-84. . 

Clerical establishment of the High  Court Buildings post office at 
Madras. 483. 

Clerical establishment of the Mint Buildings post office at Madras . 
. 483. 

Communal discrimination in tlie appointment of Superintendents 
of Post Offices in Madras. 229. 



22~ INDEX '1'0 LEGISLATIVE ASSEMBLY [)£BATES. 

(JHETTIYAR, RAo BAHADUR .P. T. KUMARASWAMI-eontd. 

Question re ~ontd. 

Compensatory allowance for postal employees in. Madr86 eity. 
482-83. 
Congested quarters of the General Post office Buil!lings at Madras. 
486-87. 
Lowest selection grade examination of the Postal Department. 
485. 
Pay of Preventive Officers of the Madras Customs Department. 
657-58. 

Postal officials doing foreign mail sorting work; at Madras. 484-
85. '  , 

Unsuitable quarters of tlteMint Buildings post office at Madras. 
486. 

Upsolution re formulation of a scheme of self-Government for India 
nnd release of political prisoners. 646-47. 

ClIETTY, MR. R. K' SHANMUKHAM.;......' 

Motion to reduce Demand for Supplementary Grant for 'I MisceV 
laneous " re,' inadequate andu.nsatisfactory suggestions ,and recom· 
~ndat on  of the Indian statutory o~ ~on. 187-91., 

Resolution re termination of contract of the ASsam Bengal Railway . 
371, 372-74.' " 

CHIEF CLERK-

Question re appointment of a British Military -' - ~ the RawalpindI 
Arsenal. 246. ' , ,  . ~. , 

OHIRl'-' CONTROLLER OF STORES--c 

QUl'stion re appointments in t e ~ t e~ : the ~, lndian. o'~ 
Dppartment. 663-65. 

CHllID(REN)-
Question re-
Alleged assault by pOllce 'O£ ~o en and --in Calcutta, Bombay, 
Imcknow:; etc., ,in dealing ,with the Congress movement. ,546-
47. 

Education of the --of migratory staff of the Government of 
India. 303. ' 
Education of the --of railway employees. 297. 

CHILD MARRIAGE ~  ~' 

See "ACT(S)." 

CHITTAGONG-

Question re the armed raid at .'-, -. 270-71. 
CRUNI LAL, PANDIT-

M.)tion to reduce Demand for Supplementary Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions' and recom-
: .~ndat on  of the IndianStatutorf Commission. 147"49. 
Oath of Office. 1. 



INNilX TO 'LEGISLATIVE ASSEMBLY DEBATES. 

CINEMATOGRAPH COMMITTEE-

See •• INDIAN --." 

CIRCULARS- . 
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(~ue t on re Government --interpreting the Cantonment Act ,md 
rules thereunder. 329-30. 

CITIZENS-

Question re dispersion with lathis of non-violent --. 301-02. 

CIVIL ~

Question re- _ 

Loss of revenue' caused by the -' movement. . 609. 

Number of persons sentenced for --. 298-99. 

CIVIL JUSTICE COMMITTEE-

Question re recommendations of the --. 282. 

9IVJL ~ l ':

See" SECRETARIAT(S)." 

CIVIIJIAN8-

(~ue t on re appointment of AdvisoryBoaras :0£ . ~ . in at lt()n~ellt  
:331. ... " -. ......,. . 

CLEARING ACCOUNTS. OFFICE-

See" RAILWAY -" -." 

CLEIUCAL ESTABLISHMENT(S)-

QiIestion re-'-

--of the .. Correspondence Departmen.t. of the Madras· Gf'ml'al 
Post Offi('e.. 485-86. 

'---. of the . . ore ~u Money Order Department in the Madras 
General Post Office. ~ . 

-._--of the High Court Buildings post offiee at Madras. 488. 

----of the India Offiee ana the office of the High Commissioner' 
for India. 499-500. 

--of the l\1int Buildings post office at Madras. 483. 

CLERICAIJ SECTION-

'Question re gradation lists for the printing ~ t on and --of the 
Government of India Press, Simla. 549. .. 

CLERICAJ-l ~ ( )~ 

., Question re-:--: 

Direct l'ecruitml'.nt o ~ of certain·offices. 509-10. 

J\1ellioJ'ial froID the _._ .. of the office of the Director Generlll of 
Posts and Telegraphs. 673-74. " 
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CLERK(S)-

Question re--

Admission of certain retrenched --to the ler ,~al a. ~~ 
of the Public Service Commission. 660-61. . .  - .. 

Appointment of --in Army He/i.dlJuarters. 284-

--' quarters at Phagli, Simla. 283. 

Discharge of a --by the Trustees o~ the Indian Museum,. 
Calcutta. 229-30. 

Grant of house rent and secretariat rates-of pay to --' of .Army 
Headquarters. 504. 

Hardships oi Post Office Savings Bank --. 4Ol. 

Pay of Mechanical Transport and Supply and Transpnrt ~ 
500-0]. '. . 

Supersession of --in the Uailway Clearing Accounts () e~ 
284. . 

Transfer to Divisional . Offices of ---and AcoolUltants ia 
. Military Accouutant General's Office. ~ ' . 

Unqualified --in the .Army Department. 671-72. 

CLOTHING FACTORY(IES)-

See" FACXORY(IES)." 

COAL-TARRING-

u~ on re --of Baird Road, New Delhi.. 509. 

COCKE, Sm HUGH-

Appointment of --to the Select Committee on the ~ot a lel trn

ments (Second Amendment) Bill. 41. . 

Congratulations by --to MaulviMuhanunad YakIJ,b o;v.his electioa 
as President of the Legislative Assembly. 31. . 

Motion to reduce Demand for ~upple entar  Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 143-44. 

Nomination of ~ to the Panel of Chairmen. 41. 

COLABA-

Question re hours of clearance of letter boxes in --. ;>03. 

COLLEGE (8)-

Question re--

Appointment of Muslims to the Lady Hal'dinge :Medical ...... - . ~.  
Hospital, New Delhi. 520. . 

Appointment to the Indian Service of Engineers of students 'of the 
Thomason Civil n neer n ~. 410-11. 

Copstructiol). of 11 road between New Delhi and Ramjas and Tibbilt 
-.538. 



COLI,EG E (S) -('ontd. 

(~ue o . .t·c-con td, 
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Discharge of a Muslim girl student from the ~d ~ rd n  

Medical --, New Delhi. 496. 

, ,~ o~~~ e e lt of Muslim tud~nt  at t e ad : ~d n e Medical 
--, Ne1\' Delhi. 520-21. 

:Jll e~ t  of K. Fatima, a Muslim girl .student 'at ',' the JJady 
Hardinge Medical --, New Delhi. 521-22. "  ' 

Number o ~ru l  sttldimts and staft' in the Laclr ~ ' l n e Medi-
cal --and Hospital, New Delh\., 495. 

Number of students discharged from the Lady ard n ~ :Medical 
'-' '-, New Delhi. 496,' ",' " ':/' ' 

Numbers of Muslims and ,non-Muslims in the tJa~l'  Hardinge 
l\1('dical'-' - and Hospital, New Delhi. 519-20." 

COl\f!\IHRCIA TJ Sl rp:ERINTENDENTS-

l.~lte t on t'r. n u t~ e to 10caHy re ~u ted ~ o~. tllr ()rt.~ e te1"O 

~a l a . 280-81. ." 

(,()l 1 n~ O  (S)-

'lotion to reduce Demand for Suppl'ementaryGTant' or~ 

" ~ ) ellaneou " 're-
Failure to create an at ~p ,r.e,o p,ealle a d~ l~ . .foJt 
the Round Table on ere~ e. ~nd thg ,ade ~tte. an.d un-
satisfactory recommendations' made by 'the Simon -....:. buth 
from the point of view of the conntry in' geueral and· that 
of the Muslims in particular, which will be pl~e l, hpfore 
the Round Table Conference. 128-33, .' 

, .:' ;';triad'equate' au'cl un at a t~r .lJu e t o  and reCommendll-
tions of the Indian Statutory --'. 42-98, 'lOO-]49, 1;j2, 
222. 

-:0;_'., I' < ,", 

Que!ltioD rc- '1 .... 

Ad.miAAinll bfcettain retTf'n('lieo clerks to th(' l('r ~n~ ll l1at on 
(If· t,h!' Pnl))ie SerVice' ~' . "660-61. .  . 

", -

Appoint:ment of u~ n(' .'l l to gazettf'd posh; awl to (lrn ttee~, 
--',et.c. 536-8'7. .  .  , ". . 

J~ ~ nat on of the'iReport of t ~ ~ n Sta,tutOl'Y --. :!78. 

C'01\11\IlSSIONER( S)-

QUe!ltionre- ',: ~ 

Action taken against ~ertl n un p~l -'-' ~  e a~~l', ,380. 

Appointment of nd a~ ~~de~.~ ,Europg.! : o ~."" 
Trllde ---sent to foreign countries.. ~'  

LlICPB(LA) 



COl\Il\HTTEES-
Discussion of the Report of the Public Accounts --. 12~~ . 

Question ¥e-2- , ~~' ,<", 

Appointment of businessmen to gazetted posts and to --, Com-
missioos, etc. 536-37: " 

Arrests of memhers of political --in thc North-Westl<'l'ontier 
. Province. 380. ' 

Derlaration of the All-Innia Congrcss .--as au unlawfulllssilcia-
Him.' 48]. . 

Examination of tIle t'pOJ'~ of tlir Indian Crn/rill ---. '277. 

Members of' tilt' rJ~ ~)at e A!';.<;('mh1y appointr(l to tllP (\'nfral 
Banking Inquiry ---. 2~ . 

ReCommendations ~  the (:iyil .1ustiee --. 2R2. 

Recommendatiollo; of the nrl ~tn (, n(' ato~l'ap  ---. ::101. 

Recommendations of the 'l'llriff ._-_ 117. 

Report of tht' Peshawar Inquiry ---. 660. 

Translation nne] distrlhlltioll of thp Indian CPIlt!'nl .-_-'" U"po.,t. 
330-31. 

COMM1:NAL : J ~  TIQN-
Question re --in th" appointmt'nt of Superintendl;'nts of .Post Offirl's 
in Madrlls. 229. ' 

Ol n ' ~ REPRESENTATION--
See I" REPRESENTATI()N (~  __ ~' 

em.OTrNITY( IES)-

Question rt>,-: 

candidates from minority --appointed to the Indian Railway 
Seryice of EngineerS lind the Indian Seryice of n net~r . 
838. . . 

Employees of different --in IJino. ann Mono. Hections of the 
GOyerllment of Tnrlill Press, Simla. 551-52. 

~ umber of e. plo. e~1  of different ' ,~' in· the Government of India 
Pres!';, Simla. ree l teddnr n~ the time of BrJbuJllwahar Khan, 
officiating Assistant Managt'r. ;);)0. 

1'I'rcentage of literacy among-st d te~nt ---'--. 332. 

~trenl t  and ---of r Jl l~'p('  in. thr offil'l' pf t1H' Pnhlie ~('r (l(l 

CornrniAAion. 517. . 

{,O:MPANJES-

Q1H'stion re formation of Indian Armonrerl Car --... 297.· 

COMP AN'lES (AMEJ\TDl\IENT) BILIJ-

Su" Indian --" under II BIIJL(S)." 

COMP ASSIONATE ~ O  A NCE-

Sf(' " ALLOWANCE(S).,j 
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(,O~ O

,',,: ,,'j, "'" ", ,  '  , 

Quebtion J'e --for innocent victims of re/Jent disturbances and recog-
nition of services of police and military. 286-87. '  ,  "  ' 

O , , .O ~ l~ O .  (S)-
. .  .  • . - '. I. • 

",Sec ~' ~ ( J." 

COMPETITION (8)-

Question re loss of revenue on the Kalka-Simla Railway'dut' til private 
rOil'} motor --. 1 ~. 

CO}IPTJ.AINT(S)-

"Qnt,-qtiOtt re.,;...·";"·, 

--against the Istimrardar of Pisangan. 
531-32. '  . 

526-2'7, ' 2 29~ 

--by a member of the Doolali Cantonment -Board. 304 .. 

;")30, 

Non·acceptance of a telegram of --against-the ,Istitlirardar.'(.If 
Pi'langan. 529-30. ' 

CONCESSION TICKET(S)-

Sa " TIC'KET(S)." 
.  I "," 

C'ONDONATION(S)-

(lnestion /'c -.-of a brt'ak in Sel'yiClf' for pension. 

CONFERENCE(S)-• 

Question '~ 

Agenda for the Ronnd Table --. 278-79. 

iiOl-02. 

; .' ~, ,. ' 

Representation of the All-India Cantonments' .\ssociation·at the 
, I J ;, Round' Table '--. 311..,12, 

Selection of reprt'sentatives for the Round Tabk -'-. 402. 
, " , , , 

(,O ~  ~'O ~'1'~ (~)~ 

(~lle t on t'c withholding of telegrams 'a~ re ed to the, ~~ al Provin-
cial --. 240. 

81;11 a,ll$(l" O ~ )." 

(,ONllHESS MOVEMENT-

'" 9.uestion re-

, , - ll~ ~d ~~' ~u1t 'by polIce of women and cbiidren iil CaMiutta, 
o l~, Llicknow;!etc:; in deating with the ,-' -; : ~ '  ., J 

Anticipated extra expenditure and fall in revenue 'as' a result of 
the --. 547. 

CONGR,E'SS PlWPAGANDA,.,..,.,., ' . i  ' 

question re --al lon~ t a~ order tribes, 1*81'_.1 
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O ~ O 1 (~)

l ~~OJl for adjoUrnl)lent re treatment received 1?y two --from tile 
'police in Simla. 554-60. '" ' '", .. '. 

Question re-

Action against --walking o~ the Ma11, la~ . d 9~' .' 
Treatment receivcd by two ---from the police in Simla.60l-
W. . 

CONSER\' A,NCYTAX-" 

Sa" TAX(ES)." 

t 'OXTRACT(S)-

Resolution re termiJllltioll of --of the Assam B<mgal na l ~ ,,,, .3H6-
77, 679-96. 

CONTRACT ( ~l 'r) BILL-

See" Indian' -,-' " under" BILIJ(S)." 

C'ONVENTION(S)-

Resolution re-

--cOllcerning the mllrking of weight on ea ~'  l a~  trans-
ported by vessels. 36;"). 

--for protl'ction of workers against accidents. 361-64. 

('OXVEY ANCE-

Question re-

--facilities between New and Old Delhi: 409. 

--of mails by Garrage (Calcutta), I ... imited. ,398. 

CONVICTIONS:-

Question re-

. , 

Arrests a,nd --in connection with recent' political disturbances. 
417. 

--under the Salt Act. 233. 

8tatement (laid on the table) by the Honourable lIr.'II. G. a ~, r(' 
----'-under thl' Salt Act. 610. 

CORRESPONDENCE DEP ARTMENT-

Question re clerical establishment of the: -' -' bflheMadras General 
o~t Office. 485-86. ,'! ~ i  ,  • 

COTTON n ~
, " 

. I: 

l~ t on re effect nf the n,e\\' --on the himdloom industry. 292. 

COTTON TEX'I'TT,E INDfTSIl'RY (PROTECTION) BILJ..r-

RtF"" BUJL(S)Y 

COlJNCII, OF STATE-

Address by IIis Excellency the Viceroy to tlle e er () :. ~'~ 

and theIJegislatiye AS8elD,bh'., ~ ., 



COUNSBL(S)-
, '~. ue t onl ~ payml'nt of -'-" to dl'fend soldiers and 

., . 'inl!rtiaUeo.112'1-2B. ' 

:: \' 

o1l ~r  court-

Statement (laid on thetablt;) by Sir Frank Noyce regarding the 
;:IPP'ellran{!eOf '-' -' in'the 'eOl'tM fif the R('ventle Comm'issioner, 

."". ' ot1: ~ ~~t :;FTontierPro\'1Me. '609-10. 

COURT (8)-.,.. 

(~,ltt'.ltl oo. re ee l', al' ~d. in' the --of 
Pisangan. 532. 

COURTF'EES (A)\fENDMENT) BILL-

See" BILL(S)." 

the Honorary' . :a~  of 

COURT-1[ARTIALJ .. ED 80LDIEH8 AND OFFICERS.L-

QllestiOli're payment of counsel to defend ~" 327-28. 

CREW(8)-

(~ue t. ol). re. hours of work(}f members of -, -, and grant of c,ompas-
sionate allowanc(' in cases of accidents. 230. 

CREW MEN-

ue t ~ ,'e terlW.!, of employment, of --. 264. 

CREW SYSTEM-

Quest"ion re pet;marumey of the --of ticket checking. :.!30. 

CRIMINAL 8UIT(S)-

Sec" SUIT (S)." 

CROWDS-

Question' rc circitmstances of firing upon -----inrecenf distUrbance!';. 
276. ' 

CUSTOMS ~ ARTl\IEN'l'-

Question re-

A:vvoititDluht of apJwuiSt'rsin the --....: at l\bdras.' 292-96. 

: a~ 'o~ re ent e dfflcers 'of 'the1\ladrtffi '--. ~  

~ : ' 

Question re racial d r ~at on: in 'the ad ~ on :0f .--to arsenals . 
. ,,' ,·.247. 

D , i 

DArCA-

~ 1ut ul'l re outbreak ofluw}essnei:lS at -'--'-. ,fi67-98. 

DACOITY-
,':.) ", 

Motion for Adjournment /"c --in Akbllrpnra .town. ( .1 ~ . 

DANGEROUS DRUGS BILL-

Sec" BILIJ(8)." 



~o iNDEX. '1'0 LEGISLATIVE ASSE.M:BL Y l>EBA'rES. . . ( . . 

DAS, MR. B.-
Discussion of the report of the Public Accounts Committee. 12':18. 

.  . ,', '. '1 I,' 

Motion for Adjournment 1'6 firing into and o~t ()  of, the sanctity of 
. the Ejis-Ganj Gur,udwara at Delhi. 5,63.' , 

l'iotion to reduee Demand f()J; . uppl~entar  , r~pt, ~ or. ", Miscel-
laneous " re inadequate and u~t a tor  u ~~u,n ' ,an~ recom-
mendations of the Indian Statutory Commission. 160, 1 1 ~2: , 

(~ue. t on r6 discharge from the Police Service of Mr. GhuLuIi 'Kasun 
'lehan, Deputy Superintendent of PoliCe, Peshawar; 22 ~. 

Ues()lution re-

Form ulation of II scheme of el () ('~ n ('n't: 'ftIT n ~ ~nd 'teie!tsp 
of political prisoners. 620, 645. . 

Hailway aeeidents. 618-20. .  .  j  • ~ 

Termination of contract of the Assam bengal Railwll-Y. ;367, 374-
77, 679-80. ' '  .  " .,' 

HEA'rH-

, 'Questiori re --of Sergeant Wiltshire in landing-in aIiiletoplalle (It 
Risalpur. 658-59. "  ' 

1>EHUA ISMAIL KHAN- ' ~', r 

~ue t on re siege 'of --by'the police and military. ·'46S. 
lJBLHI- :'. 

Motio'ri for Ad'JournmeIit re firing into im:dViolafioh of the:'sanctity of 
the Sis-Ganj Gurudwara at --. 560-67." 

Question re-
Conveyance facilities between New and Old --. 409-, 
Education, health and sanitation of Ajmer-Merwara and --. 
492. ' 

Extension of --city. 282. 
Grant of an allowance to postmen lD ~r 't ed~l ' er  of 
foreign mails. 302: 

Grants given to the district boards·of -"-and Ajmer. 492-93. 
l\1edicl!.l attendance for Gov;ernment servants in ' ~a and --. 
409-10. ' , , 

Reckoning of --camp allowance as part of e olu ~nt ' for 
recovery of rent. 519., 
H.unning of a through train between --and Madras.' ; :489-90. 

DELHI CAMP ALLOW ANCE-

See" ALLOWANCE(S)." 

DEl\lANDS FOR SUPPLEMENTARY·" 'GRANTS---GENERAL 
BUDGET- .  : '., ", 
Expenditure in England under the Control of tbe Secretary of State 
for India: 223. ", :;, '  . 

Home Department. 5. 
Miscellaneous. 9, 42. 



t ~  TO. LEGISLATIVE ASt;J!:M.JjLYDEHATEs. 

J) ~l ~ FOn ~t ~1  GRANT:-;-)lOTlUN8 F'ORRE-
DlTTION-GENERAL BUDGET-

:'II ~ ellaneou

Inadequate and un~t : ~tol'  .:, u el t on~ ~1 111 recommendations 
of the Indian Sbttutory o .~ on. 42-98, 100-49, 152-222. 

DE;\WNSTRATORS-

(~l e~1: on re eases of firing on --. 237-39. 
DBOLALI-

Question re-

Complaint by a member of the --Cantonment Board. 304. 

}{/·p,·esentation of Dr. Desai, a member of the ---Cantonment 
Board. 306. .; . 

IH}p .. 'rl l ~ CANDIDA'rES-

S(e" CANDIDATE(S)." 

DEPUEClA'rION FUNDS-

Question re absorption of Reserve .---in Ways and l\Iean:s Balances. 
230-231. 

DJWUTY PRESIDENT-

Election of the --. 32, 100. 

l\Jcssage from ~ Excellency the Viceroy and Governor ·GeneraJ signi-
fying his appr(}val of the election of Si'r Han Singh Gour as --
of the Legi:slative Assembly. 151. 

Nominations for the election of the --. 70-72. 

DEPUTY SUfERINTENDENT OJ!' POLICE-

(~ue t on re discharge from the P,)lice Service of Mr. Ghulam Kasim 
.n:han, --, Peshawar. ,225-26. 

DES4-I,DR.-

Question rc repretientation of --a memher of the Deolali Canton-
ment Board. 306. 

DESTRUC'rIVE INSECTS AND PES'l'S (AltiENDMENT}BILL-

See" BILL(S)." 

DHARSANA-

Question re ownership of salt at '-. -. '-. 475. 

DIBRtT-SADIYA H,AILWAY-

Sec " RAILW AY(S)." 

DIOBOI-

Qu&1ion re casualties ,in the Bakr-Id dot'! at. -',Assl.lll1. 2tO ~ 1. 

DIGnOI ~ ~ "  . 

Question re lack of money order and postal facilities in the -' -.,... 
402. 



INbn 1'0 LlilGISLA'rIVl: ~ t' 'DEBA'l'ES. 

DIRECTOR GENERAL,' INDIAN MEJ)ICAL : ~ 
\ :\ 

Question re memorial from the office of the --and other attached 
offices. 425-26. '  , ',' ' , 

IHHECTOR GENERAL OF ARCHlEOLOOY-:-
. ' 

l~ue t on l'e appointment of --. 242. 

DIRECTOR GENERAL OF POSTS AND TELEGRAPHS-,-

Question re--

Memorial from the clerical staff of the office of, the --. 673-
74. 

Pay of the subordinate staff of the office of the -, -.674-76. 

Reduction of staff of the office of the --,' 674. 

}flUECTORY-

Question l'e --of gazetted officers of the Government of India. ;joa. 

O~

Question "e ~ , amongst teachers in Ajmer-Merwara. 51a. 

DISCREP .ANCIES-

Question re --found in His ellen ~' the Viceroy's Press. 3[;0. 

DISTRICT BO.ARDS-

Questil)ll j'e grants given to thtJ --of Delhiaud Ajmer. ' 4!J:!-93. 

)l 'l' ~' '  (8)-

Question re--

Arrests and on ' ~t on  in connection with recent political -' -. 
417. ' 
Circumstances of firing upon crowds in receilt --. 276. 

Compensation for innocent victim!; of recent --and recognition 
of services of police and military. 286-87. 

--at Peshawar. 273-76. 

OcCasions: of 'firilig in 1'~Jrt . . : ' 

The Sholapur --: 271-72. 

DIVISION(S)-

-.-on the motion of ''Mian Moh8mlt1ad;ShahNawaz that the Demand 
for a Supplementary Grant in respect ,of .'f Mis(leilaneons ';' ,be 
reduced by R'l. 100. 221-22. " 

. -on the Resolution re out-break of la le ~ne ~ at'Dacca. 597 -98. 

DOIIAD--

, Question re provision of electric lights and fans in the a l.~a  from 
--to Muttra. 412-13. .'. "  " .. '  ,  ' 

DRUG(S )""-

Question re importation and sale of spurious ~ ill India. 422-23. 
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" DLTFFERIN "-

Question re hardships of Burman candidates for training on tm. --. 
268. .. i, ".  ". 

DU'l'T, ,'lIIL .Al\UR NATIil.-..!' 

Congratulations by ~: . to:Maulvd\o!uhammad a~u on his election as 
President of the Legislatiye, Asselllb:ly., 31-

Demand for supplementllry Grclllt in respect of " : 'o~e Departme.t ". , '6-8. ", .. ,. , 

Hindu Widows' Right of Inheritance Bill-

Motion to refer to Select Committee. 471. 

l\Iotjon fOf AdjQurnment re fit'ing illto and \'iolatioll of the sanctity of 
the Sis-Gaid Gurud,,:ara' at Delhi. 563. ' ,.' . 

l\fotion to re ~ t' Deml:llld for Supplementary G rant for "~ ~ el  
laneolls " 'f"e inadequate and unsatisfactory suggestions and reeOID-
mendationsof the Indian'StatutoryCommifoii>iion. 184-87, 212. 

Question re-

Admission of certain retrenched clerks to the clerical examination 
of the Public Service Commission. 660-61. 

Memorial 'from the clerical staff of the office o~, the. Director 
General of PO!;t!; and Telegraph!>, 6n-74. , 

a~' of the i>iubordinate staff of the o ~'t' of the n r~ tor General 
of Posts and· Telegraphs, 674-76. ' 

Reduetion of staff of the office Of' the Director General of PO'its 
and ele rap ~. 674. , . 

. ; j; . Transfer t.o -d 'l' on~l oBi-cps of clerks and ountant~ in l\Iilitarv 
Accountant General's Office. 672-73. • 

Hesolution t'e railway accidents. 620-22. 

JYUTT,Mit: G. S.-

Motion to. reduce Demand ,for Suppleme.ntary Grant ~r "}liscel-
laMous" . re inadequate and nns'aiisfactory suggestiuns a.nd reCOD!-
mendations of the Indian t~utor  o ~ on. :no, 211, 213. 
Oath of Office. 2. . < 

DUTT A, RAJ BAHADUR S. C. -

• ' nd~ Gains ~  Learning Bill- .... ! 

Motion to coni>iider and to cirenJate.'4Dl.52. ; , 
Motion for adjournment re firing into and violation of .the ~an t. t  of 
the Sis-Ganj Gurlldwara at Delhi. 562. . "  . 

Mussalman Wakf Validating (Alfl!'ndment) BiU- . 

Consideration of cia usc 1. 465-68, 469. 
Question re-

Circumstances of firing' upon crowns in recent di'ltucl\anees.· 276. 
tur ~n e a.t e ~ ar. 273-76.· . 

, 'Flogging. 272-73.· .  . 



V UTT A, HAl BAHADUR So C.-contd. 

lle t o~ re--contd. 
Ne"'spapers required to deposit security. 276. 

Reprel:!entation of Assam in Government Services. 2 ~ . 

The armed raid at Chittagong; .270-71. 

The Sholapur di!:lturbances. 271-72. 

Hesolution re termination of the contract of the Assam Bengal Railway. 
691-93. 

DU'fY(IES)-

Question f'e-

Additional --on petrol and abolition of toll gates. 291-92. 

Discontent and hardship caused by --imposed under the Salt 
Act. 233. . 

Effect of the new cotton --on the handloom industry. 292. 

Export --on rice. 287. 

DWE, U.-

Oath of Office. l. 

Question re-

Disbanded Burmese Regiments. 268. 

Employment of Burmans on the Public Service CommiMsion. 269. 

Harushipl> of Burman candidates for training on the" Dufferin ". 
26B. 

Pel,"centage of Burmans in certain Departments in Burma. 267-
6B. 

Railway conm'ction between Burma aud Siam. 268. 

Selection of candidates for the Indian Civil Service from BUrnt8. 
307-0B. .  . 

Tenure of office of members of Provincial Governments. 26B. 

B 
EARNINGS-

Question re --from diffcrent classes of passengers on the Eastlndian 
Railway. 332-33. 

EAST INDIAN RAILWAY-

See" RAILWAY(S)." 

EASTERN BENGAIJ RAILWAY-

Sec .. RAJLWAY(S)." 

EDUCATION-

Questi<m re-

Appointment of a whole time S'llperintendent of --for Ajmer-
lIerwara. 404-0G. 



1~ . .. oro tlr n ~~l t ~  DilUTES. 

J.mUCATION-contd. 

~ue t on rr--contd. 

--, health and sanitatiO'n O'f Ajmer-Merwara aitd Delhi. 4!l2. 

'~O' .',t e' ldren O'f. migratO'(y t~ o  theGO'VCrnmcllt O'f India. 
303. ,-' , "', I, ", 

-, ',-' ort ~ ldr~,n O'f l'~ l a  ~ ) O' ee . 297. 

EDUCATION DEPARTMENT-

QuestiO'n re maladministratioti O'f the '-'-" -in Ajmer-Merwara. 516. 

'Ei)\H'ATION A TjQ l rJ 'r'(~ 'l'lO
.' .. I  , .; ~: ,  ;  • :' 

, e~t ()  rl~ IniJlinu.up ~ requil'eJ for railway services, 263. 

J~ O ( )

-_.'-Of' Members' to' the Governing BO'dy O'f the Inuian Reliearch Fund 
AssO'c,iatiO'n. 151-52, 427, 574. 

--' ~ t e Deputy President. 32, 100. 

,--;--, O'f the President. 2 ~29. 

l\le.ssage frO'm His Excellency the VicerO'y' approving of thc --O'f 
Maulvi Muhammad Yakub as President of the Legislative Assembly. 
30. ' 

l\IesSage from His Excellency the VieerO'y and GO'vernO'r General 
signifying his apprO'val O'f the --O'f Sir IIari' Singh GO'ur aii 
Deputy President O'f the Legislative Assembly. 151. 

',NominatiO'ns for the ~', . O'f the Deputy President. 70-72; 
.. . , : ."; 

EIJECTIVE ELEMENT-

Questiont'e introduction O'f'the --in Calttonmellt Boards. 304. 

'EL.MCTRICF AN (8)-

See " (~)." 

ELECTRIC INSTALLATION-

QuestiO'n re charge fO'r -'-' in quarters of Military As.'Sistant Surgeons. 
416. 

~  LIGHT(S)-

See" LIGHT(S)." 

E1\IOLUMENTs.:-" 

Question t"e reckO'ning O'f Delhi camp allowance as part Of '-' -for 
recovery of rent. 519. 

,El{PIREDAY -

Question l"e excessive orl~ at the GO'ycrnment of India Press O'n --. 
,  ; 552. '  ' 



EMPLOYEE(S)- , 

Question re-:- '< '" '  , 

Compensatory allowance for postal --in Madras City. 482-83. 
~ ar e of c'ertain anto l ~'nt' Furid '-' -' -. 3'28.: 

Distribution of the money p,aid by t e ~d an Uailway Conference 
Association to -' -" -of the Government' of India Press, Simla. 
547-48. ' 

Education of the ldr~n of railway -'-, '-, ,~" 297. 

--of different communities in LiDo. ,and Mono. Sections of tbe 
Government of India Press; l~. '551-52: 

'Grievances of certain -' -," of the East Indian Railway'Prtifises of 
IIowrah and Calcutta. 390-92, 393. ,  ; , 

Grieyances of certain -,-of the Eastern, Bengal Railway Press. 
~9 , 9 . '" '  , ", "  . i, 

Grievances of certain --of the Government of India Press, 
Calcutta. 392-93. 

Grievances of --in the LuckrH)w DiviGionof the East Indian 
, Railway. 423. 

, Introduetiollof a provident fund for p~ -, -.-,and amalgamation 
, of certain of Govenlment Pres.'ies. 550. ' ,', 

Leave applied for by the -.. - of the Government of Jnd~ Pres.'!;, 
Simla. 548-49. ' , '  ' 

Medical attendance on' Government ,-'-'-in Simlil. 505·06. 

Numuer of -, - of ,(lifferent communities in the ~ er l ent of 
India Press, Simlll, recruited during the time of BabuJawahar 
Khan, Officiating Assistant Manager. 550, ' 

Uailway plt8Sel) t~ued, to I;ubordiilate railway ,..---,-.,312. 

Strength and communities of --in the office '1Uthe: iPubliw, "Ser-
vice Commission. 517. 

Subseriptions collected through salary bills from railway ---. 
266. ":' i.i, :, , 

" ,  ' ' Sunday and holiday allowances for p~t om.!l>e :-, -. ~OO. , 

EMPLOYMENT. TERMS OF-

Question f'e ,--of crewmen. 264. 

ENEMIES-

Que!;tioll I'e dropping of bombs on --from aeropla:nl's. 4'19 . 

. BNGINEER(S)-

Question re-

" , 

Appointment to the Indian Service of ---of. R'tl'l{ltmts of" the 
Thomson Civil n n~er n  College. 410-11. 

Candidates' from minority conllnunities appointed to :tlIe Indian 
Railway Service of --and the Indian Service of --. 333. 
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l ~
i' 

Demand for Supplementary Grant in respect of " Expenditure in -.-
.. un~r..t e l~~t~ to  . .t e, e rt't~  of State,fpr India ". ,223. 

EN'GJ.JISH- . . ,,' 

Question re lack of --tf'lW#ing at the a~ a,J'): yerllueular secondary 
school. 514·15. . 

:~ ~o' "":"" . 
i  . 

Question re gum used on --made hy till' ~ ( l r t.  Pl'illtillg Press, 
~a . 537. . .... " 

ESTABLISHMENT OFFICER- . .'1 

Question rc abolition of the post of --, Army J)t'part ent~ ,50!, 
505. 

'~ O

Question I'f' appointment of Indian Trade CommissiOJlel's in 
300, 

EXAC'TJON-

QtlestioJ'lI'f' --of money 'from hm tenants by the t ~ 1'dar of 
Pisangan. 525-26. 

EXAMINATION(S)-

Question re-

4dmjs!!ion of ~~r t n re~ren ~d clel),ks: to the clf'rical --of the 
Public Service Conimission. ~u1.  " '. 

Admission of nOll-graduates to the --for the }i'irst ph;hion of 
the Govf'l'nnlf'nt of India 8f'cretariat. 424. . 

.. --for appointment to GOyerllment of Jndi'a o l~e . 425. 

Lowf'st selection grade --Qf the Postal Department. 485. 

Prohationary period for al~~ date  of th!' Staff 8el!'ction Bflnl'd 
--in 1920. 511·12. ,:, 

Results of the last ministerial branch ---of the Public er ~ 

Commission. 510. . ",' 

8taff 'Selection Board --of-·J92tl.'1 ;)11. 

J~ J  LUGGAGE-

fke" r~n ," j 

EXECI TTIVE O ~J('  (8 )-. 

Question t'e-

Employment or ~rr. ea tlrll t "~. l l alll Cantonment. 
::107. , /  ; , 

Sanctiqn to the l'e-erel'1irm of an,olrl bnilrling by tilt' :~ : ,. Amo8la 
." ' ,.,! i (}antonment_ 30t ",' .,..,.. ". ' .. .. 

,  , ,  " !; -<' ' ~,' ~ ;. 

J ~

Preliminary. Report upon the --of the Central Government laid on 
thetllble by the Htmollrllble Sir ~or e et l te .  
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EX}'ENDI'fURE-contd. 

Question t'e- . " ~. : 

Anticipated extra --' and'talnn' revenUthlSa resUlt'Of thf> 
Congress movement. 547. 

--on the Karigra Valley Rail1lray. 325. 

: !",-. 
t..; .. 

EXPENDITURE IN ENGLAND UNDER 'rUE cONTROL "oF ~ 
SECRETARY OF STATE FOR INDIA-- " 'j.'" 

})I'mand for Supplementary Grant. 22:t 

EXPORT DUTY-

Question re --on rice. 287. 

EXPRESS-

Question re-

. I" , 

RaIt of the Grand Trunk -_. at stations between R('zwada and 
Madras. 489. . . 
Late arrival of the ,Grand Trunk -c---: at the Central Station, 
Madras. 488-89. ',i .,': 

Provision of buffet cars in tltf> Grand run ~. 490: 

EX'fORTION-

Question re -'-' of arbItrary cesseiifrointenaJits by t. (~' t nlrardar of 
Pisangan. 530-31. "':' "  ,  , 

EXTRA-DEPARTMENTAL AGENT(S)-, 
. 'i 

(~Jle t on repay, of --il}. certain post , lee~ n en al. .400. 

I"ACTORY(IES)-

(inflation f·e---·· 
. ',) 

'. 
System of audit in clotlling,:----ill, Shahja"'anp,urand Madras. 
;)22-24. 

:.. .. ~ .' . I 

Transit charges on material despaetbed, ~ ,the . Shahjaplj.npur 
elothing ---. 525. 

"  F A,l\HIN MEDICINE "-
.  -,"1: 

Question re repu l at on,o . 9 J:e',, ~. :5a7 .. . , . : .' ' ~.~ 

FANS-

Question ,oe provision of electric l t a~d --in e'~ a  from 
Dohad to Muttra. 412-13. . .  " '.' 

FAnES-
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FAROOKHJ, MR. ABDUL LATIF' SAlIEB--

Motion to reduce Demand for Supplementary Grant for "Miscel-
laneous " re failure to create an atmosphere of peace and goodwill 
for the Round Table Conference and the inadequate and unsatis-
fa dory recommendations made by the Simon Commission both from 
the point of view of the country in general and that of the Muslims 
in particular, which willbf' placed heft)}'f' thf' Rmmd Tahle Con-
ference. 128-33. 

(lll('~t on re-

Allegoattons Ilgainst the Ajm('r police. ~ . 

Appointmf'nt of Muhammadans liS SUPC'I'illtC'wll'nt>; of Post OffiCN; 
in Madra>;. 269-70. ' 

Appointment of Muslims to the JJllflv Hardingt> Medical College 
lind Hospital. New Delhi. G20. 

Appointment of Mnslimsto the officf' of the Private Sf'crf'tary to 
, the Viceroy. 491-92. 

Appointmf'nt of probationary Supel'intf'ndf'nts of Post Offi('es. 
1)18-19. 

Appointmf'llt of Treaslll'Y Offlc('r and MagistJ·lltf'. AjmC'r. :134. 

ClassC's in the n ~rn ('nt Cf'ntral Girls' 8('hool, A.imcr. fi14. 

Complaints agoainst the Istimrarditr of Pi: .. ang'an. fi26-27.  fi28-29, 
530, 531-32, 528, fi29, 530, 531-32. 

Dis('ontent amongl'it teacher!'! in Ajmer-1\!f'Pwara. 513. 

Diseonragement of, Muslim students at the Lady Harrlin!!:e Medical 
College, New Delhi. 520-21. 

Exaction of money from his tenant's hy the Istimrardar of 
Ph;angan. 525-26. 

Extortion of arbitrarv cesses from tf'nants by the Istimrardar of 
Pisangan. 530-31.' , . 

Fees chargf'd in the court of the HonoraryllIunsir' of Pisan!!:an. 
532. 

Fire in the Homhay. Barona and ('pntl'1l1 Tndia Railway Cal'ria!!:e 
Shop, Ajmer. 5:12. 

Grieyaneesof lfuslimsagainst Mr. P. B. .Toshi, Assistant Supprin-
tendent ofFAlueation. Ajmer-MerwR'l'8'. ,1)13. 

Help renderf'o to the Istimrardar of Pisangan ~' ~ r. P. B.,.Toshi. 
l\.ssist./lnt Rllpf'rintendent of dll ~t oll, A,imer-\f(>rwara. li1!). 

Ill-health of K. Fatima. 8 Muslim girl student at the IJady 
Hardinge Medical one~e, Ne:'fDelhi. 521-22. 

Lack of English teaching at. the PisanganVer.nacnlar eeondal'~' 

School. fiI4-15. 

Land rent demanded by the Istimrardar of Pisangan. 531. 

],fagist.ratf's and ReYf'nllf' Officers in Ajmer-1\!erwara, , 535, 



INDEX 'rR LEG1SLATIYE ~ ~  'V PEB.l'J1J;1il. 

1  ; l 

llue t o~ ,·e-can/d .. 

Maladministration of, ,the Education; Department lD . Ajmer-
Merwara. 516 .. 

1\1 ul:Qfr ofa Zvohlan in Ajrner.' :ra~~ : 1  • ,,: 

. ," ;;."" ,,":,,~. ',. i •. ~ :'~ . :'.~ ~:: 

~ol eeptall e o ~ telegram o ~o ,pla llta a ll t the· ~ t ~ardar 

of PisBngan. 529-30. . .. ;, 

Numbers of :l\fuslims mId non-Muslims ill tl ~ Lady ~l.l'~l n e 

}ledical College aud Hospital, New Delhi. i")lfl-20. 
. ,'.1 ,: ",'.. .. 

Paucity of .\luslim teachers in· er .~ p ara~ 312-1:t 
~ .' I  . . ~ 1 ' !, :; . i·. ~ t' i  -,:,' , i :; , 

Paucity of WOm('ll teachers in AjmcrcMel"",:ara,., , 1~. 

Ueekoning, of. Delhi e.amp: all a~ e as part o. .e ,olu~ent  fOl' 

recoycry of rent. 19.~ 

Reiult" ln(~ teachers ofthc onua~ Scho<¥, A.hnerl ~1~ 1 . 

8eiwre and destruction of oo ~ bi·the' polioo at Kairot. 534 . 

.strength lind communitics of employees in the officeoftbe Public 
NPryice Commission. 517. . .. 

System of audit iu'e)othing {act()'fies in Siillhjaha,upul' and Madras. 
522-34. .; : 

)".an ~ charges ~n~ att: ~lde pat od to the ~a,J ,npur cloth-
lllg factory. <>2<>. ,,' ." . ,. \ ,-

V wi . of the ~t. GOQunissiaJ,U:f oX .. e.r el1 ~l'a,,to Pisan-
g,q,n.527 -28. .. . .... . 
.. . '.,' •. . ••. ., .... !  ; .. >"" ' .. '.1 

Visits paid to certain schoo1Bw. the.rMsista.1!i $.p.perhitendent of 
Education, Ajmer-Merwara. -514.· .'. .. . 
. ." .. ,. .. .•. " '.". ,r 
Visits paid to schools by Mr. P. B. Jo~ t.ant, Jlper ntendent 

o~ du at olll Ajmel'-lVlerwara. 516.. .  .  . '. .. ',' 

Voters in the ~'t~ all 'istimrari area; 'or en t er .,t ~ I.egisla-
., tive ASl,jcmbly, 539, . .  ,  .  . 

\\; aste of Governmcllt o~e  ou' the ent~al ' d~' ~~ol, Ajmer. 
;')13-],4. . 

.1 :1: 

F A TUfA, K-

(~ne~t ()Jl 'reill-health of·--.·, a Muslim.gid studelltJat,the Lfldy 
Hanlin!!e Me<lical ~ e er ~ el .. ~l'~: ..... , -'it 

~~ " ,'\ I! .!""" ,d· il 

(~ue t on ':/'e _. _I elu '~ ed  in tbe criu'rt dfthe l on()~ r  Mun..'iif of 
;  i P.iSallgan. 532> t.".,_ i'" ., I .. ·,. ", t.;.. ,;. >, 
. ~  ()l 1~ t(), :': ' lt : ~ "' ""  

·de QUl"ldion re 3cCountallts nitde't, the ~'~'. 249-5b'.' 1 -r '. ", r 
,  i r ,- ff'; , 

FJRE(S),..,.- : "'. ..' ., ._ 
Question '~ --in the Bombay, Baroda 'and ' ent~al iIidia 'Railway 

Ott'rr a~ 'gbop, ' Ajmei. 532, 
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FIREARMS-
Question re -- confiscated and licences cancelled in the North-West 

Frontier Province. 382. 
li'IRING-

Motion for adjournment re -- into and violation of the sanctity of 
the Sis-Ganj Gurudwara at Delhi. 560-67. 

Question re-
Cases of -- on demonstrators. 237-39. 
Circumstances of -- upon crowds in recent disturbances. 276. 
-- at a funeral procession in Peshawar. 418. 
Occasions of -- in recent disturbances. 388. 

FIRST DIVISION-
Question re-

Admission of non-graduates to the examination for the -- of 
the Government of India Secretariat. 424. 

Candidates of'1922 for the -- of the Secretariat. 425. 
FLOGGING-

Question re-
--. 272.-73. 
-- in the Peshawar jail. 382-83. 
-- of prisoners in Peshawar. 665. 

FLUSH SYSTEM-
Question re installation of the -- in all residences ill New Delhi. 

508-09. 
FOOD-

Question re seIzure and destruction of -- by the police at Kairot. 
534. 

li'OREIGN AIR SERVICE-
See " AIR SERVICE." 

FOREIGN CLOTH-
Question re Ordinance against picketing -- shops. 411-12. 

}'OREIGN COUNTRIES-
Question 1'e Trade Commissioners sent to --. 300. 

!<'OREIGN MAILS--
Question re-

Grant of an allowance to postmen in Delhi for the delivery of -_. 
302. . 

Postal officials doing -- sorting work at Madras. 484-85. 
FOHEIGN MONEY ORDER DEP ARTMENT-

Questi()n ,.e elerical establishment of the -- in the Madras General 
Post Office. 483-M. 
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FOREST (.A.1IENDMENT) BILL-

See "Indian --"under" BILL(S)." 

FREIGHT-

Question 1'e refund of railway --overcharged. 313. 

PU}'"'D(S)-

Question re-

Assignment of policies under the Postal Insurance --. 503-04. 

Discharge of Cantonment --servants. 305. 

Discharge of certain Cantonment --employees. 328. 

Introduction of a provident --for press 
amalgamation of certain Government presses. 

l"UNERAL PROCESSION-

~ t on re firing at a --in Peshawar. 418. 

G· 

GAINS O~' IJE.A.RNING BILL-

Sec" Hindu --" under" BILL(S)." 

GANDAK RlVER-

employees 
550. 

and 

• Question re construction of a railway bridge over the --. 285-86. 

GANDHI, MAIIATMA-

Question 1'e detention of --. 239-40. 

GANG-A SINGH, SARDAR-

Question re shooting of certain members of the family of --in 
Peshawar. 383. 

GARRAGE (CALCUTTA), LIMITED-

Question re conveyance of mails by --. 398. 

GAZETTED OFFICER(S)-

See" OFFICER(S)." 

GliAZANF AR ALI KHAN, RAJA-

i.lotion for Adjournment re continuation of repressive measures in the 
North-West Frontier Province. 339. . 

:'lotion to reduce Demand for Supplementary Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 106-10 .. 

GHlJLAM KASIM KHAN, MR.-

~e t on 1'e-

Diflcharge from the Police Service of --, Deputy Superintendent 
of Police, Peshawar. 225-26. 

I·· ~ u al of permission to --, ex-Nawab of Tank to reside in the 
North-West Frontier Province. 487-88. 
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GHUZNA VI, ~ . A. H.-

Motion to reduce Demand for Supplementary Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 184, 185, 187. 

Mussalman WaH Validating (Amendment) Bill-

Presentation of the Report of Select Committee. 41. 

Motion to consider. 464-65. 

Consideration of clause 1. 466. 

Motion to pass. 470. 

Question re-

Provision of electric lights and fans in the railway from Dohad to 
Muttra. 412-13. 

Selection grade posts of accountants and assistant accountants in 
Head Post Offices. 407-08. 

Question (Supplementary) re--

Action against Congress volunteers walking on the Mall, Simla. 
608. 

Casualties in the Bakr-Id riots at Digboi,. Assam. 241. 

Prosecutions for the recent political offences. 237. 

Resolution re--

Outbreak of lawlessness at Dacca. 574-77, 578, 579, 582, 587, 
593. 

Railway accidents. 599, 611-14, 615, 616,  618,  625. 

Termination of contract of the Assam Bengal Railway. 371. 

GIDNEY, LIEl1TENANT-COLONEL H. A. J.-

Election of --to the Governing Body of the Indian Research Fund 
Association. 574. 

Motion for Adjournment re treatment received by two Congress 
volunteers from the police in Simla. 556. 

Motion to reduce Demand for Supplementary Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statlltory Commission. 201-04. 

Question re-

Charge for electric installation in quarters of Military Assistant 
Surgeons. 416. 

Grievances of employees in the Lncknow Division of the East 
Indian Railway. 423 . 

. Importation and sale of spurious drugs in India. 422-23.· 

Incorrect census of Anglo-Indians. 421-22. 

Injustice to locally recruited commercial Superintendents on the 
North-Western Railway. 280-8]. 
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GIDNEY, LIEUTENANT-COLONEL H. A. J.-contd. 
Question re--contd. 

Special allowance paid to certain nurses in Burma. 416. 
Subscriptions collected through salary bills from railway emplo;yees. 

266. 
Resolution re outbreak of lawlessness at Dacca. 594. 

GIRLS' HIGH SCHOOL-
Question re-

Establishment of a -- at Peshawar. 383-88. 
Establishment of a -- in the North-West Frontier Province. 

418. 
GLASS INDUSTRY-

Question re advancement of the glass industry in India. 316. 
GOODS-

Question ,.e-
Ban by Persia on the import of Indian --. 324. 
Rebate on -- despatched to Afghanistan. 324. 
Terminal tax on -- entering New Delhi. 284. 

GOODS INSPECTORS-
Question re appointment of Indians as -- on the East Indian Rail-

way. 262-63. 
GOUR, Sm HARI SINGH-

Election of -- as Deputy President. 100. 
Hindu Gains of Learning Bill-

Motions to consider and to circulate. 446-50, 453, 454, 455, 458. 
Message from His Excellency the Viceroy and Governor General signi-

fying his approval of the election of -- as Deputy President of the 
Legislative Assembly. 151. 

Motion for Adjournment t'e continuation of repressive measures in the 
North-West Frontier Province. 338-39, 341. 

Motioll to I"(>uuce Demand for Supplementary Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 119-28, 161. 

Mussalman Wakf Validating (Amendment) Bill-
Consideration of clause 1. 467, 468. 

Point of order whether a discussion of the Simon Commil!lBion's Report 
is ill \It'der on 8 Demand for a Supplementary Grant for tlu:l expenses 
of the Round Table Conference under "Miscellaneous". 43-44, 
46. 

Question re loss of revenue caused by the civil disobedience movement. 
609. 
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GOUR, SIR HARI SINGH-eontd. 
Question (Supplementary) re-

Agenda for tbe Round Table Conference. 279. 
Amendment of the Child Marriage Restraint Act. 659. 

Resolution re termination of the contract of the Assam Bengal Rail-
way. 692, 693. 

GQVERNING BODY-
Election of Members to the -- of the Indian Research Fund Associa-

tion. 151-52, 427, 574. 
GOVERNMENT CENTRAL GIRLS' SCHOOL-

Question re-
Classes in the --, .Ajmer. 514. 
Waste of Government money on --, Ajmer. 513-14. 

GOVERNMENT CIRCULARS-
See " CIRCULARS." 

GOVERNMENT EMPLOYEES-
See" EMPLOYEE(S)." 

GOVERNMENT GRANT(S)-
See" GRANT(S)." 

GOVERNMENT OF INDIA---' 
Qnestion re-

Appointment of outsiders to -- offices. 423-24. 
Cashiers in -- offices. 539. 
Communal representation in the -- offices. 499. 
Date of the move of -- offices from New Delhi to Simla. 507-

08. 
Directory of Gazetted officers of the --. 503. 
Education of the children of the migratory staff of the --. 303. 
Examinations for appoiIltment to -- offices. 425. 
Quarters and house rent for the peons of the -- offices. 548. 

GOVERNMENT OF INDIA PRESS(ES)-
Question r:e-

Additional duties done by the peons of the --, Simla. 549. 
Allegations against Babu J awahar Khan, officiating Assistant 

Manager, --, Simla. 551. 
Carrying of heavy bundles by the peons of the --, Simla. 549. 
Distribution of the money paid by the Indian Railway Conference 

Association to employees of the --, Simla. 547-48. 
Employees of different communities in Lino. and Mono. Sections 

of the --, Simla. 551-52. 
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GOVERNMENT OF INDIA PRESS(ES)-contd. 

Question re-contd. 

Excessive work at the --on Empire Day. 552. 

Gradation lists for the printing and clerical sections of the --, 
Simla. 549. 

Grievances of certain employees of the --, Calcutta. 392-93. 

Bolding of all higher appointments in the --, Simla, by Muham-
madans. 549. 

Leave applied for by the employees of the --, Simla. 548-49. 

Number of employees of different communities in the --, Simla, 
recruited during the time of Babu Jawahar Khan, Officiating 
Assistant Manager. 550. 

Promotions in the --, Simla. 55l. 

GOVERNMENT OF INDIA SECRETARIAT-

See" SECRETARIAT." 

GOVERNMENT SECURITIES-

Question re utilization of unclaimed interest on --. 232. 

GOVERNMENT SERV ANTS-

Question r'e medical attendance for --in Simla and Delhi. 409-10. 

GOVERNMENT SERVICES-

Question re representation of Assam in --. 276-277. 

GOVERNOR GENERAL-

--'s assent to Bills. 2. 

See also" VICEROY, HIS EXCELLENCY THE." 

GRADATION LISTS-

Question re --for the printing and clerical sections of the Govern-
ment of India Press, Simla. 549 . 

GR.ADES- .. 
. Question re lowest selection --examination of the Postal Depart-
ment. 485. 

GRADUATES-

(~ue t on re admission of non---to the examination. for the First 
Division of the Government of India Secretariat. 424. 

GRAND TRVNK EXPRESS-

Question re-

Halt of the --at stations between Bezwada and Madras. 489. 

Late arrival of the --at the Central Station, Madras. 488-89. 

Provision of Buffet cars in the --. 490. 
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GRANT(S)-

Question re- . 

Deplorable sanitary conditions of Ajmer 'and Beawar due to lack 
of Government ~. 493-94. 

--given to the district boards of Delhi and Ajmer. 492·93. 
--made to recreation clubs of Postal and Telegraph officials. 
399-400. 

Lack of --given to the Ajmer Municipality. 493. 

GREAT INDIAN PENINSULA RAILWAY-

See" RAILWAY(S)." 

GRIEVANCES-

Question 1-e-
--of "  A  " Grade apprentices at the Kharagpur Railway \Vork-
shops. 320-21. 
--of certain employees of the East Indian Railway Presses of 
Howrah and Calcutta. 390-92, 393. 
--of certain employees of the Eastern Bengal Railway Press. 
388-90, 393. 
--of certain employees of the Government of India Press, 
Calcutta. 392-93. 
--of employees in the Lucknow Division of the East Indian 
Railway. 423. 
--of Muslims against Mr.J. B. Joshi, Assistant Superintendent 
of Education, Ajmer-Merwara. 513. 

GUARDS-

Question re recruitment of "  A  " Grade --on the East Indian Rail-
way. 263-64. 

GULAB SINGH, SARDAR-
Motion to reduce Demand for Supplementary Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 204-05. 

Question re-

GUM-

Appointment of Sikhs as Income-tax Officers. 315. 

Appointment of Sikhs in the Posts and Telegraphs Accounts 
Offices. 676-77. 

Candidates from minority communities /!.ppointed to the Indian 
Railway Service of Engineers and the Indian Service of 
Engineers. ,333. 

Shooting accident in Peshawar. 677. 

Question re -'-used on envelopes made by the Security Printing 
Press, Nasik. 537. 

GUPTA, MR. J. N.-

Question, re appointment of --as Accountant, Caleutta General Post 
Office. 399. 
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HAIG, THE HONOURABLE MR. H. G.-

Bombay Civil Courts (Amendment) Bill-

Motion for leave to introduce. 5. 

Motion to consider. 349-50. 

Motion to pass. 350. 

DE'llllUlcl for Supplementary Grant in respect of" Home Department ", 
8. 

Motion for Adjournment re-

Continuation of repressive measures in the North-Welt FtObtier 
Province. 334. 

Firing into and violation of the sanctity of the Sis-Ganj Gurudwara 
at Delhi. 560-61, 564. 

Treatment received by two o~e  volunteers from the police 
in Simla. 555, 558. 

Motion to reduce Demand for Supplementary Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 118,  120,  135, 153, 
156, 179-83. 

Resolution re outbreak of lawlessness at Dacca. 568,  578, 590-95. 

Statement (laid on the table) by --re convictions under the Salt 
Act. 610. 

HANDLOOMINDUSTRY-

Question re effect of the new cotton duties on the --. 292. 

HAZARIBAGH ROAD-

Question re construction of a railway between --station and Hazan. 
bagh town. 298. 

HAZARIBAGH TOWN-

Question re construction of a railway between Hazaribagh Road station 
and --. 298. 

HEAD CLERK-

Question re reduction of the pay of the --of the Indian Museum, 
Calcutta. 227-29. 

O ~ 

Question re recruitment of --in the North-West Frontier Province. 
420. 

HEALTH-

Question re education, - and sanitation of Ajmer-Merwara and 
Delhi. 492. 

HEALTH OFFICERS-

Question re qualifications for the posts of --.. of important pol1s and 
municipalities in India. 553 .. 
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HIGH COMMISSIONER FOR INDIA-

Question re clerical establishments of the India Office and the office 
of the --. 499-500. 

HIGH COVRT-

Question re law degrees recognised by the Allahabad -. 413. 

HIGH COURT BUILDINGS POST OFFICE-

Question re clerical establishment of the --at Madras. 483. 

HIGH SCHOOL(S)-

See" SCHOOL(S)." 

HINDU(S)-

Question re lack of an unorthodox --tiffin room in the Civil Sec-
retariat Buildings at Simla. 539-40. 

HINDU GAINS OF LEARNING BILL-

See" BILL(S)." 

HINDU UNIVERSITY (AMENDMENT) BILL-

See" Benares --" under" BILL(S)." 

HINDU WIDOWS' RIGHT OF INHERITANCE BILL-

See" BILL(S)." 

HISSAR-

Question re demolition of a temple in --. 677-78. 

HOLJDAY-

(~ue t on re Sunday and --allowance for post office employees. 
300. 

HOME DEPARTMENT-

Demand for Supplementary Grant. 5-8. 

HONORARY MUNSIF(S)-

See" MUNSIF(S)." 

HOSPITAL{S)-

Question re-

Appointment of Muslims to the Lady Hardinge Medical College 
and --, New Delhi. 520. 

Number of Muslim students and staff in the Lady Hardinge Medi-
cal College and --, New Delhi. 495. 

Numbers of Muslims and non-Muslims in the Lady Hardinge Medi-
cal College and --, New Delhi. 519-20. 

HOURS OF CLEARANCE-

Question re --of letter boxes in Colaba. 503. 

nOURS OF WORK-

Question re --of members of crews and grant of compassionate 
allowance in cases of accidents. 230.· 

LllCPB(LA) 
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nOUSE(S)-
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Question re occupation by Members, when the Legislature is not sitting, 
of --provided for them in Simla. 265-66. 

HOUSE RENT-

QueStion re-

Grant of --and Secretariat rates of pay to clerks of . the Army 
Headquarters. 504. 

Quarters and --for the peons of the Government of India offices. 
548. 

HOUSING CONDITIONS-

Question re --of workmen at Lillooah. 286. 

H()WRAH-

Question re-

Grievances of certain employees of the East Indian Railway 
Presses of --and Calcutta. 390-92, 393. 

Phthisis amongst the staff of the --post office. 396-97. 

HYDRO-ELECTRIC POWER-

Statement (laid on the table) by Mr. A. A. L.Parsons re --sup-
plied for the Great Indian Peninsula Railway. 342-43. 

I 

IMMIGRANTS-

Question re disabilities of assisted --from South Africa. 290. 

IMPERIAL BANK OF INDIA-

Question re-

Business done by the ---. 426-27. 

Indianisation of the superior staff of the --. 491. 

Management of the --. 427. 

IMPERIAL LIBRARY-

Question re-

Exclusion of Muhammadans 
Calcutta. 252. 

from the Council of the --, 

Non-employment of Muhammadans in the --, Calcutta. 250-
52. 

HIPORT(S)-

Question re ban by Persia on the --of Indian goods. 324. 

Il\fPORTATION-

(~ue t on re --and sale of spurious drugs in India. 422-23. 

BIPROVERS-
Question re pay of --in the Bengal Nagpur Railway Workshops. 
322. 
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INCOME-
Question re determination of assessable --. 309. 

INCOME-TAX-
Question .t'6-

61 

Determination of the profits of petty traders for -- purposes. 
309-10. 
Setting off of losses against profits for ~ purposes. 310-
11. 

INCOME-TAX ACT-
See" Indian --" under" ACT(S)." 

INCOME-TAX (AMENDMENT) BILL-
See " Indian -- " under " BILL (S) . " 

INCOME-TAX DEP ARTMENT-
Question re professional accountants employed by the --, Bombay. 

303. 
INCOME-TAX OFFICERS-

Question re appointment of Sikhs as --. 315. 
INCOME-TAX RETURNS-

Question re-

Complicated --. 308. 
Hardship of business men making --. 308-09. 

INCOME-TAX (SECOND AMENDMENT) BILL-
See " Indian -- " under" BILL(S)." 

INCOME-TAX (THIRD AMENDMENT) BILL-
8ee " Indian -- " under " BILL (S) . " 

INDIA OFFICE-
Question re clerical establishment of the -- and the office of the High 

Commissioner for India. 499-500. 
INDIAN(S)-

Question re-

Appointment of -- as Assistant Storekeepers in arsenals. 317-
18. 

Appointment of -- as Goods Inspectors on the East Indian Rail-
way. 262-63. 

Appointment of -- as Loco-Foremen, Yard Controllers, Station 
Superintendents on the Great Indian Peninsula Railway. 552-
53. 

Appointment of -- as Station Masters of first class stations on 
the East Indian Railway. 263. 

Exclusion of -- in advertisement for Assistant Surgeons. 414. 
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IND IAN (S )-contd. 

Question re--coft'ld. 

Promotion of --in arsenals. 247-48. 

Recruitment of --as " Charge Hands" in the KharagpUf Rail-
way Workshops. 322-23. 

INDIAN ARMOURED CAR COMPANIES-

ue t o~ 1'e formation of _.-. 297. 

INDIAN CENTRAL COMMITTEE-

Question re-

Examination of the Report of the --. 277. 

Translation and distribution of the --'s Report. 330-31. 

INDIAN CINEMATOGRAPH COMMITTEE-

Question re recommendations of the --. 301. 

INDIAN CIVIL SERVICE-

Question 1'e selection of candidates for the --from Burma. 307-08. 

INDIAN COMPANIES (AMENDMENT) BILL-

See" BILL(S)." 

INDIAN CONTRACT (AMENDMENT) BILL-

See "BILL(S)." 

INDIAN FINANCE BILL-

See" BILL(S)." 

INDIAN FOREST (AMENDMENT) BILL-

See" BILL(S)." 

INDIAN GOODS-

See " GOODS." 

INDIAN INCOME-TAX ACT-

See" ACT(S)." 

INDIAN INCOME-TAX (AMENDMENT) BILL-

.~ee " BILL(S)." 

INDIAN INCOME-TAX (SECOND AMENDMENT) BILL-

See" BILL(S)." 

INDIAN INCOME-TAX (THmD AMENDMENT) BILL-

See " BILL (S)." 

lNDIAN LAC CESS BILL-

See" BILL(S)." 

INDIAN ~

See "MUSEUM." 
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INDIAN P .ATENTS AND DESIGNS (A..1\1ENDMENT) BILL-

See" BILL(S)." 

IhT])I.AN RAILWAY CONFERENCE ASSOCIATION-

Question re distribution of the money paid by the --to employees 
of the Government of India Press, Simla. 54 7 -48. 

INDIAN RAILWAY SERVICE OF ENGINEERS-

Question re candidates from minority communities appointed to the 
--and the Indian Service of Engineers. 333. 

INDIAN RAILWAYS (AMENDMENT) BILL-

See" BILL(S)." 

l~"  RESEARCH FUND ASSOCIATION-

Election of Members to the Governing Body of the --. 151-52, 427, 
5;74. 

INDIAN SALE OF GOODS BILL-

See" BILL(S)." 

INDIAN SERVICE OF ENGINEERS-

Question re-

Appointment to the --of students of the Thomson Civil 
Engineering College. 410-11. 

Candidates from minOl'ity communities appointed to the Indian 
Railway Service of Engineers and the --. 333. 

INDIAN STATUTORY COMMISSION-

Motion to reduce Demand for Supplementary Grant for "}Iiscel-
laneoUB " re inadequate and unsatisfactory suggestions and recom-
mendations of the --. 42-98, 100-149,  152-222. 

Question re examination of the Report of the --. 278. 

INDIAN STORES DEP ARTMENT-

Question re-

Appointments in the office of the Chief Controller of Stores, --. 
663c65. 

Tender for paint remover accepted by the --. 497-99. 
Tender .for red paint accepted by the --. 497. 

L"\T])IAN TARIFF (AMENDMENT) BILL-

See" BILL(S)." 

INDIAN TELEGRAPH (AMENDMENT) BILL-

See" BILL(S)." 

INDIAN TRADE COMMISSIONERS-

Nee " Trade Commi!llioners." 

INDIANISATION-

Question re --of the superior staff of the Imperial Bank of India. 
491. 
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INDUSTRIAL ACCIDENTS-

See " ACCIDENTS." 

IXDUSTRY(IES)-

Question re-

Advancement of the glass --in India. 316. 

Effect of the new cotton duties on the handloom --. 292. 

INI.JAND STEAM VESSELS (AMENDMENT) BILL-

See" BILL(S)." 

INQUIRY (IES)-

(~ue t on re report of --into the incidents at Peshawar. 480-81. 

INSANITY-

Question re reported --of a prisoner under solitary confinement_ 
659-60. 

INSOLVENCY LAW (AMENDMENT·) BILL-

See" BILL(S)." 

INSTITUTIONS-

Question re air craft training --in India. 547. 

INTEREST-

Question re utilizati{ln of unclaimed --on Government Securities. 
232. 

INTERMEDIATE CLASS-

Question re overcrowding of third and --carriages on the North-
Western Railway. 408-09. 

INTERNEES-

Question re interviews with ordinance --. 235. 

ISTIMRARDAR-

Question re-

Complaint against the --of Pisangan. 526-27, 528-29, ~ 

531-32. 

Exaction of money from his tenants by the --of Pisangan. 
525-26. 

Extortion of arbitrary cesses from tenants by the --of Pisangan. 
530-31. 

Help rendered to --of Pisangan by Mr. P. B. Joshi, Assistant 
Superintendent of Education, Ajmer-Merwara. 515. 

Land rent demanded by the --of Pisangan. 531. 
Non-acceptance of a telegram of complaint against the --of 
Pisangan. 529-30. 

ISTIMRARI AREA-
Question re voters in the Pisangan --for Members of the Legislative 
Assembly. 535. 
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I 

JAIL-

Questionre flogging in the Peshawar --. 382-83. 

J.AKHAL-

Question 1'e opening of a Broad Gauge Railway between --and Sirsa. 
286. 

JAWAHAR KHAN, BABu-

Question re-

Allegations against --, officiating Assistant Manager, Govern-
ment of India Press, Simla. 551. 

Number of employees of different communities in the Government 
of India Press, Simla, recruited during the time of --, officiat-
ing Assistant Manager. 550. 

JAY AKAR, MR. M. R.-

Congratulations by --to Maulvi Muhammad Yakub on his election as 
President of the Legislative Assembly. 31. 

Hindu Gains of Learning Bill-. 

Motion to consider. 428-34, 437,  439. 

Consideration of clause 3. 463. 

Motion to pass. 464. 

Motion for Adjournment re treatment received by two Congress 
volunteers from the police in Simla. 557. 

Motion to reduce Demand for Supplementary Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 156, 163-73, 182, 
200,  201. 

Nomination of --to the Panel of Chairmen. 41. 

Point of order whether a discussion of the Simon Commission's Report 
is in order on a Demand for Supplementary Grant for the expenses 
of the Round Table Conference under " Miscellaneous ". 49, 51. 

(~ue t on (Supplementary) re-

Agenda for the Round Table Conference. 278-79. 

Ordinance against picketing foreign cloth shops. 412. 

JEHANGIR, SIR COWASJI-

Hindu Gains of Learning Bill-

Motions to consider and to circulate. 418,  449. 

Motion for Adjonrnment re firing into and violation of the sanctity of 
the Sis-Ganj Gurudwara at Delhi. 563. . 

Motion to reduce Demand for Supplementary Gram for "Miscel-
laneous " re inadequate and UDBatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 135-37, 215. 
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J ~~( , SIR COWASJI-contd. 

Point of order whether a discussion of the Simon Commission's Report 
is in order on a Demand for Supplementary Grant for the expenses 
of the Round Table Conference under" Miscellaneous ". 50. 

(~ue t on re Ordinance against picketing foreign cloth shops. 411-
12. 

Question (Supplementary) re action against Congress volunteers 
walking on the Mall, Simla. 608. 

Resolution re termination of contract of the Assam Bengal Railway. 
376, 687. 

JINNAH, MR. M. A.-

Congratulations by --to Maulvi Muhammad Yakub on his election 
as President of the Legislative Assembly. 31. 

l\iotion to reduce Demand for Supplementary Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 59-62, 65,  66, 94, 
95, 111, 120,  136, 142,161, 165, IB9;180, 181, 193, 200, 201, 218. 

Nomination of --to the P"ttl'le'l. -of Chainnen. 41. 

Point of order whether a discussion of the Simon Commission's Report 
if> in order on a Demand for a Supplementary Grant for the expenses 
of the Round Table Conference uuder " Miscellaneous". 46, 49-50, 
51,52. 
Question (Supplementary) re disturbance at Peshawar. 274-75. 

JOSHI, MR. P. B.-

Question re-
Grievances of Muslims against --, Assistant Superintendent of 
Education, Ajmer-Merwara. 513. 

Help rendered to the Istimrardar of Pisangan by --, Assistant 
Superintendent of Education, Ajmer-Merwara. 515. 

Visits paid to schools by --, Assistant Superintendent of Educa-
tio-n, Ajmer-Merwara. 516. 

x 
KAIROT-

(~lle t on re seIzure and destruction of food by the police at 
534. 

KALKA-SIMLA RAILWAY-

See " RAIlj WAY (S) . " 

KANGRA-VALLEY RAILWAY-

See" RAILWAY(S)." 

KARTAR SJNGH, SARDARr-

Motion for Adjournment re firing into and violation of the sanctity of 
theSis-Gsnj Gurudwa'l'a at Delhi. 564-'66. 
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KllAJAULI-

,Question re waiting room. at..,.--. . ~ . 

KH.Al;{AGPUR-

Question re--":" 

57 

Grievaneesof" A "Grade apprentiGel> at the --Railw8S' Work" 
sllOpR.-320-21. ' . 

Pay and accomJD04ation of Indian app~ent e  at the --Rail-
way W orkshops. 19~2 . 

Recruitment of Indians as " Charge Hands" in the --Railway 
Workshops. 322-23. 

Revision of rules for apprentices at .the --Railway Workshops. 
323-24. 

Safeguarding of the interests of Indi.m apprentices in the --
Raih,ay Workshops. 318-19. 
8uhsistence allowances paid to apprentice'> in the --Railwa:", 
W ol'kshopA. 322. -

'rrRining of apprentices at the --Rafiway Workshops. 32] 

KIKABIIAI ~ , ::\IR.-

Motion to reduce Demand for Supplementary Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions and recom.-
mendations of the Indian Statutory COmplission. 183-84. 

~O ~ 

Question re restrictions on the use of the Mall, --. 304-05. 

KOREISHI, MR. A. 0.-

Oath of Office. 2. 

L.AC CESS BILL-

L 

See" Indian --" under" BILL(S)." 

LADY HARDINGE MEDICAL COLLEGE-

Question t"lJ-

Appointment of Muslims to the --and Hospital, New DeIm. 
520. 

Discharge of a Muslim girl student from the --New Delhi. 
496. ' 

Discouragemen.t of Muslim students at the --New Delhi. 520. 
21. ' 

Ill-health of K. Fatima, a ~ u l  girl student at ;the --New 
Delhi. 521-22. . . '. ' 

Number of :Muslim students and staff in the --~  Hospital 
New Delhi. 495. .  • 

Number of Musliml:i and non-Muslims ill the --and Hospital-
New Delhi. 519-20. .  ' 

Number of 8tudt'/ll.t$ di.l!charged £rom the --, New Delhi. 496. 
Lll CP:B(LA) 
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} .. AHIRI CHAUDHURY, MR. D. K.-

Motion for Adjournment re firing into and violation of the sanctity of, 
the Sis-Ganj Gurudwara at Delhi. 563. 

2'Iotion to reduce Demand for Supplementary Grant for ~' el

laneous " re inadequate and unsatisfactOJ-Y suggestions and recom-
mendations of the Indian Statutory C6mD1ission, 210-13. 

Question (Supplementary) re treatment received by two Congress 
yolunteersfrom the Police in Sitnla.'608. ' 

I .. AHORB-

ue ~ on re-

Discontinuance of summer coneessiontickets from --to Simla. 
553-54. 

Membership of the Cant(!)llment Board, --' ; of a lessee of canton-
ment land. 326. 

LAMB. 1\IR. W. S.-'-

Discussion of the report of the Public Accounts Committee. 20-21. 

LAK]) (S)-

Question re-

Denial of --to ex-service sepoys of ,Merwara. 403. 

--' rent demanded by the Istimrardar of Pisangan. 531. 

l\lembership of the Cantonment Board, Lahore, of a lessee ofcari-
, topment -, -. i 326. 

Vacant pieces of --in New Delhi. 509. 

LAND REVENlTE-

Question re-

Distribution br Government officials of leaflrts on the Salt·tax 
and --. 290-91. 

nemission of --intlie Northc'West Frontier Proyince. 418-
19. 

Unfair statements in leaflets about the hurden of --. 2~1. 

IJANDING GROUNDs---. 

Question re use of Indian --by a foreign air Sl:'rYice. 414-1;3. 

LA1'HIS-

QUl'stion re dispersion with....o----:-of non·vielent citizens. 301-02. 

LAW DEGREES-
4 ~ , '  ' • 

Question re --recognised by the Allahabad High Court. 413. 

) .. AWLESSNESS-

Uesolution re outbreak of --at Dacca. 567 -98. 
. I: .:!" 

LEAD- ,I 



INDEX TO'LEGISLATIVE ASSEMBLY DEBATES. 

LE.AFLETS-

Question re-
. ' J' 

'Distribution by Government offiClals.of -,-, on the saIt-tax and 
land revenue. 290-91. 

n a r' t~te 'ent' n --about the burden of laUd re ~nue. 291. 

LEAVE--

Question re --applied for, by the, employees of the Government of 
India Press, Simla. 548-49. 

LEG ISLA TIVE ASSEl\fBL Y-

Address by His Excellency the Viceroy to, the:M:embers of the Council 
of State and the --, 33-40. 

l\:Iessage from His Excellency the Viceroy and Governor General 
approving of the election of :M:aulvi Muhammad Yakub as President 
of the --. 30. 

Mt;:ssage from His Excellency the Viceroy and G(\vernor General signi-
, fying his approval of t ~ election of Sir HariSingh Gour as Deputy 
President of the --. 151. 

Question re-

Members of the --appointed to the Central a ~ n  Inquiry 
Committee. 402-03. 

Voters iIi the PisangaIi Istimrari area: for l\lembers of the --, 
585. 

LEGISLATURE-

Question re-

Occupation by members' when the, --, is not sitting of houses 
provideq. for them in ,Simla. ,265-66, 

,Resignati()n of members. '()f ----:-,lUi a protest against repressive 
measures. 234. 

LESSEE-

Question re e er~ p of the Cantonment Board, Lahort>.of a --
of. cantonment land. 326. 

( )~' 

Question 1'e~ 
J; 

Contribution to the press of a --on martial law, by a military 
officer. 415-16. 

Refusal of postmen in Bengal to deliver ,~ to untouchables. 
475. 

LETTER BOXES-

,,~ue t n rc-

Hours of clearance of --in Colaba. 

Paucity of --in 'Simla. '.409. 

503. 



LIBRARY-

Question re-

Exclusion of u a J, .a~n  r ~ the Coun.cil of the Imperial 
--', Calcutta. 252. ' . 

NOJ.l.-employmen.t of u~, mmadans " ~ p~r al , -, Calcutta. 
250-52 .. 1 "" 

~

Questionl'e fire 'arms confiscated and ~ ~an elled in the North-West 
Frontier Province. 382. 

LIGHTS-

Question re pl'()vision of el~ tr  --and fans in the a ~~, from 
Dohad to l\Iuttra. 412-13. 

\JILLOOAH-

(~ue t on re hOl1Sing: conditions of workmen at -, -'. 286. 

LINO. SECTION-

Q.uestion re el;rtplgyees pf different comnlUnities in --andMillw. sec-
tion of the' G'o,;ernment' of India P..t;ess, Simla. 551·52. 

IJITERACY-

Ql1estion 1'e percentage of --amongst different communities. 332. 

LO(;O. FOREMEN-
t~ e t Oll re appointment of IndillllS al;! --, Yard Controllers, Station 
Superintendents on the Great Indian Peninsula ~ l a . 552-
-n 
ai), 

LOSSES-

Question re·-
--on the Assam Bengal Railway. '303-04. 
Reported --on the Posts aDd Telegraphs Department. 397. 
Setting. off of -' - against profits for income-tax purposes. 310-
11. 

IJUCKNOW-

ue t nre~ 

Alleged assault by police of women and children in Calcutta, 
Bombay, --, etc" in dealing with the Congress. l:~ a~. 
546-47. ' ~". 

Grievances of employees in the --Division of the East Indian 
llailway. 423. ' 

LUCKNOW·JAlTNPORE RAITjWAY-

. See" RAILWAY(S)." 

LllGGAGE-
QUf'Rtion re-
Maximum penalty in respect of exces.'l --carried by a raihray 
passenger. 537. 
Penalty payable for carryiQg unhooked -. -. . 502. 
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MADRAS-

Question re-

61 

Appointment of appraisers in the Customs Department at' --. 
'292:90. ' 

Appoiutment of l\l)lhammadaus as Supcrintcr.dcllL A Post Offices 
iii -' '-. 269-m.' 

Cteric81 establishment of t ~ orre~onde . e bepkrtment of the 
--General Post Office. 485-86. 

Clerical establishment of the Foreign M6ney0rder e )~r t1nent 
in the -,-e ~ral Post O ~ 488-84. 

Clerical establishment of the High Court Buildings Post Otfie>e 
at --. 403. ' 

Clerical elStablilShment of the Millt Building/"} Post Office at --. 
483; . 

Communal dilScriminatioll in the appointment 0"£ ~uper ntendent  
of Post Offices in --. 229~ .. "  .  . 

Congested quarters of the General Post UfficeBuiltliJigs at ~. 
486-87. 

Halt of the Grand Trunk Express at stations between ~ ada 
and -'-'. 489.' ' ' 

Late arrival of the Grand Trunk Express at the Central Station, 
--. 488·89. 

P8\'-of PreyenHve Oftieel'sof the --customs ~p,11:t e t. 
657-58. 

Postal offidals doing foreign mail sortillg wOl'k at --. ' :~. 

Running of a through train between Deihl and --. 489-90. 

System of audit in clothing factoril:'s in Shahjalianjmr and --; . 
522-24. 

UlllSuitable quarters of th!, .Mint Buildings Post Office at --. 
, 486. 

MADRAS Crry-
Question re compensatory allowance for postai empIQ)'ees in -. 
482-83. 

MADRAS AND SOUTHERN MAHRATTA RAILWAY-

See" RAILWAY(S) " 

. J.LW.ISTR.A.TE{S)-

Question t'e--

Appointment'n,f 'Nei{.<;liry·Officer and -,--, .Ajli1l'r., 534. 

_ --and reveiillc officers in Ajmer-Merwarll. 5ll5, 

-l\lAGRA-

Questibn re wretched o r'd~ onO  tlie -' -' -Pcii office. 461.. 
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MAHESHPtJRI, ~ . GOSW Al\1I-

Oath of Office. 41. 

MAIL(S)-

Question re-

Carriage of --between Northern and Southern India by the 
through railway route. 491. 

Conveyance of --by Garrage (Calcutta), Limited. . 398. 

Postal officials doing foreign --. sorting work at Madras. ~ 
85. 

MALADMINISTRATION-

Question 1'e --of Education Department in Ajmer-Merwara. 516. 

MALL, THE-

Question re-

Action against Congress volunteers walking on --, Simla. 
604-09. 

Restrictions on the use of --, Kohat. 304-05. 

MAMA, KHAN BAHADUR, A. H.-

Oath of Office. 1. 

Question re translation and distribution of the Indian Central Com-
mittee's Report. 330-31. 

:MARTIAL LA W-

Question 1'e contribution to the Press of a letter on --by a milital'7 
officer. 415-16. 

MECHANICAL TRANSPORT-,-

.Bee " l~ O  ". 

MEDICAL ATTENDANCE-

Question 1'e-

--for Government servants in Simla and Delhi. 409-10. 

--on Government employees in Simla. 505,506. 

MEDICAL COLLilGE-

See" COLLEGE (S) ". 

MEMORIAL (S)-

Question 1'e-

--from the clerical staff of the office of the Director Generalof 
Posts and Telegraphs. 673-74. 

-. - from the office of the Director-General, Indian Medical Ser-
vice and other Attached offices. 425-26. 

MERWARA-

Question ,'e denial of land to ex-service,sepoys of -.-. 403. 
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MESSAGE (S)-

--from His Excellency the Viceroy and Governor General approv-
ing of the election of Maulvi Muhammad Yakub as President of 
the Legislative Assembly. 30. 

--from His Excellency the Viceroy and Governor General signify-
ing his approval of the election of Sir Hari Singh Gour, as Deputy 
President of the Legislative Assembly. 151. 

MIGRATORY SCHOOL-

. See "SCHOOL(S) ". 

~ O  STAFF-

Question re education of the children of the --of the Government 
of India. 303. 

MILITARY-

Question re-

Compensation for innocent victims of recent disturbances and 
recognition of services of Police and --. 286-87. 

Siege of Dehra Ismail Khan by the Police and --. 408. 

MILITARY ACCOUNTANT GENERAL-

Question re transfer to Divisional offices of clerks and accountants in 
--'s office. 672-73. 

MILITARY ASSISTANT SURGEON(S)-

See" ASSISTANT SURGEON(S} ". 

MILITARY CHIEF CLERK-

See" CHIEF CLERK ". 

MILITARY ENGINEERING SERVICE-

Question re confirmation of sub-overseers and Sub-Divisional Officers 
in the --. 326. . 

MILIT ARY OFFICER-

Question re cOlltrilmtir!ll to the Press of a letter on martial law by a 
-. 415-16. 

~::  l . l~  EXA)IINATION-

See" EXA1I1NATIOK(S) ". 

MINORITY COl\IMUKITIFJS-

Question I'e calididates from -'-appointed to the ·Indian Railway 
Service of Enghlecrs and the Indian Service of Engineers. 333. 

. . 
MINT BUILDINGS POST. OFFICE-

Question re-

Clerical establishmetlt of th!' --at Madras. 483. 

Unsliitable quarters of the --at Madras.' 486. 
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MISCELLANilOUS-

''l>emand for Supplementary Grant. '9,42. 

Motion to reduce Demand for Supplementary Grant for _' -I" --" 

, re--

Failure to ereate ain atmosphere of peace and goodwill ,for the 
Round Table on eren~ fltld the inadequate 'and unsatisfactory 
recommendations made by the Simon Commission both from t ~ 

point of view of the country in general ahd, that of the Mttslinm 
in particular, which will be placed before the Round Table 
Conference. 128·33, 

Inadequate and unsatisfactory suggestiolL', and recommendations 
of the Indian Statutory Commission. 42·98, 100.149, 152·222. 

lfI8HA, Mn. B. 1\.-

Motion to reduce Demand for Supplementary Grants for" ellan~
OIlS " re inadequate and unsatisfactory suggestions and reC0lnmen-
·_tioos of tM Indian St&;tutory COIDI1lisslon. 73-75. 

Oath of Office. 1. 

~ on re-

Assaults on Satyagrahis by theilGlice. 233. 

Convictions u.nder the Srti.t ,Act, 233. 

Discontent and hardship caused by duties imposed under the 
Salt Act. 233. 

Redistribution of arl'a.~o  the Oriya-speakil\g ,peoples. ,406-07. 

Resignations of Ml'mhers of Ill'g'islatnrt's as ft protest ~ a n t N-
pressiYe measures. 234. ' 

MITCHELI1, MR. D. G.-

Mussalman Wakf Validating (Amendment) Bi1l-

Consideration of clause 1. 469. 

MITRA, MR. S. ('.-

Question re-

Abolition of the post of Establishment Ofticer" Army Depart-
ment. 504,  505. ' 

Additional duties done by the peons of the Gowrnment of India 
Press, Simla. 549. ' 

Air craft training institutions in India. 547, 

,~t on  against Babu Jawahar Khan, Officiating Assistant 
Manager, Government of India Press, Simla. 551. 

Alleged assault by police of women and children in Caleutta, 
Bombay, Lucknow, etc., in dealing with the CoIigress tnove-
ment. 54647. 

Antnesty for ()olitical prisoners. 240. 

Anticipa.ted extra -expenditure and fall in revenue B.S-a result of 
the Congress movement. 547. ' 



MITHA, lVlR. S. C.-corl;td. 

Question re-contd. 

Appointment of accountants on railways. 496-97. 

Appointment of apprentices on ~ e Great Indian Peninsula Rail-
wtfj. 553. 

Appointment ofbusine;-;smen to gazetted posts and to committees, 
commissions, etc. ;;:16-37. 

Appointment of re tor ~neral of· Archreology. 242. 

Appointment of Indians as Loco-Foremt>n, Yard Controllers, 
Station Superintendents on the Great Indian Peninsula Rail. 
way. 552-53. 

A:l'rests under Ordinance No.1 of 1930. 234. 

Assignment of policies under the Postal Insuranct> Fund. 503-04:. 

Carrying of heavy bundles by the peons of the Government of 
India Press, Simla. 549. 

Cases of firing on demonstrators. 237-39. 

Cashiers in Government of India offices. 539. 

Oheckin.g .9f aooounts of branehes iii Army Headquarter's. 507. 

Clerical establishments of the India Office and office of the High 
Commissioner for India. 4'9-500. 

Coal-tarring of Baird Road, New Delhi. 509. 

Communal representation in the Government of Iildia Offices. 
499. 

Condonation of a break in s(,l"yiee for pension. 501-02. 

ConstrUction of a road between New Delhi and Ramjas and Tibbia 
Colleges. 538. 

Criminal suits filed by the New Delhi Municipality against resi-
dents and shopkeepers in New Delhi. 504. 

Date of the move of Government of India offices from New Delhi 
to Simla. 507-08. 

Detention of attached and subordinate offices in New Delhi. 508. 

Detention of Mahatma Gandhi. 239-40. 

Direct r{'cruitment of clerical sta.if of certain office". 509-10. 

Directory of Gazetted. Officers of· the Government of India. 503. 

Discharge of a clerk by the trustees of the Indian Museum, Cal-
cutta. 229-30. 

Discrepancies found in His Excellency the Viceroy';,; Press. 550. 

Distribution Of tilE' mOhey paid by thE' Iridian RaHway Confer-
en~ AlHK)ciation tQ employees of the Government of Ifldia Press, 
Simla. 54 7 -48. 

Employees of different com:mlUlities-in Lino an,d :Mono sections of 
the Government of india Pres.'!, Simla. 551-52. 
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MITRA, )IH. S. C.-contd. 

Question rc--<'ontd. 

Excessive work at the Government of India Press. op EmpiTe 
Day. 552. , 

ilxtensions of service granted to ArchlllOlogical Officers. 242. 

Gradation lists for the printing and ,clerical sections of the Gov-
ernment of India Press, Simla. 549. 

Grant of house-rent and Secretariat rates of pa.y to clerks of 
Army Headquarters. 504, 

Grieyances of " A" Grade apprentices at Kharagpur Railway 
Workshops. 320-21. . 

GUlll used on envelopes nlade by the Security Printing Prell8, 
Nasik. ;)37. 

Holding of· all higher appointments in the Government of India, 
Press, Simla, by Muhammadans, 549. 

Hours of elearflllce of letter boxes in C·olaba. 503. 

Indianisation of the· superior staff of the Imperial Bank of India. 
491. 

Installation of the flush system in all residences in New Delhi. 
508-09 .. 

Interviews with Ordinance Internees. 235,.' 

Introduction of a provident fund for press employees and amal-
,gamation of certain Government Presses. 550. 

Lack of unorthodox Hindu tiffin room in the Civil Secretariat 
Buildings at Simla. . 539-40. 

Laying on the table of full replies to qU('stionl:\ to which ad interim 
replies are given in the first instance. 540-41. 

Leave applied for by the employees of· the Government of India 
Press, Simla. 548-49. 

Loss of revenue on th!' Kalka-Simla Railway due to private road 
motor competition. 538-39. 

Low standard of Arcilll'ological Reports. 241-42. 

Maximum penalty in re8pect of excess luggage carried.'by a raU· 
way passenger. 537. 

Medical attendance on Government employees in. Simla. 505, 506. 

Migratory school for Simla and New Delhi. 539 . 

.. l\Iurabit " paint and varnishes. 475-77. 

~e paper  and Presses required to furnish security. 236. 

Newspapers, etc., required to furnish security under the Pres& 
Ordinance. 541-46. 

~e paper  supplied to political prisoners. 235. 
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MH'R.A, l\IR. 8. U.-contd. 

~ue t on re-contd. 

•  • r 

Number of employees of different communities in the Government 
. of India Press, Simla, recruited during the time of Babu 
Jawahar Khan, officiating Assistant 1\lanager. 550. 

Ownership of salt at Dhara:sana. 475,. 

Pay and accommodation of Indian apprentices at The Kharagpur 
Railway Workshops. 319-20. 

Pay of improvers in the Bengal Xagpur Railway Workshops. 
322. 

Pay of mechanical transport and supply and transport clerks. 
500-01. 

Penalty payable for carrying unbooked luggage. 502. 

Probationary period for candidates for the Staff Selection Board 
examination in 1920. 511-12. 

Promotions in the Government of India Press, Simla. 551. 

Prosecutions for recent political offences .. 236-37. 

Pro\·ision of a water pipe. on the platform of the Simla railway 
. station. 538. 

Provision of a zoo and llluseum in New Delhi. 506-07. 

Provision of additional accommodation in New Delhi for Army 
Headquarters offices. 504. . 

Provision of shower baths in Government quarters in New Delhi. 
508. 

Quarters and house rent for the peons of .the Government of India 
offices. ;j4R. 

nacial discrimination in the issue of passes on the Bang&). Nagpur 
Railway. 319. .  . 

Uecruitment of Indians as "'Charge Hands " in the Kharagplll' 
Railway Workshops. 322-23. 

Reduction of the pay of the Head l~  of the Indian Museum, 
Calcutta. 227-29. 

Refusal of permission to Ghulam Kasim Khan. ex-Xawab of Tank 
to reside in the North-West Frontier Province. 487-88.' 

Refusal of postmen ill Bengal to deli wr letters to untonchables. 
475. 

Republication of Moore's" Family Medicine". 537. 

Results of the last ministerial hranch rxaminatioll of the u l ~ 
Service Commission. 510.' . 

Revenues of the Indian MU!?eUIU, Calcutta.. 22 ~2 . 

Revision of rules for apprentices at the KharaJ!PHr Railway Work-
sbops.323-24. ; . 



ltlTRA, MR. S. C.-concld. 

Question re--concld. 

~ll e l1ard n  of the inU\rests of Indian appr,entices'in,the Kharll.g-
pUr Railway Workshops. '318-19. 

:Service for pension of the Assistant Curator, Ar,chreological S€c-
tion. Indian Museum. 213. 

Shortage of residential quarters in New Delh;. 50li. 
Staff Selection Boat'd examination of 1920. 511. 

Subsistence allowances paid to apprentices in the Kharagpur 
Railway Workshops: 322. 

'fender for paint remover accepted by the Indian Stores Depart-
ment. 497-99. 

Tender for red paint accepted by the Indian Stores Department. 
~1. '. 

'renders for white l~ad. 477;79. 

Training of apprentices at the Kharagpur Railway W or o~. 
321.' ' 

Withholding of telegrams addressed to the Bengal Provincial 
Congress Committee. 240. 
Yaeailt pir-eefi of land in New Delhi. 509. 

!Question (Supplementary) re restoration of stipends of members .f 
the Camatic family. 297. 

)(ITTi:ai THE HONOURABLE SIR BROJENDRA-

Hindu Gains of Learuing Bill--

Motions to consider arid to circulate. 457-59. 
Consiueration of clause 3. 461. 

, tIindU Widows' Right of Inheritance Bill-

Motion to refer to ~el('. t Committee. 471, 47,2. 

Mont, }IR. H. P.-
Motion to reduce Derna,nd for Supplementary Grant for" Miscellane.-
ous " re inadeqnate and unsatisfactory suggestions and recommen-
dations of the Indian Statutory Commission. 160-63, 200. 

u~ t on (Supplementary) re Ordinances against p et ~  foreign 
cloth shops. 412. 

MONEY-

Question re distribution of the --paid by the Indian Railway Con-
ference Association to employees of the Government jjf ~d a Press, 
Simla. 547-48. 

MONEY ORDER(S)-
Question. t·e-

Clerical establishment of the Foreign --Department in the 
Madras General Post Office. 483-84. 

ta~  of -'-and postal facilities in tne'Digboi Thana. 402. 



INDEX TO LEGISLATIVE ~ .l 'r DljlB4ns. 

:MONO SECTION(S)-

Question I'e employees of different commu!},ities in Li.no and ~ of 
, ihe GQvcrnnient of India ~te ,. Simla. 551-52. 

JrI00RE-

~t o~ re repubHcation of -.,-'s " Family Medicine". 531. 

MOORE, MR. ARTHUR-

Demanu for' Supplementary Grant in respeet of "Home ,pepllrt.-
ment". 7. '  "  " . 

Motion for adjournment re continuation: o .,~ re 'e ea ure  in the 
North-West Frontier Province. 339. 

ue t o~ re cownenfl8tiOOl for innocent vic#1ll.S ,Qf r-ecent rustwbances 
, an(1 recognition of services of police an4,m.ilitary. 2 ~ . 

Resolution re-

FormulatiQu of a scheme of el o el:n~l .t for. India and release 
of politic-al prisoners. 647. 

Railway accidents. 620. 

Termination of the contract of the Assam Bengal Railway. 692, 
693. 

MOTION :F'OR JO ~l ~

See" ADJOURNl\IENT (S)." 

MOTOHS-

Question re loss of revenue on the 'Kalka-Simlit Railway due to private' 
road --competition., 538-39. ' 

MOVE-

Question re date of the --of Government of India Offices from New 
Delhi to Simla. 507-08. ' 

MUHAMMADAN (S)-

Question re-

Appointment, of ~ as Superintendents of Pos't Offices in 
l J,~d,r~ . 269-70. 

Appointment of --to the staff of 'the Zoological Survey of 
India. 2.~ 2. ' 

~ lu ~n of --. from the Couooil of the Imperial Library, 
Calcutta. '252. 

llolding of all.hiffher appo1nt ~nt  in the Governnrent of India 
Press, Simla, by --. 54.9. 

Incl'<>ased employment of --on the North Western Railway. 
324-25; 

NOIl-employm<>nt of --in the Imperial Lfbrary, Calcutta. 
250-52. 

Sfe also" Ml'SI1IM(S) " and" MUSSALl\JAN(S)!' 
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~ 1n,J ~J, MR. SARADINDU--
,: l\{otion to reduce Demand for Supplementary Grant for "Miscel-

laneous " re imtdequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 207-10. '.' 

QUestion re illVidwus· distinctions amongst examinees fot selection 
grade posts in the Posts ami Telegraphs Department. 405-06. 

Resolution re outbreak of lawlessness at Dacca. 581-.84. 

MUNICIP AL COMMISSIONER( S)-

See" COMlVIISSIONER(S)." 

!lfL"NICIP .dLITY (IES)-

Qnestion foe qualifications for posts of Health Officers ofimportaLt 
ports and --in India. ;'53. ' 

~ , MR. JEHANGIR K.-

Resolution re outbreak of lawlessness at Dacca .. 596. 

llUI\SIF(S)-

Question re fees charged in the court of the Honorary --of Pisan-
gan. 532. 

MURABIT-

Question re " --" paint and varnish. 475-77. 

MURDER(S)-

Question re --of a wOman in Ajmer. 533-34. 

lIUH.'.ITZA SAIlEB BARADUR. MAUl.VI SAITID-

Motion for Adjournment re continuation of repressiw measures in 
the NOl·th-West Frontier Province. 340. 

Qlw;;tion re-

.Appointment", iIi" the office of the Chief Controller of Stores, 
Indian Stores Department. 663-65. 

('laims of existing qualified candidates to vacancies in the Sec-
retariat and Attached Offices. 661-662. 

Difference in treatment between' departmental and. non-depart-
mr-ntal candidate>; for appointments in the 'Government of 
India e re~:r at, 663. 

Flogging of prisoners in Ppshawar .Tail. 665. 

Recruitment of Muslims to the GOvernment of India Secretariat 
and Attached Offices. 662-63. '. 

Refonns for the ort ~ e t r lllt er Province. 665-71. 
Question (Su!l!llpmpntary) 1'1' rl' tor~t on of stipend!'! of members of 
.the Carnatic family. 267. 

MUSEUM (S)-

Question re-
Discharge of a clprk by the trustees of the lndian --, al~utta. 
229-30. . 
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l\WSilUM (S) ontd~ 

Question r·e-contd. 

Provision of a zoo and --in New Delhi. 506-07. 

7i 

Reduction of the pay of tbe Head Clerk of the Indian --, 
Calcutta. 227-29. 

I{e"enues of the Indian ---, Calcutta. 226-27. 

Service for pension of the Assistant Curator, Archreological See-
tion, Indian --. 243. 

MUSLI.M(S)-

}Iotion to reduce Demand for ~l pple entar  Grant for" Miscellane-
OUi{ " re failure to create an atmosphere of peaee and goodwill for 
the Round Table Conference and the inadequate and unsatisfactory 
recomnwudations mltde by till:' Simon Commission bothfram the 
point of ,"ie,,, of the ou tr~' in general and that of the --in 
particular, which will be placed before the Round Table Conference. 
128-33. 

Question re-

Appointment of --ill the office of the Chief Controller of 
Stm'pl{, Indian Stores Department. 664-65. ' 

Appointment of --to the Lady HaTdinge Medic81 College and 
Hospital, New Delhi. 520. 

Appointment of --to the office of the Private Secretary to the 
Viceroy. 491-92. . .. 

Discharge of a --gid student from the Laqy Hardinge Medical 
College, Xew Delhi. 496. 

Discouragement of --stUdents at t ~ Lady Hardinge Medical 
College, New Delhi. 520-2l. 

. Grievances of --against Mr. P. B. Joshi, Assistant Superin-

.  . tendent of :EduGHtion, Ajmer-Merwara. 513. 

Ill-health of K. Fatima, a --girl student at the Lady HardingI' 
Medical College, Xew Delhi. 521-22. . 

Number of _. - and non---in the. ~ad ard n e Medical 
College and Hospital, New Delhi: 519-20. 

Number of --students and staff in the Lad," Hardin ... e l\Ierlical . . ~ 

College and HOSpItal, New Delhi.. 495 . 
. , au ~  of --teachers in Ajmer-M:erwara. . 12~1 . 

Recruitment of --to the Government of India Srcretariat and 
Attacht"d Offices. 662-63. 

Sec also" l\HTIIAl\Il\IADAN(S) "and" l\ITTSSALMAN(S)." 

"MtrsSALMAN(S)-

Question "e re r~ t ent of --in tht" p%tal scrvie!' in the United 
Provinct"s. 420, 

See ~l o " l\fUHAl\IMADAN(S) " and "MUSLIM(S)." 

) t ~  WAKF VALIDA,TING (AMENDMENT) BILL-
.'.' Bee ','.BILL(S)."· .' 



MUTTRA-

Question re provision of electrIc lights and fa.l\S in t e~ l a  from 
Dohad to --. 412-1:3. 

NALDIII-

Question re del ~er e  r~  --post office. 394. 

NAND L.AL, DR.-
Benares HindJ University (Amendment) Bill-

Motion to cQD!>iger. 351 . 

. ll~)Jn a  CivilCeurts (Amend,ment) BiH-..: 
, , ' 

Motion'to consider. 349. 

Hindu Gains of Learn,ing Bill-

.Moti&ns to (lonsider and to circulate. 441-43, 448, 449, 452, 4M. 

Hindu Widows' Right of Inheritance Bill-

l\fotion to refer to Select Committee. 472. 

Indian Forest (AirJ.endment), Bil\-

Mptj,o),l to co1Uiider. 3.48. 

Motion for Adjournment I'e-

Dacoity in Akbarpura town. 678-79. 

Firing into aJ;ld ,: 1 t ~n o~t .e ~ anet t  of the Sig.,GaRj Gmull-
, wara at Delhi.' 561-64. 

Trcil-tment receil:oo l1y, two Congress Volunteel'sfrom the Poliett 
in Simla. 557-58. 

Motion to requce Demand for Supplementary Grant for " Miscellantt-
ous " re inadequa.te and unsatisfactorysu<ggestions, and recommenda-
tions of the IDdi8Jl Stiltut-ory Commission. 56-39. 

Mussalmans Wakf Validating (Amendment) Bill-

Consideration of clause l. 466, .6.7. 

Oath of Offi!!e.' i. 

Point of order that the House is not properly constituted because the 
Chai.ruuul., canDQt preside when the absence of the President is not 
real. 28., ' . 

Question re-

Appoint.ment to the Indian Service of Engineers of tu,d~,t  
the Thomason Civil Engineering College. 410-11. 

Arrest!> and convictions in connection with recent poIiticaldisturb-
ances. 417. '  .  ' 

Conveyance facilities between New and Old Delhi., ~ 

. ~a.r t  from .Doliee Serviee of Mr. GhuIl:lm ,~ pl an, 
Deputy Supermtendent of Police, Peshawar. ~2 . 
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NAND LAL, DB.-contd. 
QUEstion re-contd. 

Discontinuance of summer concession tickets from Lahore to 
Simla. 553-54. 

Medical attendance for Government servants in Simla and Delhi. 
409-10. 

Overcrowding of third and intermediate class carriages on the 
North Western Railway. 408-09. 

Paucity of letter boxes in Simla. 409. 
Siege of Dehra Ismail Khan by the police and military. 408. 

Question (Supplementary) r~ 
Agenda for the Round 'rable Conference. 279. 
Communal representation in the Government of India Offices. 

499. 
Deplorable sanitary conditions of Ajmer and Beawar due to lack 

.of Government grants. 494. 
Disturbance at Peshawar. 274. 
Establishment of Girls' High School at Peshawar. 388. 
Low degrees re('oguised by the Allahabad High Court. 413. 
Ordinance against picketing foreign cloth shops. 412. 
Prosecuti(Jns for rp.cent political offences. 237. 
Redistribution of areas of the Oriya speaking peoples. 407. 
Remission of land revenue in the North-West Frontier Province. 

419. ' 
Resolution re-

Outbreak of lawlessness .at Dacca. 580-81. 
Railway accidents. 614-17. 

NASIK-
Question re gum used on envelopes made by the Secmrity Printing 

Press, --. 537. 
NEEMUCH-

Question re absence of Mr. Angier from meetings of the Cantonment 
Board, --. 305-06. 

NEGOTIABLE INSTRUMENTS (SECOND AMENDMENT) BILL-
See" BILL(S)." 

NEHAL SINGH, MR..-
Oath of Office. 30. 
Question r~ 

Earning from different classes of passengers on the East Indian 
Railway. 332-33. 

LllOPB(LA) 
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NEHAL SINGH, MR.---contd. 

Question re----contd. 

Percentage of literacy amongst different communities. 332. 

Question (Supplementary) re treatment received by two congress 
volunteers from the Police in Simla. 604. 

NEOGY, MR. K. C.-

Motion to reduce Demand for Supplementary Grant for "Miscel-
laneous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 152-60, ISO, lSI, 
182. 

Question (Supplementary) re-

Action against Congress volunteers walking on the Mall, Simla. 
606,607. 

Treatment received by two congress volunteers from the Police 
in Simla. 602, 604. . 

Resolution re outbreak of lawlessness at Dacca. 567-69, 570-74, 590, 
593-97. 

NEW DEL.HI-

Question re-

Appointment of Muslims to the Lady Hardinge Medical College 
and Hospital, --. 520. 

Coal-tarring of Baird Road, --. 509. 

Construction of a road between --and Ramjas and Tibbia 
Colleges. 53S. 

Conveyance facilities between --and Old Delhi. 409. 

Criminal suits filed by the --Municipality against residents 
and shopkeepers in --. 504. 

Date of the move of Government of India offices from --to 
Simla. 507 -OS. 

Detention of Attached and subordinate offices in --. 50S. 

Discharge of a Muslim girl student from the Lady Hardinge 
Medical College, --. 496. 

Discouragement of Muslim students at the Lady Hardinge Medi-
cal College, --. 520-21. 

TIl-health of K. Fatima, a Muslim girl student at the ~ad  

Hardinge Medical College, --. 521-22. 

Installation of the flush system in all residences in --. 50S-09. 

Migratory school for Simla and --. 539. 

Number of Muslim students and staff in the Lady Hardinge Medi-
cal College and Hospital, --. 495. 

Number of Muslims and non-Muslims in the Lady Hal'dinge Medi-
cal College and Hospital, --. 519-20. 
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NEW DELHI-contd. 
Question re-contd. 

Number of students discharged from the Lady Hardinge Medical 
College, --. 496. 

Provision of a zoo and museum in --. 506-07. 
Provision of additional accommodation in -- for Army Head-

quarters offices. 504. 
Provision of shower baths in Government quarters in --. 508. 
Shortage of residential quarters in --. 506. 
Terminal tax on goods entering --. 284. 
Vacant pieces of land in --. 509. 

NEWSPAPER (S)-
Question re-

__ and Presses required to furnish security. 236. 
__ , etc., required to furnish security under the Press Ordi-

nance. 541-46. 
-- required to deposit security. 276. 
-- supplied to political prisoners. 235, 481. 

NOMINATION (S)-
-- for the election of the Deputy President. 70-72. 
-- to the Penal of Chairmen. 41. 

NON-VIOLENT CITIZENS-
See " CITIZENS." 

NORMAL SCHOOL, AJMER-
Question ·re results and teachers of the --. 516-17. 

NORTH-WEST FRONTIER PROVINCE-
Motion for Adjournment re continuation of repressive measures in 

the __ . 333-42. 0 

Question re-
Arrests for political offences in the --. 379. 
Arrests of members of political committees in the --. 380. 
Establishment of a high school for girls in the --. 418. 
Fire-arms confiscated and licences cancelled in the --. 382. 
Recruitment of heads of Departments in the North-West Frontier 

Province. 420. 
Reforms for the --. 665-71. 
Refusal of permission to Ghulam Kasim Khan, ex-Nawab of Tank, 

o to reside in the --. 487-88. 
Remission of land revenue in the --. 418-19. 
Reported wholesale arrests in the --. 479. 

Statement (laid on the table) by Sir Frank Noyce regarding appear-
ance of ('ouDsel in the Court of the Revenue Commissioner. 609-10. 



1tf 

NORTH WESTERN RAILWAY-

See" RAILWAY(S)." 

NORTHERN INDIA-

Question re carriage of mails between --and Southern India by the 
through railway route. 491. 

NOYCE, Sm FRANK-

Benares Hindu University (Amendment) Bill-

Motion lor leave to introduce. 41-42. 

Motion to consider. 350,  354, ~ . 

Motion to pass. 360. 

Motion for the election of Members to the Governing Body of the 
Indian Research Fund Association. 151-52. 

t)i!ltCIlJ!'llt (law on the table) by --r~ 

Appearance of Counsel in the court of the Revenue Commissioner, 
North-West Frontier Province, 609-10. 

Introduction of an elective element in the Peshawar Municipal 
Committee. 2. 

NURSES-

Question re special allowance paid to certain --in Burma. 416. 

o 
OATH OF OFFICE-

Aiyangar, Mr. C. V. Venkataramana. 27. 

Ayyar, Mr. N. A. Natesa. 1. 

Badri Narain,Mr. 1. 

Bajpai, Mr. G. S. 1. 

Bajpp,i, Mr. R. S. 1. 

Bhattacharya, Pandit B. P. 27. 

Bhore, The Honourable Sir Joseph. 1. 

Brij Kishore, Lala. 30. 

Budh Perkash, Mr. 1. 

Buss, Mr. L. C. 1. 

Chuni Lal, Pandit. 1. 

Dutt, Mr. G. S. 2. 

Dwe, U. 1. 

Koreishi, Mr. A. O. 2. 

Mahe8hpuri, lrir. Goswami. 41. 

Mama, Khan Bahadur A. H.I. 

Misra, }fl'. B. N. 1. 



OATH OF OFFICE-contd. 

Nand Lal, Dr. 1. 
Nehal Singh, Mr. 30. 
Panna Lal, Rai Bahadur Lala. 1. 
Patil, Rao Bahadur D. R. 1. 

Pillai, Mr. A. A. 2. 
Raghuber Singh, Mr. 1. 
Ramji, Rao Sahib B. 1. 
Ranga, Mr. N. G. 1. 
Ranmalsinhji', Sardar J. 1. 
Sahi, Mr. Lal Narendra Pratap. 1. 
Sams, Mr. H. A. 1. 
Sen, Mr. S. C. 99. 
Sen, Mr. U. N. 27. 
Sorley, Mr. H. T. 27. 
Stodart, Mr. J. C. 2. 

Studd, Mr. E. 1. 
Tin Tiit, Mr. 1. 
Turner, Mr. A. C. 2. 

OFFENCES-

Question re--

7'1'; 

Arrests of political --in the North-West Frontier Province. 
379. 

Prosecutions for recent political --. 236-37. 

OFFICERS-

Question re directory of gazetted --of the Government of india. 
503. 

OFFICIALS-

Question re grants made to recreation clubs of postal and telegraph 
-. 399-400. 

OlL-

<ftieStiou 1'e revenue derived from' petrol a.nd -.-in As8am. 402. 

OPIUM INQUIRY-

-Q"uestion re "--. 2si 
OPIUM SMOKING-

Question re prohibition of --. 2 1~ 2. 

ORDINANCE(S)-

Question re--

Newspapers, etc., required to furnish security under tl1e Press 
.-. 541-46. 

--against picketing foreign cloth shops. 11 ~ . 
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ORDINANCE INTERNEES--

Question re interviews with --. 235. 

ORDINANCE NO. I OF 1930-

Question re arrests under --. 234. 

ORDINANCE NO. III OF 1930-

Question re legality of --. 494-95. 

ORIYA-SPEAKING PEOPLES-

Question re redistribution of areas of the --. 406-07. 

0Vl11WROWDING-

Question re--

--of third and intermediate class carriages on the North Weitt-
ern Railway. 408-09. 

--of third class carriages. .314-15. 

--of third class carriages on the Madras and Southern Mah-
ratta Railway. 290. 

--of through third class carriages by Indian sepoys. 490. 

OVERSEERS-

Question re ruffianly attacks on --, postmen and runners. 400-01. 

p 

PACKAGES--

Resolution re Convention concerning the marking of weight on heavy 
--transported by vessels. 365. 

PADDY-

Question re prices Obtaining for --and quantities exported and 
imported. 287-89. 

P.AINT(S)-

Question re--

•• Murabit " --and varnish. 475-77. 

Tender for --remover accepted by the Indian Stores Depart-
ment. 497-99. 

Tender for red --accepted by the Indian Stores Department. 
497. .  . 

PANEL OF CHAIRMEN-

Nominations to the --. 41. 

PANNA LAL, LALA RAJ BAHADUR-

Oath of Office. 1. 

Question re--
Action against on re~ volunteers walking on the :Mall, Simla. 
604-09. 
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F ANNA LAL, LALA RAl BAHADUR-contd. 

Question re--contd. 

Advancement of the glass industry in India. 316. 

Appointment of Ad-visory Boards of civilians in cantonments. 
331. 

Appointment of Assistant Secretaries in cantonments. 330. 

Appointment of Indians as Assistant Storekeepers in arsenaLs. 
317-18. 

Appointments and promotions on the Eastern Bengal Railway. 
316-17. 

Ban by Persia on the import of Indian goods. 324. 

Complicated income-tax returns. 308. 

Confirmation of sub -overseers and Sub-Divisional Officers in the 
Military Engineering Service. 326. 

Conservancy tax in Cawnpore Cantonment. 327. 

Demolition of a temple in Hissar. 677-78. 

Determination of assessable income. 309. 

Determination of the profits of petty traders for income-tax pur-
poses. 309-10. 

Disabilities of business men under the Income-tax Act. 311. 

Discharge of certain Cantonment Fund employees. 328. 

Expenditure on the Kangra Valley Railway. 325. 

Government cir{lulars interpreting the Cantonment Act and rules 
thereunder. 329-30. 

Hardship of business men making income-tax returns. 308-09. 

Increased employment of Muhammadans on the North Western 
Railway. 324-25. 

Membership of the CantonmE.>nt Board, Lahore, of a lessee of 
cantonment land. 326. 

(herci'owding of third class railway, carriages. 314-15. 
" . 

Payment of counsel to dE.>fend soldiers and officers court-
martialled. 327-28. 

Provision of Ad.visory Boards for Railways. 313-14. 

Railway passes issued to subordinate r~ l a  employees. 312. 

RebatE.> on goods despatched. to Afghanistan. 324. 

Rebate on traffic to Afghanistan. 299. 

Recommendations of the Tariff Committee. 317. 

Refund of railway: freight overcl1arged. 3W. 
Re-impositioll of a professional tax in Risalpore Cantonment. 
331-32. ' 

Reported terrOrisation in Ambala Cantonment. 327. 
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PANNA LAL, LALA RAI BAHADu&--contd. 

Question re-contd. 

Representation of the All-India OantDnments' A.!tiociation at the 
Round Table CDnference. 311-12. 

Rep'rese'ntition submitted by the Ris8.lpDre CantDnment Bazaar 
Association. 332. 
Setting off of IDSSes against prDfits fDr inCDme-tax purposEl!!l. 
310-11. 
Tenders fDr the supply of railway stDres. 315-16. 
Trade CommissiDners sent to fDreign countries. 300. 
Treatment received by twO' Congress vDlunteers fronr the pDlice in 
Simla. 601-04. 

PARK STREilT-

Question re installatiDn of a tele-printer at the --Telegraph Office, 
Calcutta. 394-95. 

PARSONS, MR. A.  A. L.-

Resolution re termination of CDntract Df the Assam Bengal Railway. 
371, 374, 685. 
Statement (laid on the table) by --re Hydro-Electric p ~er sup-
plied for the Great Indian Peninsula Railway. 342-43. 

PASS(ES)-

Question 1"~ 

Racial discrimination in the issue Df --on the Bengal Nagpur 
Railway. 319. 

Rail and steamer --for Postal Superintendents and Inspectors. 
397·98. 

Railway -_. issued to subDrdinate railway emplDyees. 312. 

PASSENGER (S)-

Question re-

Earnmgs from different classes of --on the East Indian Rail-
way. 332-33. 

Maximum penalty in respoot of exeess luggage carried by a rail-
way--·. 537. 

PATENTS AND DESIGNS (AMENDMENT) BILL-

See" Indian --" under" BILL(S)." 

PATEL, RAO BAHADUR D. R.-

Benares Hindu University (Amendment) Bill-

MDtion for leave to intrDduce. 42. 

Hindu Gains of Learning Bill---.: 

MotiDns to conSider and to circulate. 458. 

Ilindu Widows' Right of inheritance Bill-

Motion to refer to Select Committee. 472"73. 



PATEL, RAo BAHADUR D. R-cQ1/td. 
Motion to reduce Demand for Supplementary Grant for " Miscellane-

ous " re inadequate and unsatisfactory suggestions and recommen-
dations of the Indian Statutory Commission. 205-06. 

Oath of Office. 1. 
Resolution re formulation of a scheme of self-Government for India 
. and release of political prisoners. 632-33, 634-35. 

PAY-
Question re-

Extra -- for postal officials. 284-85. 
Grant of house rent and secretariat rates of -- to clerks of 

Army Headquarters. 504. 
--. and accommodatioIl- of Indian apprentices at the Kharagpur 

Railway Workshops. 319-20. 
-- and allowances of British warrant officers. 246-47. 
-- of extra Departmental Agents in certain Post Offices in 

Bengal. 400. 
-- of improvers in the Bengal Nagpur Railway Workshops .. 

322. 
-- of Mechanical Transport and Supply and TraI18port clerks. 

500-01. 
'-- of Preventive officers of the Madras Customs Department. 

657-58. 
- - of railway accountants. 249. 
-- of the subordinate staff of the office of the Director General 

of Posts and Telegraphs. 674-76. 
Reduction of the -' - of the Head Clerk of the Indian Museum. 

Calcutta. 227-29. 
PENALTY (IES)-

Question re-
Maximum -. - in respect of excess luggage carried by a railway 

pall3enger. 537. 
-- payable for carrying unbooked luggage. 502. 

PENSION-
Question re condon'ation of a break in semce for --. 501-02. 

PEON(S)-
Question re-

Additional duties done by the -- of the Government of India 
Press, Simla. 549. 

- C8irying of Ileavy bundles by the --' of the 'Government of 
India Press, Simla. 549. 

Quarters and house rent for the -- of the Government of India 
Offices. 548. 
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~

Question re ban by --on the import of Indian goods. 524-

~

Question re-

Action taken against certain Municipal Commissioners of --. 
380. 

Alleged pledges given by Sir Norman Bolton at --. 417-18. 

Burning and occupation by soldiers of certain offices of political 
bodies in --. 380-81. 

Discharge from the Police Service of Mr. Ghulam Kasim Khan, 
Deputy Superintendent of Police, --. 225-26. 

Disturbances at --. 273-76. 

Establishment of a Girl's High School at --. 383-88. 

Firing at a funeral procession in --. 418. 

Flogging in the --jail. 382-83. 

Flogging of prisoners in --. 665. 

Report of inquiry into the incidents at --. 480-81. 

Shooting accident in Peshawar. 677. 

Shooting of certain members of the family of Sardar Ganga 
Singh in --. 383. 

Under-trial prisoners in the --Fort. 379. 

PESHAWAR INQUIRY COMMITTEE-

Question re report of the --. 660. 

PESHAWAR MUNICIP.AL COMMITTEE-

Statement (laid on the table) by Sir Frank Noyce re introduction of 
an elective element into the --. 3. 

PETROL-

Question re-

Additional duty on --and abolition of toll gates. 291-92. 

Revenue derived from --and oil in AssaD,!. 402. 

PHAGLI-

Question re clerks' quarters at --, Simla. 283. 

PHTHISIS-

Question re --amongst the staff of the Howrah Post Office. 396-97. 

PICKETING-

Question re. Ordinance against -. -. for-eigncloth shops. . 11~12. 
PILLAI, MR. A. A.-

Oath of Office. 2. 
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PIPE-

Question re provisions of a water - on the platform of the Simla 
railway station. 538. 

PISANGAN-

Question re---

Complaints against the Istimrardar of --. 526-27, 528-29, 530, 
531-32. 

Exaction of money from his tenants by the Istimrardar of --. 
525-26. 

Extortion of arbitrary cesses from tenants by the Istimrardar of 
-. 530-31. 

Fees charged in the court of the Honorary Munsif of --. 532. 

Help rendered to the Istimrardar of --by Mr. P. B. Joshi, 
Assistant Superintendent of Education, Ajmer-Merwara. 515. 

Lack of English teaching at the --vernaeular secondary school. 
514-15. 

Land rent demanded by the Istimrardar of --. 531. 

Non-acceptance of a telegram of complaint against the Istimrar-
dar· of --. 529-30. 

Visit of the Assistant Commissioner of .Ajmer-Merwara to --. 
527-28. 

Voters in the --Istimrari area for members of the Legislative 
Assembly. 535. 

PLATFORM(S)-

Question t'e provisions of a water pipe on the --of the Simla rl',il-
way station, 538. 

PLEDGES-

Question re alleged --given by Sir Norman Bolton at Peshawar. 
417-18. 

POINT OF ORDE&--

Raised by Dr. Nand Lal that the House is not properly constituted 
. because the  Chairman cannot preside when the absence of the 
Deputy President is not real. 28. 

Ruled out of order, 28. 

Raised ~ r. C. S, Hanga Iyer whether an Honourable Member is in 
order in referring to some privateeonversation he had with S')llle 
private authority outside. 88. 

Raised by Mr, M. A. Jinnah and others whether a discussion of the 
Simon Commission 'sReport is in order on a Demand for a Supple-
mentary Grant for the expenses of the Round Table Conference 
under " Miscellaneous ". 43-51. 

Raised by Mr. R. S. Sarma whether repetition of a joke is in order. 
112. 

See also "RULINGS." 
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POLICE-

MotIon for Adjournment re treatriieni received bY two 'e~e ' 
volunteers from the --in Simla. ~ . 

Question re-

Allegations against the Ajlller --. 533. 

Alleged aSsault by -'-of womell and children in Calcutta, 
Bombay, Lucknow, etc., in dealing with the Congress move-
ment. '546-47. 

Assaults on Satyagrahis by the --. 233. 

Compensation for innocent victiins of recent disturbances and 
recognition of services of --and niilitary. 286-87. 

Seizure and destruction of food by the --at Kairot. 534. 

Siege of Dehra Ismail Khan by the --and military. 408. 

Treatment received by two Congress volunteers from the --in 
~ la. 601-04. . 

POLICE SERVICE-

Question re discharge from the --of Mr. Ghulam Kasim Khan, 
Deputy Superintendent of Police, Peshawar. 225-26. 

POLICIES-

Question re assignment of --under the Postal Insurance Fund, 
503-04. 

POLITICAL BODIES-

Question re burning and occupation by soldiers of certain offices of 
--in Peshawar. 380-81. 

POLITICAL COMMITTEE (S)-

See" COMMITTEE(S)." 

POLITICAL DISTURBANCES--:-

See " DISTURBANCES." 

POLITICAL OFFENCES-

See " OFFENCES." 
, . 

POLITICAL PRISONER(S)-

See" PRISONERS." 

PORTS-
• Question re qualifications for posts of Health Officers of important 

--and municipalities in India: • 553; 

POSTAL AND TELEGRAPH OFFICIALS-

, Question re grants made to recreationCIubs of -'-' '-"; '399-400;' 

POSTAL DEP ARTMENT-

Question re--:-
Appointment of selection grade supervisors for --. 996. 
Lowest selection grade examination of the -' -'-' '. 4S5. 
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POSTAL DilP ARTMENT-contd. 

Question re-contd. 

Promotions in the --. 243-46. 

Restriction of recruitment in the --, Bombay. 297. 

Time test for the --. 302. 

POSTAL EMPLOYEE(S)-

See" EMPLOYEE (S). " 

P0tST.t..L F ACILITIE8-

,85 

Question re lack of money order and --in the Digboi Thana. 402. 
POSTAL O~ 

Ql,les#on re rail and steamer passes for Postal Superinwndents and 
.. -. 397-98. 

~9 :r  INSURANCE FUND-

Question re assignment of policies under the --. 503-04. 

POSTAL OFFICIAL8-

Question rlJ-

Extra pay for --. 284-85. 

--doing foreign mail sorting work at Madras. 484-85 . 

.t'OSTAL SERVICE-

Question re recruitment of Mussalmans in the --in the United 
Provinces. 420. 

PURTAI_ SUPEJUNTilNDENT(S)-

Question re railway and steamer passes for --. and ~pe tor . 

397-98. 

POSTMEN-

Question re-

Grant of an allowance to --in Delhi for the delivery of foreign 
mails. 302. 

Refusal of --in Bengal to deliver letters to untouchablef-. 
475. 

Ruffianly attacks on overseers, --and runners. 400-01. 

POST OFFICE(S)-

Question re-

Appointment of Muhammadans as Superintendent of --in 
Madras. 269-70. 

Appointment of probationary Superintendents of --. 518-19. 

Clerical establishment of the Correspondence Department of the 
Madras General --. 485-86. 

Clerical establishment of the Foreign Money Order Department 
in the Madras General --. 483-84. 
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POST OFFICE (S)-contd. 

Question re-contd· 

Clerical establishment of the High Court BUildings --at 
Madras. 483. 

Clerical establishment of the Mint BUildings --at Madras. 
483. 

Communal discrimination in the appointment of Superintendena. 
of --in Madras. 229. 

Congested quarters of the General --buildings at Madras. 
486-87. 

Hardships of --Savings Bank clerks. 401. 

Pay of Extra Departmental Agents in certain --in Bengal. 
400. 

Selection grade posts of Accountants and Assistant Accountanta 
in Head --. 407-08. 

Unsuitable quarters of the Mint BUildings --Madras. 486. 

POST OFFICE CASH CERTIFICATES-

Question re --. 420-21. 

POST OFFICE EMPLOYEES-

See" EMPLOYEES." 

POST OFFICE SAVINGS BANK(S)-

See " SAVINGS BANKS." 

POSTS AND TELEGRAPHS-

Question re-

Appointment of Sikhs in the --Accounts Offices. 676-77. 

Memorial from the clerical staff of the office of the Director 
General, --. 673-74. 

Pay of the subordinate staff of the office of the Director General 
of --. 674-76. 

Reduction of staff \)f the office of the Director General of --. 
674. 

POSTS ~"'  TELEGRAPHS DEP ARTMENT-

Question re--

Invidious distinctions amongst examinees for selection grade posta 
in the --, 405-06, 

Reported loss on the --. 397. 

PRESIDENT, Ma.-

Election of the --, 27-29. 

Message from His Excellency the Viceroy approving of the election 
of Maulvi Muhammad Yakub as --of the Legislative Assembly. 
30. 



~ l , M&.--cont4. 

Relll8.rks by -. -while d~o n  the ¥otion for Adjournment .re 
• continuation of repressIve measures In the North-West FrontIer 
Province. 340-42. 

Reply by __ 0 to the C?ngr.atulations offered to him on his election as 
President of the LegIslatIve Assembly. 31-32. 

PRESS(ES)-

Question re-

Additional duties done by the peons of the Government of India 
--, Simla. 549. 

Allegations against Babu Jawahar Khan, officiating Assistf\nt 
Manager, Government of India --, Simla. 551. 

Carrying of heavy bundles by the peons of the Government of 
India --, Simla. 549. 

Contribution to the --of a letter on martial law by a Military 
Officer. 415-16. 

Discrepancies found in His Excellency the Viceroy's --. 550. 

Distribution of the money paid by the Indian Railway Confer-
ence Association to employees of the Government of India --, 
Simla. 547-48. 

Employees of different communities in Lino and Mono sectiOIll) 
of the GQVernmellt of India --, Simla. 551-52. 

Excessive work at the Government of India --on :Empire day. 
552. 

Gradation .lists for the printing and clerical section of the Gov-
ernment of India --, Simla. 549. 

Grievances of certain employees of the East Indian Railway --
of Howrah and Calcutta. 390-92, 393. 

Gr.ievances of certain employees of the Eastern Bengal Railway 
-. 388-90,393. 

Grievances of certain employees of the Government of India __ 
Calcutta. 392-93. ' 

Gum used on envelopes made by the Security ftrinting __ 
Nasik. 537. ' 

Holding of all higher appointments in the Government of India 
--, Simla, by Muhammadans. 549. 

Introduction of a provident fund for --employees and amal-
gamation of certain of Government --. 550. 
Leave applied for by the employees of the Government of India 
--, Simla. 548-49. 
Newspapers and --required to furnish se.:lurity. 236. 
Number of employees of different communities in the Government 
of India --, Simla, recruited during the time of Babu 
Jawahar Khan, officiating Assistant Manager. 550. . 
Promotion in the Government of India --, Simla. 551. 



PRESS ORDINANCE-

Qu..estion re newspapers, etc., .required to furnish security under the 
-_ -. 541-46. • 

PREVENTIVE O ' ~ 

Question t'e pay of --qf the Madras CustOIIlB Department. 657 -58. 

PRICES--

Question re --obtair.ing for paddy and quantities exported ~nd im-
ported. 287-99. . 

PRINTING SECTION-

Question re gradation lists for the --and clerical section of the 
Government of India Press, Simla. 549. 

PRISONER(S)-

Question re---

~ ,ne t  for political --. . 234. 

Flogging of --in Peshawar. 665. 

Newspapers supplied to political --. 235, 481 . 

. Undel'..trial --in the Peshawar Fort. 379. 

Resolution re formulation of a scheme of self-Government for India 
and release of political --. 625-55. 

PRISONS (AlIfENDMENT) BILL-

See" BILL(S)." 

PRIVATE SECRETARY TO THE VICEROY, OFFIC1il OF THE-

Question re appointment of Muslims to --. 491-92. 

~ 

Question re improvement of --in third class railway carriageEl. 
28l. 

J?ROBATIONARY PERIOD-

Question re --for candidates for the Staff Selection Board examina-
tion in 1920. 511-12. 

PROFESSIONAL TAX-

See" TAX(ES)." 

PROFITS---

Question re-

Determination of the --of petty traders for income-tax pur-
poses. 309-10. 

Setting off of losses against --for income-tax purposes. 310-11. 
PROMOTION(S)-

Question re-

--in the Army. 247. 

--in the Government of rn~ re , Simla. 551. 
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PROPAGANDA-

Question re Congress --amongst trans-border tribes. 481. 

PROSECUTION (S)-

Question re-

--for the recent political offences. 236-37. 

--under the Child Marriage Restraint Act. 536. 

PROVIDENT FUND(S)-

89 

Question re introduction of a --for press employees and amalgama-
tion of certain Government Presses. 550. 

PROVIDENT FUNDS (AMENDMENT) BILL-

See" BILL(S)." 

PROVINCIAL GOVERNMENTS-

Question re tenure of office of Members of --. 268. 

PUBLIC ACCOUNTS COMMITTEE-

Di!'cus.sioll of the Report of the --. 12-26. 

PUBLIC SERVICE O O ~ 

Question re-

Admission of certain retrenched clerks to the clerical examjn". 
tion of the --. 660-61. 

Employment  of Burmans on the --. 269. 

Results of the last ministerial branch examination of the --. 
510. 

Strength and communities of employees in the office of the --. 
517. . 

Q 

QUALIFICATIONS-

Question f'e --for the post of Health Officers of important ports 
and municipalities in India. 553. 

QUAHTEH(S)--

Quel:rtion re-

Charge for electric installation in --of Military Assistant Sur-
geons. 416. 

Clerks' ._-at Phagli, Simla. 283. 

Congested --of the General Post Office Buildings at Madras. 
486-87. 

--and house rent for the peons of the· Government of India 
Offices. 548. 

Provision of shower baths in Government --in New Delhi. 
·508. 

LllOPB(LA) 



QUARTER (S)-contd. 

Questi<m re--.ooflld. 

Shortage of residential --in New Delhi. 50S. 

Gll&uitablc --of the Mint Buildings Post Oftree 8It Ma,dras. 
486. 

O ~ 

Question re laying on the Table of fun repllim to -. -to wltieh tid 
interim replies are given in the first instance. 540-41. 

RACIAL O ~ 

Question re-

--in the admission of cycles ill lH"ge!lals. 247. 

--in the issue of pasBeS on the Bengal Nagpur Railway. 319. 

RAFIQUE, MIt. MUHAMMAD-

Question re-

': Accountants under the Fillaneial Commissioner of Raih'Mys.. 
249-50 . 

. Allowances of railway accountants. 248. 

Appointment of Muhammadans to the std of the Zoological Sur-
vey of India. 252-62. 

Exclusion of Muhammadal;ls from the Council of the Imperial 
Library, Calcutta. 252. 

Non-employment of Muhammadans in the Imperial Lihrary, 
Calcutta. 250-52. 

Pay of railway accountants. 249. 

RAGHUBER SINGH, MR.-

Oath of Office. 1. 

R.esolution reformulation of a scheme of self-GovernJllent for India 
.. and release of political prisoners. 651. 

RAHIMTULLA, MR. F AZAL IBRAHIM-

Motion for Adjournment re continuation of repressive measures in 
the North-West Frontier Province. 336-37. 
Questioo re qualifications for posts of Health Officers of· important 
ports and municipalities in India. 553. 
Resolution re termination of the contract of the Assam Bengal a l~ 

wily. 680·82. 

RAID--

-Q1i.estion,.e the arrued -.. -. atChittagong. 270-71. 

RAIL-
~e t (  re --ana-steamer passes fOr Postal uper n~ndent  and 
Inspectors. 397-98. 
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RAILWAY(S)-

Assam Bengal-

Question re losses on the --. 308-04. 
Resolution re termination of contract of the --. 366-77, 679-96. 

Bengal and North Western-

Question re purchase of the --. 231-32. 

Bengal N agpur-

Question re-

Pay of improvers in the --Workshops. 322. 

Racial discrimination in the issue of passes on the --. 319. 

Bombay, Baroda and Central India-

Question re fire in the --carriage shop, Ajmer. 532. 

Broad Gauge-

Question re opening of a  - between J akhal and Sirsa. 286. 

Chakia-Sudhwalia-

Question ,~e construction of the --. 298. 

Dibru-Sadiya-

Question re loss of life on the --line. 4Q1-02. 

East Indian-

Question re-

91 

.A.ppointment of Indians as Goods Inspectors on the --. 262-63. 
Appointment of Indians as Station Masters of first· class stations 
on t e~. 263.· 
Earnings from different classes of passengers on the --. 
332-33. 
Grievances of certain employees of the --Presses of Howrah 
and Calcutta. 390-92, 393. 
Grievances of employees in the Lucknow Division of the --. 
423. 
Recruitment of "  A  " grade guards on the --. 263-64. 

Eastern Bengal-

Question re---

Appointments and promotions on the --. 316-17. 
Grievances of certain employees of the --Press. 388-90, 393. 

Great Indian Peninsula-

Question re---

Appointment of apprentices on the --. 553. 
Appointment of Indians as Loco-Foremen, Yard Controllers, 
Station Superintendents on the --. 552-53. 
Statement (laid on the table) .by MT. A. A.. L. Parsons·"e Hydro-
Electric power supplied for the --. 342-43. 
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RAIL WAY (S )-contd. 

Kalka-Simla-

Question re loss of revenue on the --due to private road motor 
competition. 538-39. 

Kangra Valiey-

Question re expenditure on the --. 325. 

Lucknow-J a unpore-

Question re the --. 298. 

LVladras and Southern Mahratta-

Question re--

Over(,l"owdmg of third class carriages· on the --. 290. 

Provision of better type carriages for through service on the -_ .. _. 
and South Indian Railway. 490. 

North Western-

Question re--

Increased employment of .Muhammadans on the --. 324-25. 

Injustice to locally recnlited Commercial. Superintendents on the 
-. 280-81. 

Overcrowding of third and intermediate class carriages on· the 
-. 408-09. 

Question re-

Accountants under the Financial Commissioner of --. 249-50. 

Appointment of aecountants .on --. 496-97. 

Carriage of mails between Northern"and Southern India by the 
through --route. 491. 

Construction of a --between Hazaribagh Road station and 
Hazaribagh town. 298. 

Issue of cheap return tickets on --. 301. 

Provision of Advisory Boards for --. 313-14. 

Provision of electric lights and fans· in the --from Dohad to 
Muttra. 412-13. 

--connection between Burma and Siam. 268. 

Resolution re --accidents. 599, 611-25. 

South Indian-

Question re provision of better type carriages for through service on 
the Madras and Southern Mahratta and --. 490. 

State--

Question. re amalgamation of --. 264-65. 

RAILWAY ACCOUNTANT(S)-

8ee" O ~ ( )." 
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RAILWAYS (AMENDMENT) 'BILL-

See" Indian --" under" BILL(S)." 

RAILWAY BRIDGE-

See" BRIDGE(S)." 

RAILWAY CARRIAGES-

See" CARRIAGE(S)." 

RAILWAY CLEARING :ACCOUNTS O~l

Question re supersession of clerks in the --, 284. 

RAILWAY CONFERENCE ASSOCIATION-

See" INDIAN --." 

RAILWAY EMPLOYEES-

See " EMPLOYEES." 

RAILWAY FREIGHT-

Question re refund of --o,'ercharged. 313. 

RAILWAY PASSENGERS-

See" PASSENGER(S)." 

RAIL WAY PASSES-

See " PASSES." 

RAILWAY SERVICES-

Question re minimum educational qualifications required for --, 
263. 

RAILWAY SERVICE OF ENGINl1ERS-
See" INDIAN --." 

RAILWAY STORES-

See " STORES." 

RAILWAY WORKSHOPS-

See" WORKSHOP(S)." 

RAINY, THE HONOURABLE Sm GEORGE-

Congratulations by --to Maulvi Muhammad Yakub ,on his election 
as President of the Legislative Assembly. 30-81. 

Indian Lac Cess Bill-

Presentation of the Report of Select Committee. 3. 
Motion to consider. 343-44. 
, Motion to pass. 344. 

Motion to reduce Demand f{)r Supplementary Grant for " Miscellane-
ous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 190, 216-21. 

Point of order whether a discussion of the Simon Commission's Report 
is in order on a Demand for a Supplementary Grant for the ex-
penses of the Round Table Conference under "Miscellaneous". 
, 44, 45-46, 51-52, . 



RAINY, THE HONOURABLE SIR GEORGE-,cont,d. 

Resolution re-

Convention concerning the marking of weight Oll ~a  pa«*ages 
transported  by vessels. 365. 

Convention for protection of workers against accidents.. 361, 
363-64. 

l"ormubtion of a scheme of self-Government for India and re-
lease of political prisoners. 643, '648-51. 

Railway accidents. 612, 622-25. 

Termination of contract of the Assam Bengal Railway. ~ . 

Statement of Business by --. 99. 

RAJAH, RAO BAHADUR M. C.-

Question re--

Carriage of mails between NOrthern and Southern Illdia by the 
lht'ougb railway route. 491. 

Halt of the Grand Trunk Express at stations between Bezwada 
and Madras. 489. 

I .. ate arrival of the Grand. Trunk Express at the Central Station, 
l\1auras. 488-89. 

Overcrowding of through third class carriages "by Indian sepoys. 
4!J0. 
Provis!oD of better type carriages for through service on the 
1\18r11·,.8 and Southern Mahratta and South Indian Railways. 
491). 

ro~ on of buffet cars in the Grand Trunk Express. 490. 

Running of a through train between Delhi and Madras. 489-90. 

RAMJA8 COLLEGE-

Question re provision of a road between New Delhi and --and 
Tlbbia College. 538. 

RAMJI, RAO SAHIB B.-

Qath of Office. 1. 

Resoltltiou re formulation of a scheme of self-Government f()l'India 
and release of political prisoners. 641-43. 

'UANGA, MR. N. G.-

Hindu Gains of Learning Bill-

Motions to consider and to circulate. 459. 

Motiou to r~du e Demand for Supplementary Grant for " Miscellane-
ous " re inadequate and unsatisfactory suggestions and recom-
. lend~t oll  of the Indjan Statutory Cpmmission. 137-42. 

Oath of Office. 1. 

QUe6tion rf!---

Additional duty on petrol and abolition of toll gates. :291-92. 



RANGA, M& N. G.-contd. 

- .. ue t on'r~. 

E1rect of the new cotton duties on the andloo ~dndu tr . 292. 
Export duty on rice. 287. 

Disabilities of assisted immigrants from South Africa. 2tf8. 

Distribution by Gdvernment officials of' lea:fletS on the Salt tax 
and lanel revenue. 290-91. 

Overcrowding of third class carriages on the Math·as.aDd SOU.-
,ern MahratiaRailway. 29Q. 

Prices obtaining for paddy and quantities exported and impyrt-
ed. 287-89. 

Unfair statements in. leaflets about the burden of land revenue. 
291. 

Question (SUpplementary) re report 'of inquiry into the incidents at 
, e u"'~:lJ . 480. 

Resolution re-

Convention forproteetion of workers against accidents. 361-63, 
364. 

Formulation of a scheme of self-Government for India and release 
of political prisoners. 635-39, 651. ' 

Outbreak of lawle8Sness at Dacca. 584-86, 592. 

R.ANOA IYER, MR. C. S.-

Motion for Adjournment re-

Firing into and violation of the sanctity of the Sisganj Gurdwara 
at Delhi. 562, 5S3. 

Treatment received by two Congress volunteers from the Police in 
Simla. 558-59. 

:iVlotion to reduce Demand fo1' Supplementary Grant for" :Nliscellune-
ous ' 're nad~ uate and unsatisfaetor.y suggestions and recom-
mendations of the Indian Statutory CommissiOfl. 82, 109, 111, 119-

•. 19, 180, 1b2. 

Point of order whether a discussion of the Simon CO\lllitissi'on's Report 
is in order on the Demand for a Supplementary Grant for the ex-
p€nses of the Ronnd Table C(mference lUI.der "Miscellaneous". 
45. 

'P0int of order whether an Honottrable Member ~  in order in referring 
to some private conversation he had with some high authority out-
side.·S8. 

RA:-':OOON-

Question re extension of the Air MaJl Se'rv1ce to Calcutta and --. 
282. 

. ~ J  SARr>AR J.-

Oath of Office. 1. 
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dAW ALPIl'.!'"IH-

Question re appointment of a British military chief clerk in. the.--
arsenal. 246. 

REBATE-

Question re--

--on goods despatched to Afghanistan. 324. 

--on traffic to Afghanistan. 299. 

RWCOMMENDATIONS--

Motion to reduce Demand for Supplementary Grant for " Miscellane-
ous II re~ 

Failure to create an atmosphere of peace and good-will for tht:l 
Round Table Conference and the inadequate and unsatisfac-
tory --made by the Simon Commission both from the point 
of view of the country in geqeral and that of the Muslims in 
particular, which will be placed before the Round Table Con-
ference. 128-33. 

Inadequate and unsatisfactory suggestions and --of the Indian 
Statutory 'Commission. 42-98, 100-49, 152-222. 

Question re--

--of the Civil Justice Committee. 282. 

--of the. Indian Cinematograph Committee. 30l. 

--of the Tariff Committee. 317. 

RECREATION CLlJ"'B(S)-

Question re grants made to --of Postal and Telegraph officialR. 
399-400. 

RECRUITMENT (S)-

Question re--

Direct --of clerical staff of certain offices. 509-10. 

--of heads of Departments in the North-West Frontier Pro-
vince. 420. 

--of Indians as " Charge Hands I  I in the Kharagpur Railway 
Workshops. 322-23. 

--of Muslims to the Government of India Secretariat and 
Attached Offices. 662-63. 

--of Mussalmans iq the postal service in the United Provinces. 
420. '. 

Restriction of --in the Postal Department, Bombay. 297. 

REDDI, MR. T. N. RAMAKRISHNA-

Hindu Gains of ~arn n  Bill-

Motions to consider and to circulate. 456-57. 

Question re restoration of stipends to llle ~ of the Carnatic family. 
535. 
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REDDI, MR. T. N. RAMAKRISHNA---contd. 

Resolution re formulation of a scheme of self-Government for· India 
and release of political prisoners. 651-55. 

REDlSTRIBUTION-

,  . q1ilestion re ~ of, areas of Oriya-speaking peoples. 406-07. 

REFORM(S)-

Question re --for the North-West Frontier Province. 665-71. 

REGIMENTS-

Question re disbanded Burmese --. 268. 

~ O

Question re --of land revenue in the North-West Frontier Province. 
418-19. 

RENT(S)-

Question re-

Land --demanded by the Istimrardar of Pisangan. 531. 

Reckoning of Delhi camp allowance as part of emoluments rOt' 
recovery of --. 519. 

UEPEALING AND AMENDING BILL-

See" BILL(S)!' 

REPLIES-

Question 1'e laying on the table of full --to questiolls to which 
ad interim --are. given in, the first, instance. 540-41. 

~ O ( )

Discussion of the --of t ~ Public Accounts Committee. 12-26. 

Preliminary --upon the expenditure of the Central Government 
laid on the table by the Honourable Sir Goorge Schuster. 343. 

Question re-

Examination of the --of the Indian Central Committee. 2i7. 
Examination of the --of the Indian Statutory Commission. 
278. ' 

Low standard of Archreological --, 241. 

--"'-of inquiI'y into the incidents at Peshawar.' 480-81. 

--of the Peshawar Inquiry Committee. ~ 

ran l~t on and distribution of the Indian Central Committee's 
-. 330-31. 

REPRESENT ATION (S)-:-:-

Question re-

Communal --in the o e,rn ~nt of India offices. 499. 

--.ofDr. e~ , a member of the Deolali Cantonment Board. '''806. ......... - ,.' . 



REPRESENTATION (S)-':"CQfltd . 

.QIlMtmn ~ntd.  

--of the All-India Cantonments' Association at ~ J;tpund 
Table Conference. 311-12. 

--submitted by the Risalpore Cantonment Bazaar Association. 
332. 

~ 

Question re selection of --for the Round Table (JQnference. 4fll2. 

REPRESSIVE MEASURES-

Motion for Adjournment re continuation of --in the North-West 
Frontier Province. 333-42. 

Question re resignations of member!;; of legislatures asa prote.st 
against --. 234. 

REPUBLICATION-

Question re --of Moore's" Family Medicine ". 537. 

RESEARCn FUND ASSOCIATION-

See" INDIAN --." 

RESERVE DEPRECIATION FUND(S)--

Question re absorption of --in Ways and Means Balances. 230-3l. 

RESIDENT(S)-

Question i·'; criminal suits filed by the New Dellii Municipality again!.lt 
--and shopkeepers in New Delhi. 504. 

RESIDENCES--

Question re installation of· the flush system in all --in New Delhi. 
308-{)9. 

RESIGNATIONS--

Question re --of members of legislatures as a protest against re-
pressive measures. 234. 

RESOLUTION (S)-

--re-

Convention concerning the marking of weight on heavy pack-
ages transported by vessels. 365. 

Convention for protection of workers against accidents. 361-64. 

Formulation of a scheme of self-Government for India and release 
of political  prisoners. 625-55. ~ 

Outbreak of lawlessness at Dacca. 567-98. 

Prevention of industrial accidents. 9-12. 

Railway accidents. 599, 611-25. 

Termination of' contract of the Assam lJ~n alna l .a . 366-77, 
679-96. 
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RESuilT(S)-

Question re --and teachers of the Normal School, Ajmer. 516-17. 

RETRENCHMENT OFFICER---

Question re scope of the --'s inquiries. 398-99. 

RETURN TICKETS--

Questionre issue of e~p --on railways. 301. 

REVENUE(S)-

Question re-

Anticipated extra expenditure and fall in --as a result of 
the Congress movement. 547. 

Distribution by Government officials of leaflets on the Salt Tax 
and land --. 290-91. 

Loss of --caused by the civil di.,obedience movement. 609. 

Loss of --on the Kalka-Simla Railway due to private road 
motor competition. 538-39. 

Remission of land --in the North-West Frontier Province. 
418-19. 

--derived from petrol and oil in Assam. 402. 

--of the Indian Museum, Calcutta. 226-27. 

Unfair statements in leaflets about the burden of land --, 291. 

RilVENUE COMMISSIONER---

StatelMnt (laid on the table) re appearance of counsel in the ~ourt 
of the --, North-West Frontier Province. 609-10. 

REVENUE OFFICERS-

Question re magi.,trates and --in Ajmer-Merwara. 535. 

RICE-

Question re export duty on --. 287. 

RIOT(S)-

. Question re casualities in the Bakr-Id --at Digboi, Assam. 240-41. 

RISALPUR---

Question re death of SeTgeant Wiltshire in landing in an aeroplane at 
--. 658-59. 

RISALPUR CANTOmfENT-

Qnf;stioll re l"f:'-impOl:Iition of a pl'o ~ ollal tu in ~. 331-32. 

lUSAl-PUR CANTONMENT BAZAAR .ASSOCIATION--

u~ t on re representation submitted by the --. 332. 

ROAD(S)-

Qnestion l't' clilffittuetilln ~  a ~ et een N'ew Delhi and a a.~ 
Tibbie. Collt!ges. 538. 
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ROAD MOTOR(S)-

See" MOTOR(S)." 

ROU}.TD TABLE CONFl1RENCE-

Motion to reduce Demand for Supplementary Grant for " Miscellaue· 
om: " re failure to create an atmosphere of peace and goodwill for 
tile - - and the inadequate and-unsatisfactory recommendatiolll> 
made by the Simon Commission both from the point of view of the 
country in general and that of the Muslims in particular, which 
will be placed before the --. 128-33. 

Qliestion re-

Agenda for the --. 278-79. 

Representation of the All-India Cantonments' Association at the 
-. 311-12. 

Selection, of representatives foJ," the --. 402. 

--discm;sed. umler Demaud for Supplementary Grant in 
respect of " ~l ellaneou  ". 42-98,. 100-148,  152-222. 

ROU'fE-

Question r-c carriage of mails between l'~ort ern and Southern India 
by the t11rough railway --. 49l. 

J~ )

Question re-

Government circulars interpreting the Cantonment ~t aud --
tht>reunder. 329-30, 

Revision of --for apprentices at the Kharagpur Railway 
W orksltops. 323-24. 

RULING(S)--

Bill (s)-

Select Committee-

The principle of a Bill cannot be attacked after it has been 
referred to a -'-. 436. 

Demund!: for Supplementary Grants --Motions for Rednetion'-

A discussion of the Simon Commission's Report is not out of 
order on a --for the expenses of the Round 'rable Confer-
ence. 51. 

, ()ll a --Honourable Members, in discussing the .simon Com-
mission'8 Report should restrict themselves to gener81 observa-
tions,. and should not go into minute details of the I;ecom-
melldatioru; in it. 51. . 

While the analOgy of the debate on the General Budget -of dis-
cussing the whole policy of Government does not apply, the 
established practice that questions of policy cannot be dis-
cw;sed, OIl a -. -.. need not be followed when a Demand is made 
which was not contained in the original Budget. 44. 



RULING(S)-contd. 

1\1iliicellaneous--
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A correction of fact is not a point of personal explanation. 83. 

An Honourable Member cannot go into the internal adminitltru-. 
tion of the Indian States. 74. 

An Honourable Member cannot rise to a point of order when a 
motion is being put by the Chair. 4. 

An HOllOurable Member is not entitled to see the nomination 
papers for election of the President when the ballot is about 
to be taken. 29. 

It is open to the President or the Deputy President at any time 
10 request the most senior member of the Panel of Chairmen to 
preside over the Assembly. 28. . 

Heference to private conversation with outsiders should be avoid-
ed. 88. 

Hepetitioll of jokes is not out of order. 112. 

The reading of newspapers is not allowed when the House ~ 

6itting. 175. 

Motion for Adjourllment-

A --must be restricted to a single matter of recent occurrence 
and must be of an urgent nature. 340. 

Matter to be discussed must be of recent occurrence and should 
be brought forward for discussion at the earliest opportunity. 
566-67. 

1I1attcr t6 be discussed must not only be definite and of recent 
occurrence but must be shown to be urgent and of public 
importance. 559. 

1'latters for which Provincial Governments are responsible 
should not be debated in the Legislative Assembly by means 
of --. 559. 

-_. mru.t be in proper form. 560. 

RUNNERS-

Question l'C ruffianly attacks on overseers, postmen and --. 400-01. 

s 
SA Ill, I\IR, LAL NARENDRA PRATAP:-

Oath of Office. 1. 

Quest.ion re-

Disper"ion with lathis of non-violent citizens. 301-02. 

Lucknow Jaunpore Railway. 298. 

Nnmber of persons sentenced for civil disobedience. 298-99. 
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. . . ~  BILL8-

Question re subscriptions collected through --from railway em-
pl(' ~ : ' ;:!66. 

SALE-
Question re importation and --of spurious drugs in India. 422-23. 

SALE OF GOODS BILl-

See " Indian --" under i, BILLe S) . " 

SALT--

Question re ownership of --at Dharsana. 475. 

S.AlLT ACT-

See" ACT(S)." 

SALT TAX-

Question re distributions by Government officials of leaflets on the 
--and land revenue. 290-91. . 

SAllIS, ME. H. A.-

Oath of Office. 1. 

Resolution re outbreak of lawlessness at Dacca. 568. 

.. .~  ATiON-

Question rc--

Deplorable --of Ajmer and Bea.war due to lack of Govern-
ment grants. 493-94. 

Education, health and -"-of Ajmer-Merwara and Delhi. 492. 

S !\RD:A, RAI SAHIB HARBILAS-

Court-fees (Amendment) Bill-

ltlotion to consider. 464. 

Motion to pass. 464. 

Hindu Widows' Right of Inheritance Bill-

Motion to refer to Select Committee. 470-7l. 

Motion for Adjournment re coutinuation of repressive measures in 
the 1\orth-West Frontier Proviuce. 337. 

~ ot on to reduce Demand for Supplementary Grant for " Miscellam;-
ous " re inadequate and lmsatisfactory suggestions and recommenda-
tions of the Indian Statutvry Commission. 145-47. 

(~ue t on re-

. Appointment of a whole-time Superintendent of Education ()f 
Ajmer-Merwara. 404-05. 

Collection of water in the Bisla tank at Ajmer. 405. 

Denial of land to ex-service sepoys of Merwara. 403_ 

Deplorable sanitary conditions of Ajmer and Beawar" due" to la"k 
of Government grants. 493-94. 
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SARDA, RAI SAHm HARBILAS-contd. 

Question re-contd. 

Education, health 8ud 8&nitati{)n of Ajmer-.Merwara and Delhi. 
492. 

Grants given to the district boards of Delhi and Ajmer. 492-1J;). 

Lack of grants given to the Ajmer Municipality. 493. 

BUFARAZ HUSSAIN, KHAN BAIUDUB- . 

question re--

Absence of Mr. Augier from meetings of the Cantonment Board, 
Neemuch. 305-06. 

Appointment of clerks in Army Headquarters. 284. 

Appointment of Indian 'l'rade Commissioners in Europe. 300. 

Appointment of stamp vendors. 302. 

Clerks' quarters at Phagli, Simla. 283. 

Complaint by a member of the Deolali Canwnment Board. 304. 

Constru.ction of a railway between Hazaribagh Road station :w.d 
lIazaribagh town. 298. 

Constructioll of a railway bridge over the river Gandak. 
285-86. 

COilstructioll of the Chakia-Sudhwalia Railway. 298 .. 

Discharge of Cantonment Fund servants. 305. 

Education of the children of migratolry staff of the o ~

ment of India. 303. 

li:ducation of the child1'en of railway employees. 29i. 

Employment of :Mr. Weatheral by the Executive Officer, Ambala. 
Cantonment. 307. 

Extension of Delhi city. 282. 

Extension of the Air Mail Service to Calcutta and Ra.ngo!)n. 
282. 

Extra pay for postal officials. 284-85. 

]'ormatiol1 of Indian armoured car companies. 297. 

Grant of an allowance to postmen in Delhi for the delivery of 
foreign mails. 302. 

Housing conditions of workmen at Lillooah. 286. 

Improvement of privies in third class railway carriages. 281. 

Introduction of the elective element in Cantonment Boards. 304. 

Issue of cheap r~turn tickets on railways, 301. 

Losses on the Assam Bengal Railway. 303-04. 

Opening of a Br()ftd Gauge Railway between Jakhal and SirslI. 
286. 
Opium inquiry .. 288. 
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SARF.ARAZ HUSSAIN, KHAN BA.HADuR-'-Contd. 

Question re-contd. 

Professional accountants employed by the Income-tax· Depart-
ment, Bombay. 303. 

Prohibition of opium smoking. 2 1~ 2. 

Recommendations of the Civil Justiee Committee. 282. 

Recommendations of the Indian Cinematograph CoDllIiittee; 301. 
Representation of Dr. Desai, a member of the Deolali Canton-
ment Board. 306. 

Restriction of recruitment in the Postal Department, Bombay. 
297. 

Restrictions on the use of the Mall, Kohat. 304-05. 

Resumption of bazar sites in Cawnpore. 305. 

Sanction to the re-erection of an old building by the i1xecuthe 
Officer, Ambala Cantonment .. 307. 

Sunday and hOliday allowances for post office employees. 300. 

Sup·>rsession of clerks in the Railway Clearing Accounts Office. 
284. 

Terminal tax on goods entering New Delhi. 284. 

The Simla railway station. 285. 

Time test for the Postal Department. 302. 

Waiting room at Khajauli. 2 ~ 

SARMA, MR. R. S.-

Motion for Adjournment re continuation of repressive measures in 
the North-West Frontier Province. 337. 

Motion to reduce Demand for Supplementary Grant fQr " Miscellane-
ous ", 1'e inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 110-12, 113. 

S.A.TYAGRAHIS-

Question re assaults on --by the police. 233 . 

.sAVINGS BAl'\fK-

Question 1'e hardships of post office --clerks. 401. 

SCHOOL(S)-

Question re-

Classes in the Government Central Girls' --, Ajmer. 514. 

~ ta l nent of a Girls' High --at Peshawar. 383-88. 

Establishment of a High --for girls in the North-West 
Frontier Province. 418. 

Lack of  English teaehing at the Pisangan vernacular secondary 
--. 514-15. 

Migratory --for Simla and New Delhi. 589. 
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SCHOOL (S )-contd. 
Qv.estion re-contd. 

Results and teachers of the Normal --, Ajmer. 516-17. 
Visits paid tocertairi -- by the Assistant Superintendent of 

Education, Ajmer-Merwara. 514. 
Visits paid to -- by Mr. P. B. Joshi, Assistant Superintendent 

of Education, Ajmer-Merwara. 516. 
Waste of Government money on the Central Girls' --, Ajmer. 

513-14. 
SCHUSTER, THE HONOURABlJE SIR GEORGE-

Demand for Supplementary Grant in loespect of-
Expenditure in EilgJand under th':l control of the Secretary of 

State for India. 223. 
Home Department. 5. 
Miscellaneous. 9, 42. 

Discussion of the report of the Publie Account.<; Committee. 21-26. 
Motion to reduce Demand for Supplementary Grants for" Miscellane-

ous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 65-67. 

Negotiable Instruments (Second Amendment) Bill-
Motion to refer to Select Committee. 3 . 
.Motion for the appointment of Sir Hugh Cocke to the Select 

Committee. 41. 
Presentation ot the RePort of Select Committee. 100. 
:Motion to consider. 344-46. 
Motion to pass. 347. 

Preliminary Report upon the expenditure of the Central Government 
laid on the table by the --. 343. 

Resolution re termination of contract of the Assam Bengal Railway. 
375, 376, 687-91. 

SECRETARIAT-
Question re-

Admission of non-graduates to, the examination for the FirR 
Division of the Government of India --. 424. 

Candidates of 1922 for the First Division of the --. 425. 
Claims of the existing qualified candidates to vacancies in the __ 

and Attached Offices. 661-62. 
DHrerence in treatment between departmental and non-depart-

mental eandjdates for appointmen\ts in the Government of 
India --. 663. 

Grant of house reb.tand -- rates of pay to clerks of Army 
Headquarters. 504. 

lllCPB(LA) • 
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SECRET ARIA T-contd. 

Question re--contd. 
Lack of an unorthodox Hindu Tiffin Room intheCiiviI --
buildings at Simla. 539-40. 

Recruitment of Muslims. to the Government of India Secretariat 
and Attached Offices. 662-63. 

SNCRETARY OF STATE FOR INDIA,.........: 

Demand for Supplementary Grant in respect of "Expenditure in 
England under the control of --." 223. 

8ECURITY(IES)-

Question re-

Newspapers and Presses required to furnish --. 236. 

Newspapers, etc:, required to furnish 
Ordinance. 541-46. 

under the Press 

Newspapers required to d,eposit --. 276. 

Utilization of unclaimed interest on Government 

SJrCURITY PRINTING PRESS-

--. 232. 

Question re gum used on envelopes made by the --, Nasik. 537. 

SBLECTION GRADE-

Question t'e-

Appointment of --supervisor& for Postal Departments. 3)6. 

Invidious distinctions amongst examinees for --posts in the 
Posts and Telegraphs Department. 405-06. 

Lowest --examination of the Postal Department. 485. 

--posts of Accountants and Assistant Accountants in ~ad 

Post Offices. 407 -08. 

SHLF -GOVERNMENT FOR INDIA-

Hesolution t'e formation of a scheme of --and release of political 
prisoners. 625-55. 

BE:\" l\IR. S. C.-

Oath of Office. 99. 

Resolution re ~ut rea  of lawlessness at Dacca. 577-80. 

SKi" "MR. U. N.-

l\lotion to reduce Demand for Supplementary Grant for " Miscellane-
ous " re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 62.64.. 

Oath of Office. 27. 

Resolution 1'e formulation of a scheme of self-Government for Ind;8, 
and . release of political prisoners. 644-46. 



S.EPOYS- '. .) '.J j 

Questionre---,-

Denial of land to ex-serviee :......-,Merwara. 403. 

Overcrowding of through third class carriages by Indian -+-,.. 
490. 

clERVANTS-

Question t'e discharge of C;lDtonment Fund --. 305. 

SERVICE-

Question re condonation of a break in --for pension. 501-02. 

SHAFEE DAOODI, MAULVIMUHAMMAD-

Motion for Adjournment re continuation of repressive measures in 
the North-West Frontier Province. 334-36. 

. . 

Motion to .reduce Demand for Supplementary Grant for " ellan~ 

ous"· re inadequate and un~t a tar  suggestions and recom-
mendations of the Indian Statutory Commission. 175-79. 

Question re restoration of stipends of members of the Carnatic Family. 
266-67. .  .  . .' 

Resolution re formulation of a 'scheme of self-Government for India 
and release of political prisoners. 639-41. .! c 

SHiAH NAW AZ, MIAN MOHAMMAD- '  - . ., 

Motion to reduce Demand for Supplementrury Grant for " Miscellane-
ous!.' re inadequate and unsatisfactory suggestions and reeoDl-
mendations of the Indian Statutory Commission., 42-56 i2 7;:) 
147.' '  ,  , 

Q#estion re qualificatiO.D$for .. pOSUl of Health Office1'8 of important 
ports and municipalities in India. 553. 

SHAHJ AHANPUR-

Question re--

System of audit in clothing factories in --and Madras. 522-24.. 

Transit charges on. ,material despatc.hed to the --. clothing 
factory. 525. -

SHOLAPUR DISTURBANCES-

Question. re the -, -. 271-72. 

BHOOTING-

Question re --of a villageI' at Charsadda. 380-81. 
SHOOTING ACCIDENT-

Question re --in Peshawar. 677. 

SHOP(S)-

Question re-

Fire in t ~ Bombay; Baroda and Central India Railway carriage 
-. -, Ajmer. 532. . 

Ordinance against picketing foreign eloth-. 4H-12. 
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·SHOPKEEP1i:RS-

Question re criminal suits filed by the New Delhi Municip8llty ~ a n t 
residents and --in New Delhi. 504. 

SHDWER )~ 

See" BATH(S)." 

SIAM-

Question re railway connection between Burma and --. 268. 

SIDDIQI, MR. ABDUL QADIR-

Question re-

Discharge of a Muslim girl student from the Lady Hardinge 
Medical College, New Delhi. 496. 

Number of Muslim students and staff in the Lady Hardinge 
Medical College and Hospital, New Delhi. 495. 

Number of students discharged from the Lady Hardinge Medical 
College, New Delhi. 496. 

Restoration of stipends to members of the Carnatic family. 495. 

. Un-qualified clerks in the Army Department. 671-72. 
I  • ~ .  , 

SI1i:GE- • 

Question re --of Dehra Ismail Khan by the police and military. 
408. 

SnrH(S)-
Question re-

Appointment of --as Income-tax Officers. 315. 

Appointment of --in the Posts and Telegraphs 
Offices. 676-77. 

~  (EXCISE DUTY) BILL-

See" BILL(S)." 

.BUlLA-

ACcounts 

Motion for Adjournment re treatment received by two Congrcss 
volunteers from the Police in --. 554-60. 

Question re-

Action against Congress volunteers  walking on the Mall --. 
604-09. 

AdditiQ:p.al dutiea done by the peons of the Government of IuJia 
Press, --. 549. 

Allegations against Babu Jawahar Khan, Officiating Assistallt 
Manager, Government of India Press, --. 551. 

Carrying of heavy bundles by the peons of the o e~et t 6r 
India Press, --. 549. 

Clerks' quarters at Phagli, --.283. 

Date of the move of Government of India o e~  from New Delhi 
!" tcY -. -. 507-1)8. . 



SIMLA-contd. 

.9~on re-cqntfi· 
Discontinqance of summer concession ticlrets from Lahore·to -. 
558':54: '  '  ' '  , ,",' ,  ' :  ' ,'" . 

Distribution of the money paid by the Indian Railway Confet-
enqe Association to employees of. t ~ (l er l~ent ~  I!l4ia,Prcs&, 
--. 547-48. 

Employees of different commqnities in ~o and Mono e~t ona 
of the Governlllent of India ?ress, -, -,' 551-52. 

Gradation lists for the printing and clerical e ~ on of the Gov-
ernment of India Press, --.549. ' 

Holding of all higher appointments in the Go'Vern:ment or India 
Press, --by Muhammadans. 549., 

Lack of an unorthodox lIindu tiffin room in the CivilSecretar;at 
buildings at --. 539-40. 

Leave applied for by the employees of the Q-overnment of India 
Press, --.54849. -,' , """',·T'H1". 

Medical attendance for Government servants in --. and Delill. 
409-10. 

Medical attendance on Gov&,nment e plo ee~ in -_ ,-. 505-506. 

l\figratory school for --and New Delhi. 639. 

Number of employees of different communities in the Govern-
ment of India Press, --recruited dUring the tUB:e of Babu 
Jawahar Khan, officiating Assistant Mawiger. 660. 

Occupation by members, when the Legislature is not sitting, of 
houses provided for them in --. 265-66. ' ' 

Faucity of letter boxes in --. 4eB. 

Promotions in the ~ ern ent of Inw.,. li?ress, ---'." 551. 
Frovisions of a water pipe on the platml;Jll of the --railway 

~t t ()n. ~~. 
, -. .' ~ . 

The --railway station. 285. 

Treatment received by two Cop'gr£lli5 :volunteers fnnn the Pollet 
in -, • ~ . 

SIMON CO}1MISSION-

l lo~ Jl to reduce Demlj.lld for SupplemeJltllry U;fffit fRf " MiscellalW-
, bus'" re' failure to create an atmosphere of p'e"ace ~~ goodwill for 
the Round Table Conference and the inad,equate /1.n4 unsatisfactory 
recommendations maa.e by . the --" bOth from the point 
of view of the country in genw.!U anQ. l~ of the MPIlli1l)S in p6.rti-
~ ~~ ~  will be placed e o~ 'l tlw p~~p' ' ~ l~ ConferenOt;. 

~ O  COMMISSION'S REPORT-

--d ~~u ed under Demand for Suppiementary Grant in: respect 01 
" ~ellaneoJ1  ~ '.42:-9ij) lQ(H49, J~~. ' 
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SL\UH, MR. ADIT PRASAD-

Motioll to reduce Demand for Supplementary Grant for ,. MiseeIlane-
ous" re inadequate and unsatisfactQQ' suggestions and l'ecommen-
dations of the Indian Statutory Commission. 144-45. 

SL"IHH, M& GAYA PRASAD-

Demand for Supplementary Grant in respect of "Home Depart-
Dlt.nt ". 6. 

H iudu Gains of Learning Bill-

MOtiOIlb to consider and to circulate. 458. 

Hindu Widows' Right of Inheritance Bill-

Motion to refer to Select Committee. 472. 

Motion for Adjournment re treatment received by two CongrCt>s 
volunteers from the Police in Simla. 555-56. 

Motion to reduce Demand for Supplementary Grant for" Miscelhne-
9W1" rEi inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 156-157, 176, 180, 
181. . 

Question f'e-

Congret1S propaganda amongst trans-border tribes. 481. 

ContrnJUiion to the presS ofa letter on martial law by a milnury 
officer. 415-16. 

Declaration of the All-India Congress Committee as an unlawful 
Association. 481 . 

. Exclusion of Indians in advertisement for Assistant Surgeons. 
414. 

Law d'JbreeS recognised by· the Allahabad High Court. 413. 

Newspnpeili supplied to politieal prisoners. 481. 

, Report or inquiry into the incidents at Peshawar. 480-81. 
Reportfd wholesale arrests in the North-West Frontier Pro· 
viDI'.e. 479. . 

'. Use of Indian landing grounds by a foreign air service. 414-15. 

Withholding of a telegram in Champaran. 414. 

Qnps1i('n (Supplementary) re-

Action tigainst Congress volunteers al n~ on the Mall, Simla. 
605-08. . 

Convictions under the Salt Act. 233. 

etllJ~t ( n of Mahatma l.~d1 . 240. 

DiSturbance at Peshawar. 275. 

l!'loggi'lb in the Peshawar jail 382. 

9rdinance against ,picketiJ,l,g' foreign cloth shops. . ~12. 

Purchase of tlieBengat'ari(i' NorthWestern Railway. 231-32. 
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SINGH, MR. GAYA PRASAD-contd. 

QueStion (Supplementary) re-contd. 

'freatznellt received by the Congress volunteers from the poliee in 
Sinua. 602-04. 

Resolution n outbreak of lawlessness at Dacca. 582, 586-90, 591. 

Withlh'awal of his remarks made in connection with the suppje-
mentary questions re the action against Congress volunteers walk-
ing 'On the :Mall, Simla. 633. 

SIRSA-

, Question rc Gpening of a Broad Gauge Railway between Jajrhal and 
---. 21j6. 

SISGANJGURUDWARA-

Motion for .. ldjournment re firing into and violation of the sallctity 
of Hie --at Delhi. 560-67. 

SOLDIERS-·--

Question 1'C-

Burning and occupation by --of certain offices of pulitical 
hoJif's IIi Peshawar. 380-81. 

~ ent of counsel to defend --and officers eourt"martialle1 
a27-28. 

SOLI'l'AHY ~'J: 'l

Question re report-ed insanity of a prisoner, under --. 659-60. 

SORLi1Y, l\fR. H. T.-

Oath of Office. 2'1. 

SORTING--

Question re postal officials doing foreign mail --work at Madras. 
484-85. . 

SOUTH A.I1'Hl C\. ._-

Question re disabIlities of assisted immigrants from --'. 290. 

SOUTH'lXDIAN aAILWAY-

See" HAILWAY(S)." 

SOUTHERN JNDIA-

Question 1'e carriage of mails between Northern India and -, -by 
the through railway route. 491. 

STAFF 8Ef ... ECTION " O ~ 

Question ,'e-

ProbatIOnary period for candidates of the ,-.' -' '-~~a nat o . jJ' 
1920. 511-12. 

---examination of 1920. 511_ 

~  ~ .  . ',-:::: . .'~ ~ 

Question re appointment of --. 302. 
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:::5TATEM:ENT(S)-

Question rc unfair --in leaflets about the burden of land revenue. 
291. --\  . 

SIT'ATEMEN1'(S) (LAID ON THE TABLE)-

--by Mr. A.  A. L. Parsons re Hydro-Electric power supplied for 
the Great Indian Peninsula· Railway. 342-43. 

--by Sir Frank Noyce, re-

Appe!l.rance of Counsel in the Court of the Revenue Commil!-
sioner, North-West Frontier Province. 609-10. 

Introduction of an elective element into the e a~ar Municipal 
Committee. 3. \ 1 

--by the Honourable Mr. H. G. Haig, re convictions unq.er ~ e Salt 
Act. 610. . I, -

STATEl\lENT OF BUSINESS-

--by the Honourable Sir George Rainy. 99. 

STATE-OW:\ED RAILWAYS-

See" RAILWAY(S)." 

STATION MASTERS-

Question rt: appointment of Indians as _. -of first class stations on 
the :£ast Indian Railway. 263. 

STATION SllPERINTENDENT(S)-

Question re appointment of Indians as· Loco-Foremen, ' Y ~r  Co]].-
trollers --on the Great Indian Peninsula Railway. -552-53. ..-

STATUTORY COMMISSION-

8fe " INDIAN --." 

RTEAM-V1i1SSELS (AMENDMENT) BILL--

See " Inland --" under " BILL (S). " 

l ~

Question re raid and --passes for Postal ~per nte:nd('n1  Jl:14 
Inspectors. 397-98. . , 

STEEL INDUSTRY (PROT1i1CTION) BILL--

See" BILL(S)." 
. , 

J ~ ,

Question "e restoration of --to ~~r  of ~~ CS!,Mtie 'aJQ.j]y.. 
266-67, 492,  495, 535. ' 

STODART, MR. J. C.-
I  " ~., (, . 

Oath of Offille. 2. 

Ol~

Question re tenders for the supply of railway ---,-'. 315-16. 



~p  .'t.0 ~1~: J ~~ ~ ~ 

STUDD, MR. E.-

~: ()t on to reduce Demand for Supplementa!y Grapt for " Miscellane-
. OUB " re inadequate and unsatISfactory suggestIOns ·and recommen-
d~t ()n  oftneJildian Statuto1"1 Commission. 118-74. 
,1: . _, . 

Oath of Office. 1. 

~ ( ) --

Question ,·e-
l\.ppoilitInent to the Indian Service of Engineers of --of the 
Thomason Ci\-il Engineering College. 410-11. 

Discharge of a Muslim girl --from the Lady Hardinge Medi-
cal College, New Delhi. 496. 

Discourugement of Muslim --at the Lady Hardinge Medie.g! 
College, New Delhi. 520-21. 

1l ~:tlt  of K. Fatima, a :rVIuslim girl --at the Lady Hardingc 
Medical College, New Delhi. 521-22. 

Knill bcr of Muslim --and staff in the Lady Hardinge Mf:l<iical 
CollegE and HospitHl, New Delhi. 495. 

Number of --discharged from the Lady Hardinge Medil'lll 
College, New Delhi. 496. 

SUR-DIVISIONAL OFFICERS-

Question rt' confirmation of sub-overseers and --in the :Military 
. Engineering Service. 326. 

SUB-OVEHSEERS-

Question re confirmation of --and Sub-Divisional Officers m the 
Military i:ngjneering Service. 326. 

SUB-POSTMASTER--

Question re denial of first class powers to the --Beadon Street, 
Post Office, Calcutta. 395. 

SUBSCRIPTIONS-

Question re --collected through salary bills from railway employees. 
2~ . . 

SUBSISTENCE ALLOWANCES-

See" A1JLOWANCE(S)." 

SUHRAWARDY, DR. A.-

Hindu Gains of Learning Bill-

Motions to consider and to circulate. 448 . 
. ,! ;  - . _ ' 1;< 

Hindu Widows' Right of Inheritance Bill-

Motion to refer to Select Committee. 471. 

~ t ~~ for dJ()urn ,e~~ re. l t nu~t . ~  repre ~ ~~," l e  in 
. the North-West Frontier ProVInce. 339. ., , 
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SUHRAWARDY, DR. A.-contd. 

Motion to reduce Demand for Supplementary Grant for " Miscellane-
ous " rc inadequate and unsatisfactory suggestions and. reCODl-
mendatjons of the Indian Statutory Commission. 58, 87, 161, 201. 
211. 

Mussalmau Wakf Validating (Amendment) Bill--

Consideraiion of clause 1. 467, 468-69. 

Resolution r(;-

Outbreak of lawlessness at Dacca. '578, 582,  587,  588, 594. 

Hai1way accidents. 615, 620. 

SUI'l'(S)-

Question re Criminal--filed by the New Delhi Municipality against 
re::;idents and shopkeepers in New Delhi., 504. 

SUNDAR SINGH, SADIlU-; 

Question re. 'fate of --. 2,62. 

SUNDAY---

Question r't; - - and holiday allowances for post office e plo~:ee . 
300. 

SUPERINTENDENT (£3 )--

Question f'e injustice to locally recruited commercial --on the North 
Western Railway. 280-81. 

~  OF EDUCATION-

Question re appointment of a whole time -' -for Ajnier-Merwara 
404-05. 

~ ~ ~  OF POST OFFICE(S)-

Question f·e-· 

Appointment of Muhammadans of --in Madras: -2 9~  . 

.aPIJoiutment of probationary --. 1~19. 

Communal discrimination in the appointment of --in Madras 
229. 

SUPERSESSION-

Question re --of clerks in the Railway Clearing Accounts Oflloe. 
284. 

SUPERVISOU.S-

Question re appointment of selection grade---, for Postal D(lpart-
ments_ 396. 

SYKES, J\1R. E. F.-

~ t on re' death of' Sergeant lt r~ in landing . ,nanaeropl'~ne at 
Risalpur. 658-59. -" 
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T 

TABLE(S)-
Question re. laying on the --of full replies to questions to which ad 
interim replies are given in the first instance. 540-41. 

TANK. EX-NA WAB OF-

Question "e refusal of per o~ to ~  Kasim, ~an, --to 
reside in the North-West FrontIer ProVInce. 487-88. 

TARlF'l!' {AMENDMENT) BILL-

See" Indian --" under" BILL(S).". 

TARIFF COMll-llTTEE-

Question re recommendations of the --. 317. 

TAX(ES)-

Question re-

Conservancy .--in Cawnpore Cantonment. 327. 

Dish'ihutions by Government officials of leaflets on the salt --
and land revenue. 290-91. .' . 

Re-iw"lJosjtion of a professional --in Ri:.'1Ilpore Cantonment. 
331-32. 

Tcrm.nal --on goods entering New Delhi. 284. 

TEAOHER(S)·-· 

Que5.tion re-

Di,wontent amongst --, in Ajmer-Merwara., 513. 

Paucity of Muslim --, in Ajmer-Merwara. 512-13. 

Paucity of women --'in er':~ler ara. '513. 

Results and --' of the Normal School, Ajmer .. 1 ~1 . 

TELEGRAM (S)-

Question t c-

on~ eptan e of a --of complaint against the, Istimrardar 
of Pisangan. 529-30. . 

Withholding 6f --' In ChaInparan. 414. 
Withho.i.ding of --addressed t.o the Bengal Provincial Oon-
gress Committee. 240. 

TELEGUAPH (AMENDMENT) BILL-

See" Indian --" under" BILL(S)." 

J ~ 1

u~ t on re installation of a --at the Park Stroot TelegrapbOffice, 
Ca]<;utta; .394:-95. " . 

TEUPLE-

ue~t on re demolition of' a' -' -in '":Hissar. 
;"- < 

677-78. 



TENAK'l' (8 )--

Question re-·-

~a t o.n of money from his -.-by the t r~rdar of Pisaugan. 
2 ~~  -!.' .  - . -., 

Extorti0li of arbitrary cesses from --by the t rar~r o~ 

Pi.:;ungan. 530-31. 

TENDER (S)--:-. 

Question /'e-

--for paint remove!" accepted by the Indian Stores Depart-
lOt'nt. 497 -99. -

--for red paint accepted by the Indian Stores Departme!lt. 
497. 

---for t,hL supply of railway stores. 315-16. 

--for white lead. 477-79. 

TENURE OF O}<'}<'HJE-
\ . 

Question re --. -of Members of I'rovi.ncil!-l Goveruments. 268. 

TERlITNAL TAX-

Bee .. 't' ( ~~ .:' 

TERRomSATION·--

Qu('stion re l'Il'(I1'tpd --in Ambala Cantonment. 327. 

THIRD ~

Question "c-
lJ 'o ('Jn'~nt ur prjvies in --railway carriages. 281. 

Overerowding of --and intermediate class carriages on the 
North e~. ~ '1 . 408-09. 

e~~ro ~ of -.--. ~~rr a e  on. the Madras and Southern 
Mahratta Railway. 290. 

Over'/'owding d --railway carriages. 314-15. 

Overcrowding of through --carriages by Indian lIep')ys. 490. 

r ll ~ t' , ~J 1(d n fiing ---~: l ~ ~~' 2 ~. 
THOMASON CIVIL ~l J l O~ 1 r 

(~u~~~~n rf ap , ~tn l~nt to t l~ Indian ~ " e of ~eer" of stu-
. uents of the --. 410-11. 

TIBBIA OJ.J ~

~:J:e ~~lJ'o" ~ On ~~)~ ~ J et~een New Delhi !Wd ltamjR8 

TICKET(S)-

~~ op rf-

DiscontiuuancE. of summer concession --from Lahore tr, SiUlJa. 
553-54. 

I\!Slle of ~e p' return -, -_ on railways. 301. 
. ' . ~ , .. . 
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~  CHECK TNG- ., 
Question re lermanericy of the Crew system of .-,-' -". 230. 

TIFFIN ROOM-
Q11estion re lack of an unorthodox nd~ --" in the Civil Secl'p.tariat 
Builclirigs" at Simla. 539-40. -

TIM1il 'l'I<JST-
~ue t (lrt re --for the Postal Department. 302. 

TIN TUT, MR.-

O~  bf office. 1. 
TOLL GATES-
Question re additional duty on petrol and abolition of --. 291·92, 

TOWNS-

Question re blockade of certairi --and villages. 381. 

TRADE COMIIIISSIONilRS-

Question re-

Appoiutment of Indian --in Europe. 800. 

- - sent to foreign countries. 300: 

'fRADERS-
Quest,iqn re detfrm,ination of the profits of petty --for inoosae·tax 

purpo~ ' . 309·10. 

1' ~'  C---

Question re rebate on --to Afghail.istan. 299. 

TRAIN(S)-

Question re running of a through --between Delhi and Madras. 
489-90. 

' O ~ TRmil(S)-

See" TRIBil(S)." 

IJ'RANSFER(S)-

Que .. tion re --to Divisional Offices of clerks and accountants In the 
Military Accountant General's Office. 672·73. 

'l'RAXSFER OF PROPERTY (AMENDMENT) BILL-

See" BILL(S)." 

TRANSFER OF PROPERTY (AMENDMENT) SUPPLEMENTARY 
BILL--

See" BILL(S)." 

~  CHARGE(S)-

See" CHARGil(S)." 

'l'B,,ANSL:A TION,-

Que&tion re --and distribution of the Indian Central Committee's 
H.eport. 330·31. 
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l' . l~ . O

Qut'&tion rt1pay of Mec.ha.nical 
5uO-Ol. 

TREASURY OFFICER(S)-

an4 supply and - clerIuL 

QUE'stion re appointment of --and Magistrate, Ajmer. 534. 

TRIBE(S)-

QacstlOn re Congress propa ~da amongst trans-border --. 481. 

TRUSTEEB--

Question re discharge of a clerk by the --of the Indian u e l~. 

Calcutta. 229-30. 

TURNER, MR. A. C.-

Olit}; of Office. 2. 

u 
UNBOO.a{ED LUGGAGE-

See" LUGGAGE." 

u~~  TRIAL PRISONERS-

See" PRISONER(S)." 

UNITBD PROVINCES-

~t on re recrnitment of Kussalmans in the postal service in the 
-.420. . 

~"  WFUL ASSOCIATION(S)-

See" ASSOCIATION(S)." 

UNQU.ALIFIED CLERKS-

See" CLERK(S)." 

UNTO'UCHABLES-

Qne&tion re refusal of postmen in Bengal to deliver letters to .--
~. .  . 

v 
V ACANCIllS-

Quefotion re claims of exiSting qualified candidates to --in the 
Secretariat and Attached Offices. 661-62. 

VARNISH'-

Que&tion re " Murabit " paint and --. 475-77. 

VENDORS-

Qu«;stIon re appointment of stamp --. -302. 

VENKA'l'AKRISHNA YY A CHOWDRY, MR. P.-

Question (Supplementary) re agenda for the Round Table C<mferenee 
279. 
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, 
VENKATAKRISHNAYYA CHOWDRY, MR. . ~td. 

Resolution ree-
Pormulation of a scheme of el ~ o ern ent in India, and release 
of political prisoners. 631-32. 

'Iermination of the contract of the Assam Bengal RailwdY· 
682-84. 

~  SECONDARY SCHOOL-:--

u~ t on 1'C lack 9f l ~  te~ n  at the Pisangan --. 514-15. 

VilSAELS-
Resolution rc Convention concerning the marking of weight on heavy 
packages transported by --. 365. 

VICEROY, HIS EXCELLENCY THE-

Address by --to the Members of the Council of State and tile 
Legislative Assembly. 33-40. 

Message from --approving of the election of Maulvi Muhammad 
Yakub as Pr.esident of the Legislative Asgembly. 30. . 

l\i(,;:Gagr from --signifying his appr~ al of the election of Sir Had 
Singh Gour as Deputy President of the Legislative Assembly. '151. 

Q.ue&1,iQn. rtl. discrepancies. found in --'s Press. 550. 

VICTIMS-

Quebtion recompensation for innocent --of· recent disturbanLes. 
and recognition of services of police and military. 286-87. 

VILI .. AGER-

Question re shooting of a '--of Charsadda. 381-82. 

VILLAGES-

Question re blockade of certain towns and --. 381. 

~ )

Question re-

--of the Assistant Commissioner of Ajiner-Merwara to PiRan-
gan. 527 -28. . 

--paid to certain schools by the Assistant. Superintendent of 
Education, Ajmer-Merwara. 514. 

--paid to schools by Mr. P. B. Joshi, Assistant Superintendent 
of Education, Ajmer-Merwara. 516. 

VOLUN'rEERS--:-

Motivn for Adjournment re treatment received by tWo Congress --
from police in Simla. 554-60. 

Question re-

Action against Congress --walking on the Mall Simla 
604-09. '  . 

'rreatment received by two Congress -.-from the police in 
Simla; '601-04. 
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VOTEHS-

Question re --in the Pisangan Istimrari area for Members of the 
~ lat e AssemBly. 535. 

w 
1'l~  ROOM-

QUebtion re --at a aul ~2 . 

W AKF "ALIDATING (AMENDMENT) BILL-

See •• Mussalman --" under" BILL(S)." 

W AHRAl-oi'l' OFFICERS-

ue~t on re pay and allowances of BritiSh. 246-47.' 

WA'rER-

Question re collection of --in the Bisla taIik at Ajmer. 405. 

WATER PIPE-

Question r,e provision of a --on the platform of the Simla rail-
way station: 538. , 

WAYS ..i.ND l\[EANS BALANCES-

Qutslion re absorption of reserve depreciation funds in -' '-' -'. 230-31. 

WEATHERAL, MR.-

Quest;ion t'e employment of --by the Execntive Officer, Ambala 
Cantonment. 307. 

WEI GlIT-

Resolution "e Convention cOncerning the marking of --' on heavy 
packages transported by vessels. 365. 

WHI'l'E LEAD-

St;e ,. LEAD." 

WIDOWS' RIGHT OF INHERITANCE BILL-

See " Hindu --" under" BILL(S)." 

WILTS.i:llRE, SERGEANT-

ue t~on re death of --in landing in an aeroplane at Risalpur. 
658-59. 

WOMAX(EN)-

ue~t on rc-

Alleged assault by police of --and children in Calcutta, Bom-
bay,Lucknow, etc., in dealing with the Congress movemel'.f. 
546-47. 

~ lurder of a --in Ajmer. 533-34. 

Paucity of --teachers in Ajmer-Merwara. 513. 

WORKERS-

ReS()liltion re Convention for p.rotectiori of --against accidents. 
361-64. 



WORKMEN-

(~ue t on t'e housing conditions of --at o~. 286. 

WOHKSHOP (S)-

Question re-
Grievances of " A  " Grade apprentices at the Kharagpur Rail-
way. 320-21. 

Pay and accommodation of Indian apprentices at-the Kharagpur 
H.ailway --. 319-20. 

Pay of improvers in the Bengal Nagpur Railway --. 322. 

Hecruitment of Indians as " Charge Hands " in the Kharagpur 
Railway --. 322-23. 

li.evisioll of rules for apprentices at the Kbaragpur Railway .--. 
323-24. 

;:;afeguarding of the intere&1.sof Indian apprentices in the 
Kharagpur Railway --. 318-19. 

Subsistence allowances paid to apprentices 'in the Kharagpur 
railway --. 322. 

'l'rainillg of apprentices at the Kharagpur Railway --. 3:n. 

y 

YAKUB, MAULVI MUHAMMAD-

Congratulations to --on his election 88 President of the Legislativp 
~e l . 30-31. 

ille(·tion of --as President of the Legislative .A.ssembly. 29. 

:i\1essage from His Excellency the Viceroy approving of the elec-
tion of --as President of the Legislative .Assembly. 30. 

8ee alw " PRESIDENT, MR." 

YA1HN h.HAN, MR. MUHAMMAD-

Demand for Supplementary Grant in respect of .. Home Depart-
ment.". 7. 

l\Iotion to reduce Demand for Supplementary Grant for" Miscellane-
ous " re inadflquate anI;! unsatisfactory suggestions and recomlllen-
<lations of the Indian Statut.ory Commission. 93-98, 101-05. 

Resolution re railway accidents. 616. 

YARD CONTROLLERS-

Question re appointment of Indians as Loco-Foremen, --and 
Station Superintendents on the Great Indian Peninsula Railway. 
[,1l2-53 

• 
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z 
ZIAlJDDIl\AHMAD, ~ 

Beildl'('!. Hindu University (Amendment) BiIl-

Motion to consider. 851-55, 356, 359, 360. 

De.wand for SupplelllenUu"y Grant, in respect of "Home Depart-
ment." 5. . 

~le t on of --to the GoverJ1.ing Body. of the Indian Research Fnnd 
:A.bSociation. 574.· .... .. ,. ., . 

InJian Forest (Amendment) Bill-

~tlot on to consider. ·347, 348 . 

.JI;Iotion for Adjournnlent re continuation of repre~ e measures jll 
tne North-West Frontier Province. 337-38. 

~ ot on to reduce Demand for Supplementary Grant for " Miscellane-
OilS" re inadequate and unsatisfactory suggestions and recom-
lllcndations of the Indian Statutory Commission. 75-83. 

Quebtion re-

Absorption of Reserve Depreciation Funds inW ay and Meaus 
Balances. 230-31. 

Alleged pledges given by Sir Norman Bolton at Peshawal. 
417-18. 

Amalgamation of State-owned railways. 264-65. 

Appointment of Indians as 'Goods Inspectors on the East Indian 
Railway. 262-63. 

A ppointment of Indians as Station a ter~ of first class statioll!,; 
. on the East Indian Railway . 263. 

Dropping of bombs on enemies from aeroplanes. 419: 

Establishment of a high school for girls in the North-West 
Frontier Province. 418. 

lI'lring at a funeral procession in e~ a ar. 418. 

Hours of work of members of crews and grant of compassionate 
HlIowance in cases of accident. 230 . 

. ) n ~u  educational qualifications required; for railway ser-. 
yjilt's. 263. 

(lceupatioJl by Members. when the Legislature is not sitting, of 
houses provided for them in Simla., 2 ~ . 

,,Permanency of crew ~te  of ticket cheemg. 230. 

Post office a~  certificates. 420c21. 

rrinciple adopted in fixing third class railway fares. 265. 

Purchase of the Bengal and North Western Railway. 231-32. 

Recruitment of .. A  " Grade guards on the East Indian Railway. 
263-64. . 
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ZIAUDDIN AHMAD, DR.-contd. 
Question re--contd. 

Recruitment of heads of departments in the North-West I'renuer 
Province. 420. 

Recruitment of Mussalmans in the postal service in the United 
Provinces. 420. 

Remission of land revenue in the North-West. Frontier Province. 
418-19. 

Terms of employment of crewmen. 264. 
Utilisation of unclaimed interest on Government Securities. 232. 

Que!>tion (Supplementary) re-
Appointment of a whole-time Superintendent of Education for 

Ajmer-M:erwara. 405. 
Disturbances at Peshawar. 273. 
lwdistribution of areas of the Oriya-speaking peoples. 407. 
iT se of Indian landing grounds by a foreign air service. U5. 

Rebolution re-

ZoO-

Railway accidents. 617-18. 
Termination of the contract of the Assam Bengal Railway. 6M,. 

87, 691. 

QU(!>tiOll re provision of a --and museum in New Delhi. 506-0j. 
ZOOLOGiCAL SURVEY OF INDIA-

Question re appointment of Muhammadans to the "tarl' of the --. 
2;)2-62. 

LI lCPB( LA)-962-30-1O-30 ........ GIl>l': 

• 
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